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LEGISLATIVE ASSEMBLY.

Monday, 16th April, 1934.
\

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham

Chetty) in the Chair.
MEMBER SWORN.

Mr. Kenneth Grant Mitchell, C.I.E., M.L A. (Government of India:
‘omimated Official). i

{
QUESTIONS AND ANSWERS.
RETRENCHMENTS DUE TO OONSISTENTLY UNSATISFACTORY WORK.

721 *Bhal Parma Nand: (q) Will Go§emmant please state whether
it is a fact that men are being retrenched for comsistently unsatisfactory

work under the retrenchment scheme?

. (b) Will Government please state what is the criterion for judging the
nature of ‘‘Conmsistently unsatisfactory work'’?

(c) Will Government please state whether it is a fact that under the
rules, all adverse remarks in a character sheet or roll of an official, are
to be communicated to him and no action affecting his interest is taken
unless such remarks are communicated to him? If so, will Government
please state whether this principle is strictly being adhered to in making

retrenchment? " If not, why not?

(d) Will Government please state whether it is a fact that under the
rules no official is eligible to draw usual increment unless his work is con-

sidered satisfactory during the previous years?

~  (e) Will Government please state whether it is a* fact that under the
rules no official is eligible to oross the efficiency bars unless his work has

been satisfactory in the past?

() If the replies to parts (d) and (e) are in the affirmative, will Gov-
ernment please state whether officials drawing usual annual increments
and crossing efficiency bars have been retrenched on account of ‘‘Consistent-

!y unsatisfactory work'’? If so, why?

The Honourable Sir Harry Haig: (a) and (b). The retrenchment orders
1aid- down, certain rules to guide Departments in selecting individuals for
lischarge. One of the categories was that of officers whose work is consi-
dered to be so consistently unsatistactory that to retain them on the cadre,
while others are discharged from it, would be unjustifiable. It is not pos-

ible to lay down any definite criterion for ecarrying out such an instrue-
tion. Tt must be left to the Department concerned to decide which offi-
cers come within this eategory.

( 3709 )
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(¢) Usually adverse remarks against en officer are communicated to
him, but there is no rule making this obligatory in all cases.

(d) and (¢). I would refer the Honourable Member to Rules 24 and 25
of the Fundamental Rules.

(N T would invite attention to my reply to parts (a) smd (b) of this
(question,

Bhai Parma Nand: May I ask the Honourable Member, when a man
has got 18 increments out of 20 and two remaining increments are to be
earned by him during the rest of his service, can he be retrenched on
account of constant inefficiency ?

The Honourable Sir Marry Haig: The effect of my answer was that we
cannot lay down any general rules for determining inefficiency. That is a
matter of judgment which has to be left to the Department concerned.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
there is no rule for communicating to the man concerned the adverse re-
marks against him? Otherwise, how can he defend himself ?

The Honourable Sir Harry Haig: The practice varies, but discretion is
alwuys lcft to the head of the Department. In some cases, it is felt that
the communication of adverse remarks might lead to improvement, and in
others it would not.

Mr. Lalchand Navalrai: In such cases, what is the remedy for the
man? He is being dubbed as inefficient without his knowledge and without
giving him an opportunity to explain himself.

The Honourable 8ir Harry Haig: If there is. any question of taking dis-
ciplinary action against him, definite charges are always drawn up..

Mr. 8. 0. Mitra: Is it not a fuct that the person concerned should
know of any adverse remarks that are passed against him; otherwise how
can (Government expect him to improve his conduct ?

The Honourable Bir Harry Halg: As I have said, the usual practice is
that in the case of what are considered us remediable defects communica-
tion is made.

Mr. M. Maswood Ahmad: 1s it not a fact that when an official crosses
the efficiency bar, it means that he is an efficicnt officer ?

The Honourable Sir Harry Haig: It meuns that at the time the head
of the Department considers that he is fit to cross .the efficiency bar.

Mr. M. Maswood\Ahmsad: And is it not a fact that the officer. who
draws all the usual increments cannot be treated as a consistently unsatis-
factory * officer ? '

The Honourable 8ir Harry Maig: As T have said, it is not possible to
lay down any general rule for the purposc of interpreting this phrase,
"‘consistently unsatisfactory service’’.
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Mr. 8. 0. Mitra: Are not Government aware that, during these two
years, there have been numerous cases where persons have been retrench-
ed on this lame excuse of being inefficient, while there had been no ad-
verse. remarks against them to their knowledge, in their service books ?

The Honourable 8ir Harry Haig: [ om not personally aware of such
cases, and if there nre cases which Honourable Members wish to draw
attention to, I would suggest that the qucstion should be directed to the
Department concerned.

Dr. Ziauddin Ahmad: It has been repeatedly said on the floor of this
House that officers used this mathod of retrenciment in cases where they
could not prove the charges against the servant concerned.

Phe Honourable Sir Harry Haig: No, Sir. The principle, I think, is
laid dowir clearly in the gcneral unswer T had given, namely, that it was
considered that onc of the categories of officers to he retrenched should be
those whose work was considared to be so consistently unsatisfactory that
to retain them on the cadre, while others were discharged from it, would
be unjustifiable. 1 am afraid I cannot, as a general rule, amplify that,

EXPORT OF SANTONIN FROM INDIA TO JAPAN.

722. *Sardar Sant 8ingh: (a) Will Government be pleased to state
whether any quantity of santonin is exported from India to Japan? If so,
what ig the quantity exported from 1029 to 19383?

(b) If the answer to part (a) be in the affirmative, was such export
made direct to Japan or through London Agents?

The Honourable 8ir Joseph Bhore: With your permission, Sir, T will
reply to questions Nos. 722 and 728 together. Exports of santonin are
not shown seporately in the Sca-borne Trade Accounts of British India.
As a result of inquiries made, it appears that the (xport of santonin is
confined to Karachi where certain shipping bills show the following exports
of santonin seeds: ’

Cwt. Ra.
1931.32 . . . . . . . 136 3,390

- 1932-33 . " . . . .. ..
1933-34 . . . . . . 28 1,050

There, exports were all to Japan direct.
ExPoRT OF SANTONIN FROM IXDIA TO FOREIGN COUNTRIES.
+7247 *Sardar Sant Singh: Will Government be pleased to state

the total exports of santonin from India to foreign countries from 1929 to
1088 2

PRODUCTION OF SANTONIN I¥ INDIA.

724, *Bardar Sant Singh: Is it a foct that santonin is produced in
laige quantities in India? If so, where?

t For answer to this question, sece amswer to question No, 722
[ .2
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Mr. G. 8. Bajpal: So far as Government are aware, santonin is manu-
factured in Indis only by the Kashmir Pharmaceutical Works at Bara-
mulla. The annual production is said to be about 2,250 lbs.

PROMOTION OF RAILWAY EMPLOYEES SUBJECT TO THE PASSING OF THE
WaLTON TBAINING ScHOOL EXAMINATION.

725. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state if there is a rule that if the Railway employees who are sent for
training to the Walton Training School do not succeed in passing the requir-
ed examination, they will be debarred from promotion?

(b) If so, when was that rule made and is it still in existence?

'g) If there is no such rule, what are the orders of the Railway Board
or the Agent in connection therewith?

(d) If such a rule exists, is it enforced? If so, is it a fact that certain
Railway employees in the Karachi Division, who did not succeed at their
examination in the Walton School, have been promoted and made perma-
nent in the cadre of Senior Assistant Station Masters and Traffic Inspectors,
superseding those who are qualified and who passed such examiration?
If 8o, why has the rule been violated ?

(¢) What action does the Agent, North Western Railway, propose to
take in the matter?

Mr. P. R. Rau: I have called for information and will lay a reply on
the table, of the House, in due course.

PrOMOTION OF TELEGRAPHISTS AS TELEGRAPH MASTERS.

726. *Mr. K. P, Thampan: (a) Will Government be pleased to state
whether it is a fact that a telegraphist on passing the examination for
Telegraph Mastership is certified by the highest Traffic officer and the high-
est Engineering officor.of the Telegraph Department to possess sufficient
general, traffic and technical knowledge required for promotion to Telegraph
Mastership and is granted a certificate of proficiency ?

(b) If the answer to part (a) be in the affirmative, why has such p quali-
fied telegraphist to pass another efficiency bar and complete 15 years’ service
before his seniority for promotion to Telegraph Mastership could be
determined ?

(¢) Has the Varma Committee, which tHoroughly investigated into these
matters, remarked in its report that the result of such complicated rules is
that younger and more intelligent men do not benefit by passing the
examination earlier ? e

(d) What is the idea of imposing this 15 years standard for fixing senio-
rity ?

(¢) Is such a standard imposed for fixing seniority for the appointment of
Electrical Supervisors, Engineering Supervisors, Baudot S8upervisors,
Inspectors of Post offices, Head clerks to Superintendents of Post offices or
any other appointment of Posts and Telegraph Department ?

(/) Is such a standard imposed in any other Department of the Govern-
ment of India in respect of promotions by examination ?
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(9) What are the principles followed in British Post offices for fixing
seniority in such cases?

(h) What is the difference between proficiency mentioned in part (a) and
efficiency mentioned in part (b)?

«i) Is it & fact that an efficiency bar is placed after ten years’ service in
case of station service telegraphists and after 15 years service in case of
General Service telegraphists? If so, why?

The Honourable 8ir Frank Noyce: (a) Yes.
< (b), (d), (f) and (k). The attention of the Honourable Member is invited
to the first part of the reply given by Sir Thonlas Ryan on the 1st April,
1938, to starred question No. 1085 by Pandit Satyendra Nath Sen.

(c) Yes.

(e) No.

(9) Government have no information.

(1) Yes. The efficiency bar has been placed in each oase according to
the recommendations of the Telegraph Committee, 1920, on which the
-staff were represented.

¢

Mr. K. P. Thampan: Axiéing out of the answer to part (¢) with refer-
ence to the report of the Varma Committee, are Government thinking of
revising the present rules?

The Honourable S8ir Frank Noyce: The Government have not yet re-
ceived the report of the Varma Committee, and so I am unable to answer

my Honourable friend’s question.
PROMOTION OF TELEGRAPHISTS A8 TELEGBAPH MASTERS.

727. *Mr. K, P. Thampan: (a) Will Government be pleased to state
what average length of service is required of a telegraphist before he
could expect a promotion to the Telegraph Mastership under present condi-
tions of the Telegraph Department ?

(b) What was this average in 1920 ?

(c¢) What will this average approximately be in 1935, when the proposed
retrenchments are carried out in full ?

(d5*Do the telegraphists recruited from postal signallers, having four
or more years of postal service, stand any chance of promotion to Telegraph
Mastership under present conditions of the Department ?

(¢) Will it involve any extra expenditure to Government if the past
service of a postal recruited telegraphist, rendered as postal signaller, be
counted as qualifying service only for seniority in respect of promotions to
Telegraph Mastership ?

(f) Do Government propose to afford some facilities, without incurring
any extra expenditure, only to those men who may try to partly make up

. th];au- ov:x; loss through their own efforts and merits? If so, how? If not,
why no .

The Honourable 8ir Frank Noyce: (z) Promotions to the grade of
Telegrapﬁ Master were last made in the year 1981, and the average length
of service of the men then promoted was approximately 24 and a half
years,
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(b) 24 years. ’

(c) Government regret that they arc unable to fornish the information
which can be ealculated only when promwotions have actually baen made.

(d) and (e) Government regret that they are unable to express an
opinion on a hypothetical question.
(f) The Honourable Member is referred to the reply given to part (c)

of Mr. D. K. Lahiri Chaudhury's starred question No. 422 in this House
on the 9th March, 1934.

Mr. K. P. Thampan: Have Government uny objection to treating two
years of service in the Postal Department as equal to one year of service
in the Telegraph Tepartment for the purpose of determining seniority ?

The Honourable Sir Frank Noyce: The question of postal signallers
and their position in the Telegraph Department has been reviewed by
Government from time to time, and I have nothing to add to the reply

-given to Mr. D. K. Lahiri Chaudhury’s starred question to which I have
referred.

Mr, 8. 0. Mitra: Arising out of the answer to part (a) of the question,

sam I correct in assuming that it requircs 24 yeurs for the next promotion
in the case of these officers ?

The Honourable 8ir Frank Noyce: My answer to part («) of this ques-
tion was:

“Promotions to the grade of Telegraph Master were last made in the year 1831

wnd the average length of service of the men then promoted was approximately 24
and o half year.”

i
Mr. 8. 0. Mitra: If it takes 24 years to get any promotion, will Gov-
ernment consider the desiralility of revising such rules which require 24
years to get the next promection ? '

The Honourable Sir Frank Noyes: The only inference to be drawn
from my reply is that, on the last oceasion on whieh promotions to this
grade were made, the men promoted had 244 years' service. Whether
that will happen on the next occasion, 1 sm unable to say, but T may
inform my Honourable friend that this question was, I am told by the
Financial Adviser to the Posts and Telegraphs Departinent who was Ire-
sident of the Reorganisation Committee, gone inio by that Committee.
I trust that before the next Session 1 shall be in a position to give my
Honourable friend fuller information on the subject.

Mr. M. Maswood Ahmad: Is it u fauct that the same average length

of service is required for promotion from the post of telegraphist to tele-
graph mastership ?

The Honourable Sir Frank Noyce: | do not think there is any ques-
tion of am average length of service being requircd. The question was
what is the average length of service of the men who ware last promoted.
As I have already 'said, it does not follow that on the next occasion the
-aperage longth of service will be exactly the same. Agdin, as I have
already said, I am not in a position to answer thesc technical questions
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ofthand, but T trust that if the Honouruble Member puts down questions
next Session, I shall be able to give him and other Members of the
House fuller informuation than I am able to give at this moment.

Mr. K. P. Thampan: [ am grateful to the Honourable Member for
the kind reply that he gawei now, but may I reguest him to consider the
desirability of sending these people to the offica «f the Postmusters-(General
in the Provinces if there are no vacancies in the grade of telegraph
masters ?

The Honourable Sir Frank Noyce: I would ask my Honourable friend
to put down a question on that subject. Then the suggestion will be con-
sidered.

..

Mr. Lalchand Navalrai: Will the Honourable Member please tell me

if it is not a fact that these signallers, 'who were transferred from the

Postal side to the Telegraph side, had graded promotion and on the other
side the telegraphists have got time-scales-?

The Hoenourable 8ir Frank Noyce: 1 am not in a. positi:n to answer
my Honourable friend’s question, and I can only repeat that the position
of these postal signallers, who were transferred to the Telegraph Depart-
ment, has been reviewed by Government from time to time and that
thosc who considered that they had amy grievance were given two oppor-
tunities of going back to the Postal Department. Presumably the men
who did not avail themselvis of thcse opportunities were content.to stay
where they were.

Mr. Lalchand Navalrai: [s it not a fact that these men now as they
ure on the telegraph side can risq to the higher grade of telegraph masters
ufter 27 years of service ?

The Honourable Sir Frank Noyce: I must ask for notice of that ques-
tion.

EDUCATION OF THE BLIND AND DEAF MUTES IN THE CENTRALLY
ADMINTSTERED AREAS.

728. *Haji Obaudhury Mohammad Ismail Xhan: (a) Will Government
he pleased to state the numbers of the blind and deaf mutes, respectively, in
the ceptrally administered areas ?

(b) Do Government recognise the need for the education of defective
children? If so, what steps have they taken to provide educational facili-
ties for them?

(c) Are Government now prepared to open educationsl institutions at
the headquarters of each aren? If not, are Government prepared to
encourage the existing private institutions by giving them sufficient grants-
in-laid on the lines of that given to the Deaf and Dumb BSchool at
Calcutta ?

Mr. G. 8. Bajpal: (a) The information required is laid on the tuble.

(b) and (). Yes. There are in British Indin 16 schools for deat mutes
and a similar number for the blind. The enrolment ‘is-oanly, 734 sodi 607, |
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respectively. This is probably due to the reluctance of parents to part
with their children. It is, therefore, doubtful whether multiplication ~of
such institutions would be justified. Moreover, very expert and experi-
enced teaching in these schools is essential and the inadequate supply
of such teachcrs makes concentration of effort necessary. The Govern-
ment of India' are prepared to consider applications for assisting pupils
from the centrally administered sreas to attend these schools elsewhere;
and also the award of grants to privately managed institutions in centrally
administered areas provided that the arrangements are satisfactory.

Statement showing the number of the blind and deaf mutes in the centrally
administered areas.

Name of the Admidistration. Blind. Deafsmutes.
Ajmer-Merwara . . . . « .. 2162 410
- Andaman and Nicobar Islands. . . . 9 8
Baluchistan . . . . . . . 781 278
Delhi . . . . . . . . 656 148
Coorg . . . . . . . . 100 101

Mr. K. 0. Neogy: Is the Honourable Member aware of the cxistence
of a private institution in Delhi which ministers to the educational needs
of the deaf mutes?

Mr. G. 8. Bajpai: I gather that there is such a private institution.

Mr. K. 0. Neogy: Is it not part of the duties of the Educational Officer
for the Centrally Administered Areas to keep himself informed about the
nctivities of such an institution?

Mr. G. 8. Bajpal: Yes, I take it that the Superintendent of Education
for Delhi and Ajmer-Merwara does attend to the activities of this in-
stitution. - Only so far as I am aware, no direct appeal has been made
to the Government of India for assistance.

Mr. Gaya Prasad 8ingh: Delhi being a Centrally Administered Area, do
Government possess any statistics as to thc number of deaf mutes within
the precincts of this House?

Mr. G. 8. Bajpal: I have already said in reply to the first part that I
am laying a statement on the table.

‘% Mr. Gaya Prasad 8ingh: My question was whether Government possess
any statidtics of the number of deaf mutes within the precincts of this

Chamber? (Laughter.)

Mr. @. 8. Bajpal: My friend is speaking metaphorically. I am flot in
& position to answer that.

Mr, B. Das: Is it not part of the duties of the Educaticnal Commis-
sioner of Ajmer-Merwara to find out himself and recommend to the Hon-
ourable Member that such and such a deaf mute institution requires help

from the Government ?
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Mr. G. 8. Bajpai: As my Honourable friend is awure, there is a oer-
tain sum of money within the budget of the Chief Commissioner to make
grants-in-aid. It 18 only if his resources are not equul to the requirements
that an appeal need be made to the Governor Gencral in Council.

Mr. 8. 0. Mitra: If a properly conducted institution applies to the
Government for assistance, will Government give consideration to their
came ?

Mr. G. 8. Bajpai: That is what I have said in reply to the question.

VENDORS’ CONTRACTS IN THE DINAPUR DivisiON 0F THE EAsT INDIAN
RAILWAY.

729. *Pandit Satyendra Nath Sen: (? With reference to the answer
given to my starred question No. 605, dated the 4th April, 1984 will
Government please state if it is a fact that most of the old contractors
in Dinapur Division of the East Indian Railway sre ex-Railway
employees ?

(b) Was any policy laid down by the Railway authorities as early as
1919, that in view of the discontinuation of granting extension of service
after the age of fifty-five, vending contracts should be given to ez-Rail-
way employees for their maintenance? If so, what is the reason for a
departure from that policy?

(c) Were there any charges against these contractors? If so, what?
Were they given any warning? '

(d) Did the Railway authorities call for any tender?

(e) Is it a fact that the present contractors are prepared to pay the
same rate as offered by the new contractors?

(f) Is it a fact that all the old contractors are residents of Behar and
that the new contractors are outsiders?

(9) Is it a fact that special passes—First cldss, Inter class and Third
olass—are to be granted to the new contractors?

(h) Is it a fact that one of the new parties, Messrs. Ballavdas Esardas,
undar the name of Jyoti Pershad Daulat Ram, were coptractors on the
Bengal Nagpur Railway some time ago? Is it also a fact that they
have lost that contract? If so, why?

(9) Is it a fact that they were already in possession of the canteact for
the Indian Refreshment Room which is chiefly utilised by upper class
pussengers? ‘

(® Are Government aware that, in view of the representations made by
the old contractors, the new contractors have been asked by the Divisional
Buperintendent to sublet their contract to as many of the old contractors
a8 is conveniently possible ?

(k) Is it not a fact that a circular was issued some time ago that to sublet
contracts would be regarded as an offence? If so, why has a departure
been made now ?

‘() Are Government aware that the old contractors submitted their
first representation to the Chief Commissioner of Railways, on the 5th
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Mareh, 1934, and a detailed representation on the 12th March, and that
copies of the same were sent to the Agent and the Divisional Superinten-
dent?

(m) Will Government -please stabe:

(1) the exact date or dates on which the new contracts were com-
pleted ;

(ii) the terras. of the contracts; and

(i) why the Divisional Superintendent did not wait for instruetions
from higher authorities?

(n) Is it the usual practice that the Divisional Superintendent goes

against the recommendations of the Local Advisory Committee without
consulting the higher authorities?

Mr. P. R. Rau: I am making enquiries from the Agent, East Indian
Railway, and shall place a reply on the table in due course.

~Mr. M, Maswood Ahmad: Is it a fact that a question of this kind was
asked and Government had inquired from the Agent in this connection
and they promised to lay down the information in due course? Have
they received any reply from the Agent in that :zonnection ?

Mr. P. R. Rau: Not yet.

Mr. M. Maswood Ahmad: Will that reply and vhe reply to this question
be laid on the table of the House this Session ?.

Mr. P. R. Rau: 1 am unable to say at the moment.

Pandit Satyendra Nath Sen: My question has been practically asked
by Mr. Maswood Ahmad. The cuse of the vendors has Leen before the
Railway Department for the last five or six weeks. [f the inquiries are
not yet finished, what is the remedy in such cases?

- Mr. P. R. Ran: T unust say that T am surprised that the Honourable

Member, who has asked this datailed questionnaire, should expect a reply
within ten days!

" Mr. Lalchand Navalrai: How much time is ordinarily requir:(! for
getting a reply from the Agent?

Mr. P. R. Rau: It depends on the question.

Dr. Ziauddin Ahmad: As regards part (a), that docs not require any
wformation from the Agent. That can be answered straight off.

Mr. P. R. Rau: There is no use in answering yart (a) of the question
by itself.
TRAVELLING ALLOWANCE AND ADVANCE OF PAY To THE GOVERNMENT
OF INDIA SECRETARIAT STAFF.
730. *Pandit Satyendra Nath Sen: (a) Is it a fact that the date

of the olosing of the Government of India Secretariat has been fixed as
26th April, 1984? :
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(b) Is 1t a fact that Government have ordered that no travelling allow-
ance and advance of pay will be-allowed earlier than 15 days before the
date of the closing of the Departments? If so, are Government aware
that the staff of the moving Departments cannot get their travelling
allowance and advance of pay before the 10th April, 1934?

(c) Are Government aware that the men staying up to the end of
April practically do not get any advance originally contemplated in' the
Simla Allowances Code for helping the staff for breaking up their homes
in Delhi and for clearing all their dues before they leave?

(d) Do Government propose to amend the order, and sanction the grant
of travelling allowances and advance of pay on the 1st April and the
15th September, every year irrespective of the dates of the moves? If
not, will Government be pleased to state the *reasons for denying this
concession to the staff ?

The Honourable 8ir George Schuster: (a) Yes.

(b) The order is that advances should not be disbursed earlier than
fiftcen days before the official date for re-opening offices at New Delhi
or Simla,

(c) and (d). Government do not propose to amend the order as they
see no reason to believe that it is csusing sarious hardship or inconveni-
ence to the staff concerned.

DELAY IN THE ALLOTMENT OF QUARTERS IN NEW DELHT FOR THE NEXT
WINTER SEASON.

731. *Pandit Satyendra Nath Sen: (a) Is it a fact that the Govern-
ment of India asked for the requirements of Delhi accommodation for the
next winter before the 15th December last?

(b) Is it a fact that though the Departments sent their requirements
before the 15th December, no sallotment has as yet been made for thn
next winter?

(c) Will Government be pleased to state the reasons for obtaining the
departmental requirements before the 15th December and for the delay
in the allotment of the quarters?

(d) Are Government aware that if the allotments are made before the
move, the staff not getting accommodation may arrange for private accom-
modation before they leave Delhi? :

The Honourahle Sir Frank Noyce: («) The Honourable Member is pre-
sumably referring to the allotment of quarters in New Delhi to married
officers whose emoluments are less than Rs. 600 per mensem. The date
prescribed for the submission of applications for quarters is the 1st and
not theJdbth of December.

(b) No. The allotments have been communicated to Departments.
(¢) The 18t of December was fixed as the date for the eubmission of
applications in order to ensure that allotments might be made before the

move to 8imla. The ullotments have actually been made before the
move.

(d) Toes not arise,
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APPOINTMENT OF A REPRESENTATIVE OF THE LANCASHIRE COTTON'
CoMMITTEE IN INDIA.

732. *Mr. M. Maswood Ahmad: (a) Are Government aware that one
Mr. Fleming has been appointed as 2 representative of the Lancashire
Cotton Committee in India?

(b) 1f the answer to part (a) be in the affirmative, will Government
please state the nature of duties he will be required to perform ?

Mr. G. 8. Bajpal: (a) Yes.

(b) Mr. Fleming’s functions are as follows:

(1) to keep in touch, with the cotton producing areas in India et
times of sowing and picking,

(2) to report to Fingland as to cottons suitable for English consump-
tion and available in sufficient quantities,

(3) to dez:ll with inquiries by firms in England about Indian cottons,
an

(4) generally to act as a liaison officer between the Indian and the
Lancaghire organisations with the object of encouraging the
Lancashire off-take of Indian cotton and simultaneously of
assisting Indian raw cotton interests Lo cater with giowing
effectiveness for the special needs of Lancashire.

Mr. M, Maswood Ahmad: Have they come officially or non-officialiy.?
- .

Mr. G. 8. Bajpal: They have come, as far as T know, on behalf of
their own organisation,

SHORT NOTICE QUESTIONS AND ANSWERS.

ReLEaSE 0F C1viL DISOBEDIENCE PRISONERS AND PoLIOY OF GOVEENMENT
TOWARD MEETINGS OF THE INDIAN NaTIONAL CoNGRESS.

Mr, 0. 8. Ranga Iyer: (a) Have Government considered the advisability
of taking immediate steps for the release of the civil disobedience prisoners
after the ratification of Mahatma Gendhi’s abandonmont of eivil disobedienee
by the Congress Working Committee ? If so, nre (Government prepared to
make a declaration of their policy in the matter?

(b) Ar:, Government prepared to remove the ban on the Congress Wo.x'k-
ing Committee to enable it to hold a meeting to consider the ratification
of Mahatma Gandhi’s decision ?

Mr. President (The Honourable Sir S8hanmukham Chetty): There is
an rllied question standing in the name of Mr. l.alchand Navalrai.

ul". I.llcllllld Navalrai: (a) Has the attention of Government been
drawn to the decision of Mahatma Gandhi, suspending individual civil -
resistence for Swaraj and leaving Council entry open to the desire of the

{longress men?
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nment propose to review their attitude towards the
Con(gr)ei:;[sf :?121 (}-2‘,22‘7:11;31; ownppoFl);::y behind the various notlﬁcﬁltlonsosgg
pressing Congress activities 2-If not, why not ? If so, how far do they prop
to proceed in the matter? . '
(¢) Do Government propose to declare the All-India Congress Com-
mijtee a lawful body? If not, why not?

The Honourable Sir Harry Haig: With your permission, Sir, I shall
reply to both these questions together.

(1) The Government propose to raise no obstacle to a meeting of the
All-India Congress Committee or, if the Congress leaders so prefer, of
the Indian National Congress for the purpose of ratifying the statement
of policy recently made by Mr. Gandhi and calling off civil disobedience.

(@) If such a meeting is held, and if Government are satisfied that
us a result of the meeting civil disobedience has been culled off, yovern-
ment 'will certainly review their policy towards the various Congress
organisatious.

(8) With reference to the question of the release of prisoners who have
been. convicted for offences -connected with civil disobedience, 1 would
remind the House that 1 explained in August last that Local Governments
have been releasing civil .disobedience prisoners before the expiration of
their sentences if they were satisfied that such releases were not likely to
encourage the revival of civil disobedience. That is a policy which the
Government intend to continue. If civil disobedience is called off effec-
tively, the policy of release will naturally be expedited.

Mr. 0. 8. Ranga Iyer: I thought I missad the Honovrable Mcmber's
answer to my question whether the Government are prepared to remove
the ban on the Congress Working Committee ?

The Honourable 8ir Harry Haig: I must apologise to my Honourable
friend, but since he drafted this question, the particular point about which
he inquires does not seem to have come into practical prominence. If the
idea is that the Congress Working Committee should be the body to call off
civil disobedience, then Government Will certainly be prepared to consider
giving the necessary authorization for that purpose; but.if, as seems more
probable,- all .that is contemplated is that there should he an informal
meeting of the members of the Congress Working Committee in order to
consider the policy to be placed before the All-India Congress Committee,
then no action on the part of Government ‘is required.

Mr. Lalchand Wavakai: May I know whether the Honourable Member
realises that the Working Committee must, first of all, be held in. order to
~ave-the wey for calling the Congress or the All-Indiz Congress Cuinmittee ?

The Honourable 8ir Harry Haig: Well, Sir, T think I have dead with
the point fully in my answer to Mr. Ranga Iyer. .

‘Mr. 0. 8. Ranga Iyer: Is it not a fact that the ban exists on the
Congress: Working Committee ? .

The Hbnoursble Sir Harry Haig: Formally it does, but I say that, sq
far as I can see, no occasion will arise for the formal removal of it,
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REDUOTION OF TRAVELLING TiCKET EXAMINERS ON THE NORTE WESTERN
RaiLway.

356, Sardar Sant Singh: (a) With reference to their reply to question
No. 474, parts (a) and (b), dated the 4th September, 1933, will Government
please state whether it is not a fact that Travelling Ticket Exeminers
were being considered as running staff up to 81st May, 19381, and if so,
why the orders applicable to the running staff when appointed to stationary
posts, permanently or temporarily, were not applied to them when they
were transferred to the list of Special Ticket Examiners from the 1st
June, 1981?

(b) Is it a fact that the Railway Board in their letter No. 1531/E/21,
dated the 14th July, 1923, have laid down that the pay of the running
staff when appointed to stationary posts should be fixed on pay plus

75 per cent. of the substantive pay representing average mileage
allowance ?

(c) Is it a fact that the above conditions had also been made appli-
cable to tho Travelling Ticket Examiners, as per Agent, North Western
Railway’s correction slip No. 5, dated the 8th October, 1929, to para-
graph 5 (b), page 7, of his circular 1 of 1927, part ¢, wherein the Railway
Board’s letter No. 1531/E/21, dated the 14th July, 1928, has been pro-
mulgated? Will Government please state why these orders were not
applied to the old Travelling Ticket Examiners who were considered as
running staff prior to 1st June, 1981, and were appointed to so-called
stationary posts of Special Ticket Examiners from the 1st June, 1931?

Mr. P. R. Rau (a), (b) and (c). The orders in the Railway Board’s
lotter referred to are applicable only to running staff who are temporarily
employed on other duties.

REDUOTION OF TRAVELLING TIOKET EXAMINERS ON THE NORTH WESTERN
RarLway.

857. Bardar Sant’Singh: (a) With reference to their reply to part (d) of
question No. 474, dated the 4th September, 1988, will Government place
on the table, for the information of this House, a statement showing the total
emoluments drawn by Messrs. Nazir Ahmad Khan, Bahadur Singh, Mubam-
mad Hussain, Gurbachan Singh and Hargopal, old Travelling Ticket
Examiners, from the 1st June, 1980, to the 81st May, 1981, for instance, for
each month and the emoluments drawn by them inclusive of travelling
allowance from the 1st June, 1931, to 81st May, 1082, to judge the extent
of reduction in their emoluments by the withdrawal of mileage allowance ?

(b) Are Government aware that the uniform rate of mileage allswance,
viz., Rs. 2 per 100 miles was being granted to all old Travelling Ticket
Examiners whose pay ranged between Rs. 100 and Rs. 2107 If so, will
Government please state why different rates of consolidated travelling
allowance have been sanctioned, viz., Rs. 50 per mensem for those drawing
Rs. 100 to Rs. 180 and Rs. 65 per mensem ‘to those drawing Re. 200
and over?

( 8812 )



UNSTARRED QUESTIONS AND ANSWERS. 3813

(c) Are Government aware that the rate of oconsolidated travelling
ullowance granted to Special Ticket Examiners in the grades Rs. 66—4—90
end Rs. 105—5—140 and Rs. 150—10—190 is in excess by Re. 5 per
mensem of the maximum travelling allowance in a month of 80 days,
ndmissible under the ordinary travelling allowance rules, viz. :

Grades. M““Z“n‘x‘.ﬁ."’:::‘“‘“ m&"‘h@“ﬁ‘ﬁﬁm
(i) 66—4—90 . 30 85
(if) 106—5—140 . . 45 80
(iii) 150—10—190 . . . 5 ) 80
' liv) 200—10—350 . . . 75 68

(d) If so, will Government please state why in the case of Speocial
Ticket Examiners on Rs. 200 and above, they have sanctioned consolidated
travelling allowance of Rs. 65 which is Rs. 10 below the maximum
itravelling . allowance in a month of 80 days?

Mr. P. R. Rau: (a) Government consider that the labour involved in
collecting this information will not be justified by the result.

(b), (¢) and (d). The rates of consolidated travelling allowance fixed
for Special Ticket Examiners were decided on after careful consideration

of all the .circumstances of the case and Government are not prepared to
revise them.

CONTEMPLATED OUT IN THE CONSOLIDATED TRAVELLING ALLOWANCE OF
TRAVELLING TIOKET EXAMINERS ON THE NORTH WESTERN
RAILWAY.

358. Sardar Sant Singh: (a) Are Government aware that the Agent,
North Western Railway, is contemplating cutting down the consolidated
travelling allowance of Travelling Ticket Examiners sanctioned by the
Governor General of India in Council as ez gratia measure from Decomber
1932, by a cut of 124 per cent., and has issued instructions to the Divi-
sional Superintendents of the North Western Railway ?

(b) Will Government please state whether they approve of this action
of the Agent, North Western Railway, and if 8o, on what grounds?

(¢) Will Government - please state what the nature and purport ie of
this 121 per cent. contemplated cut and whether it applies to all travelling
allowances or travelling allowance of the Special Ticket Examiners only
which has been only recently sanctioned?

(d) Will Government please state whether the Railway Board have
issued any instructions to the Agent, North Western Railway to this
effect, and if so, whether before or after the sanction of the consolidated
travelling allowance by the Governor General of Indis in Council? If
hefore, are those instructions applicable in the case of subsequent orders
of Government?

(¢) Tf the Railway Board's instructions were issued after the issue
of the aforesaid orders of the Governor General of India:in Council, will
Government please state whether the Railway Board can over-ride or
modify the orders of the Governor Genera] of India in Council?
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Mr. P. R. Rau: (a) I understand the Agent, North Western Railway,
has not issued any instructions cutting the allowance. He has been mak-
ing enquiries from the Divisional Superintendents whether the allowance
in question was not subject to a cut before December, 1983, and if so, for
what reason. This was in order to obtain the information desired by my
Honourable friend in his question No. 185, asked in this House, off™the
21st. February, 1934.

(b) ‘and (c). Do not arise.

(d) The Railway Board have.issued no instructions as yet to the Agent,
North Western Railway, on the subject.

(¢) Does not sarise.e

NoN-ADEPTION OF THE MoDY-WARD SOHEME OF TIOKET CHECKING ON THE
NoRTH WESTERR RaAILwaY.

850. Sardar Sant 8ingh: (a) With reference to their reply to part (d) of
guestion No. 475, dated the 4th September, 1938, will Government please
state if it is a fact that on several divisions of the North Western Railway,
‘or instance Quetta, Mooltan and Ferozepur, the Special Ticket Examiners’
groups consist of less than five men each? If so, why?

~ (h) Is it a fact that these groups of Special Ticket Examiners do not
move in a body but work in batches of two each per train on some of the
divisionr and singly on the remaining of the divisions, for instance Multan,
Quetta, ete.? If so, are Government aware that the actual working of
8pecial Ticket Examiners is being arranged contrary to the reply given to
question No. 475, part (d)? If so, why?

(¢) 1s it a fact (i) that the pay of the QGroup-in-charges of Special
Ticket Examiners is fixed by the North Western Railway in the grade
105-—5--140; and (if) that there are several Special Ticket Examiners
working as Group-in-charges who are not given this pay, for instance in
Mooltan, Ferozepore, eto.? If so, why?

Mr. P. R. Rau: With your permission, Sir, T propose to reply to ques-
tions Nos. 859, 860 and 861 together.

The information has been called for from the Ajent, Nortt Western
Railway, and will be placed on the table of tha Hous2, on receipt.

NoN-ApoPTION OF THE MODY-WARD ScHEME oF T10KET CHECKING OX THE
NORTH WESTERN RAILWAY.

1360. Sardar Sant 8ingh: (s) With reference to their reply to question
No. 475, part (d), dated the 4th September, 1983, will Government please
state if it is a fact that the Group-in-charges in several of the divieions,
for instance Quetta, Multan, Ferozepore, etc., are given fixed progrnmme
with the change in rotation with the Special Ticket Examiners of their

respective groups? If so, how do they supervise or check the work of
their 8pecial Ticket Examiners?

(b) Are Government aware that all the correspondence of the Special
Ticket Fxaminers in each group, including submission of all returns to the
Divisiona] offices or the Group Inspectors, passes through the Group-in-
charges and they are not allowed any time for this extra work and are held

§oem e

”;'l‘or- answer to. t.hia quuﬁon;”ne answor to quut.m_: No. '359.
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responsible for the shortcoming of their Special Ticket Examinesrs? If so,
will Government state whether the Group-in-charge is made to work
precisely the same programme as his Special Ticket Examiners and without
sny extra remuneration or the sanctioned pgy of the Group-in-charge, as for
instance in the Ierozepore Division?

NON-ADOPTION OF THE MoDY-WARD SOHEMEOF TioKET CHECEING ON
THE NORTH WESTEBN RAILWAY.

1361. Sardar Sant 8ingh: (a) With reference to their reply to question
No. 475, part (d), dated the 4th September, 1933, will Governmnent please
state whether the orders regarding detailing of a group of Special licket
Kxaminers on each section or the division for three months only is tntended
to involve a change in their headquarter alsd? If so, will Government
pleaso state whether there is any other staff on the North Western hailway
whose headquarter stations are changed after every three months? 1f no,
why are such orders issued for the Special Ticket Examiners alone?

(b) Are Government aware that Special Ticket Examiners like all other
persons have got to look to the education of their children, etc.? 1lf so, are
not Guvernment aware that change of station after every three inonths
involves great-hardship to the Specia] Ticket Examiners?

(c) Are Government aware that the Special Ticket Examiners are not
considered eligible for Railway quarters? 1f go, are not Government aware
that changing their headquarters every three months involves their renting
private houses for such short periods?

(d) Are Government aware that some of the divisional authorities, order
transfers of Special Ticket Examiners by telegram giving them three days’
joining time within the division? If so, are Government aware that the
three days’ notice is too short for a man to settle his accounts, etc., at the
place from where he is transferred ?

(e) Are Government aware that it entails a pecuniary loss to the Special
Ticket Examining stafi concerned in the shape of payment of rent for the
remaining days of the month, as the house proprietors would charge reat
for the whole month in ubsence of a month’s notice?

(f) Do Government propose to consider the desirability of issuing orders
to the Agent, North Western Railway, to withdraw the orders regarding
quarterly change of Special Ticket Exuminers headquarters and to give a
month’s notice on transfer?

House RENT ALLOWANCE OF THE TRAVELLING TICKET EXAMINERS.

362, Sardar Sant Singh: (a) Are Government aware thot house rent in
lieu of free quarters was and is being paid to the ticket checking staff at
stations?

(b) Was this allowance being withheld from the ticket checking staff on
;:;xzig;, designated as Travelling Ticket Examiners before the 1st August,
(c) Will Government please state on what grounds it was withheld ?

(d) Are Government aware that since the withdrawal of mileage allow-

ance from the 1st June, 1931, the house rent allowance is not being paid
to the Bpecial Ticket Examiners, transferred from Travelling ‘Ticket

tFor answer to this question, see answer to question No. 359.
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Examiners’ cadre and that it is being paid to the Special Ticket Examiners
recruited from among the station stant?

(e) 1f so, will Government ,please state why the house rent allowance
is not being paid to the Special Licket Kixanuners ot the old l'ravelling Licket
Exuminers cadre from the time their mileage allowance was withdrawn ?

(/) 1f there 18 uny diference between the duues of both these sets ot
Special ‘Llicket hixamners will Government please stute the same?

(g) Are Government awuare that withholding the house rent allowance
after the withdrawal of mieage ullowance is another hardsiip on the stat
whoseé emoluments have been reduced so heavily ?

[
Mr. P. R, Rau: I invite the Honourable Member's attention to the

reoly given tc the very similar question No. 310, asked on the 14th Decem-
ber, 1933, by Shaikh Sadig Hasan.

INSUFFICIENT EARNINGS DUE TO ILLIOIT TRAVELLING ON THE NORTH-
WESTERN RaAILwAY.

|

363. Sardar Sant 8ingh: («) With reference to their reply to question
No. 1366, dated the 1lth December, 19383, are UGovernment aware thut
there are certain divisions of the North Western Rlaillway, where the divi-
sional authorities are taking up the matter of so-called insuflicient earnings
with the Special Ticket Examiners by circulating the results of each Special
Ticket Examiner and insisting on their increasing the earnings so as to
cover their pay and travelling allowance ?

(b) Will Government please state whether this is in accord with their
reply that the policy of the administration is to endeavour to prevent travel-
ling without tickete and that the so-called earnings of the Special Ticket
Examiners do not furnish true measure of their efficiency ?

(¢) Are Government aware that un insistence on the part of the
Ruilway Officers that Bpecial Ticket luxaminers must make recoveries
from travelling public to cover their pay and travelling allowance 18 cal-
culated to lead to harassment of the public by the Special Ticket Eaxmin-
ers? If not, will Government be pleased to place on the table a copy of
circular No. 1490/10, dated the 24th March, 1984, 1ssued by the Divisional
Transportation Officer, Ferozepore, for the information of this House ?

Mr. P. BR. Rau: Government have no information that on any divisions
of the North Western Railway the divisional authorities are taking up the
matter of so called insufficient earnings with the Special Ticket Examiners
and insisting on their increasing the esarnings so as to cover their pay and
allowances. If the Honourable Member will give me specific information
as to such instances I will ask the Agent for a report on the matter.

ProMOTIONS OF SPECIAL TIOKET EXAMINERS ON THE NOBRTH WESTERN
RAILWAY.

364. Sardar Sant 8ingh: (a) Is a common seniority list of Special Ticket
Fxaminers maintained on the Nerth Western Railway in order that pro-
motions to posts as they fall vacant may be filled by their senior em-
ployees instead of by promotion being confined to subordinates in any one
garticular division on which the vacancy oecurs?
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(b) Is it a rule that vacancies in anv one division must be filled by
employees in that divirion to the exclusion of other suitable employees:
working on other divisions?

(c) Is it true that senior men of grade II. 86—4—90, are working as
Special Ticket Examiners in several divisions of the North Western Rail-

way, whereas their juniors are promoted to work as Group-in-charge in
Class ITI, 105—5—140 grade, in other divisions?

() Is it also a fact that Ticket Collectors whose substantive pav is
‘Ts. 80 only are allowed to work as Group-in-charge in grade 105—5—140
while permanent old Special Ticket F.xaminers in receipt of substantive
pav of Rs. 95 per mensem. are working as Special Ticket Examiners
wmly, for instance: .

Mr. Tara Chand cetting Rs. 60 plus Rr. 70 iz working as Group-
in-charge while Mr. Pavne getting Rs. 95 is working under him
in Karachi division of the North Western Railway ?

(e) Is it also a fact that Ticket Ccllectors in receipt of substantive
ray of Rs. 48 and below havine four or five vears service at their credit
are promoted to the Special Ticket Examiners grade TI 66—4—90, and
the claims of senior Ticket Collectors drawine Rs. 60 for years and years
torether and having more than 20 vears service at their credit and quali-
fied in Walton Training School of the North Western Railwav are ienored ?

() Is it a fact that all class promotions in the new Special Ticket
Examiners scale are considered temporary, and will Government please
state whether it is economical to promote a man from Rs. 60 to Rs. 105 and
grant him an allowance »f Rs. 45 per mensem as against promoting a man
from 95 to Rs. 105 and grant him Rs. 10 onlv or nromote a man from
Rs. 45 to 668 and give him an allowance of Rs. 21 and to promote a ticket
ccllector of Rs. B0 to Rs. 66 onlv? Tf not, are Government nrepared to
intue orders tn the Aeent. North Western Rallway, to rectify all such
inequalities wherever found?

Mr. P. R. Rau: Government have no information regarding the matters
referred to in the anestion, but thev are entirely within the competonce of
the Agent, North Western Railway. to decide and Governmernt are nct
prepared to interfere. .

APPEALS BY RATL.WAY FMPLOYFES.

365. Sardar Sant Sineh: Will Government please state whether 1t
12 an nffence for a Railwav emnlovee ta addreras a netition to his Divi-
sional Superintendent bv name bv submitting it through the nroner channel
and forwarding a copy thereof direct to the Divisional Superintendent
appealed to ?

Mr. P. B Ran: No. The Honourahle Member's attention ir invited
to tha renlv to question No. 568 of Dr. Ziauddin Ahmad on the 28th
March, 1934. '

ProMOTION OF THIRD DIvisioN CLFRES IN TEE ARMY HEADQUARTFES.

3R6. Mr. Bhunut 8ing: (1) Will Government kindly state whether clerks
in the Armv Headquarters qualified for third division. are required to pass
a test for nromotion to second division? Will thev also kindlv state the
number of the clerks working in Army Headquarters who are only gunﬁﬂed
for third division but have been confirmed in the second and first divisions

32
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wi.t}iout passing the necessary test? If such confirmations have taken
place, what is the reason therefor?

(b) Ts it @ fact that under the existing orders of the Public Service
Commission those second division clerks are to he stonned at the efficiency
bar of the second divisian and reverted to the third division? If so, how
many men have since been stopped at the efficiency bar and reverted and
how manv have heen allowed to continue in the second division contrary to
:these orders and why ?

"(¢) Do Government propose to consider the case of the affected men
for promotion to the second division in the first available vacancy in the
Armv Headquarters and refer all cases nf these second division men to the
Public Bervice Commissioy for scrutiny ?

(d) Under 20 per cent concession for departmental promotions, how many
third division gualified and confirmed clerks in the M.G.0. Branch have so
far been promoted to the second division? If none, is it a fact that there
will be no chance of promotion for third division men during their service ?

(e) Will Government kindly state why orders that half of the vacancier
‘in the second division should be given to the third division departmental
‘men and half to the second division qualified men according to seniority,
have been ignored in the M.G.0. Branch and whv the officiating vacancies
are not regulated accordinglv, and solely given to junior aualified men
invited from outside from time to time, depriving the third division men ?

Mr. ‘@. R. ¥. Tottenhain: (a) to (¢). The information is being obtained
‘und will be laid on the table of the House, in due course.

S'rormcm 0r TNOREMENTS OF ORRTAIN CLERKS IN THE AOCCOUNTS
| DEPARTMENT, EAST INDIAN RAILWAY.

887. Mr. Bhuput Sing: (1) With reference to the rep'v to my unstarred
question No. 205, dated the 21st November, 1983, will Government please
state the date and manner of the original fixation of pay of the clerks in
the Accounts Department, East Indian Railway, mentioned in my above
question ?

(b) Will Government be pleased to state the reasons for which the
fixation from 1st Oct.ober 1926 was later on considered to be incorrect ?

(c) Is it a fact that some men other than those mentioned in the
previous question were fitted into this new scale from 1st January, 1926,
before its introduction ?

(d) Is it a tact that some of the affected staff were confirmed in 1924,
,and that they duly executed an agreement with the late Fast Indian
'Raﬂwnv Company and this confirmation was cancelled in 1988? If so,
‘will Government be pleased to state under what rules this was done ?

(e) Ta it a fact that not only the increments of the clerks concerned
were held up, but also their pay was reduced to Rs. 48 per month from
1st September., 19083, irrespective of the length of their services?, If so.
will Government be pleased to state the reasons for the issue of such an
order, and who is responsible for its issue? Da Government
propose to take any action for remedying the grievances? If not, why not?
+ () With reference to the reply to my unstarred question No. 205.
.dated the 21st November, 1938, will Government be pleased to state why
;a,not.her order has again been issued after the olerks under reference were
-once befare fixed into the new scale as stated in reply to. part (c) of the
quq;tlon referred to above?
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(9) Is it & fact that the present order has been given effect to from 1st
September, 1983, instead of from the dates of increments in individual
cases? If so, will Government be pleased to state the reasons therefor ?
Are Government aware that the staff concerned has been subjected to

monetary loss? If so, why?

(h) Is it & fact that the construction staff, though appointed against
temporary cadre when brought on to the ‘“‘Open Line’, were allowed to
count the whole service rendered by them for the purpose of fixation of
pay intn the new arale (Grade ITT ? Tf so. why was not the same privilege
extended to the Open Line staff? Do Government propose to allow the
same privilege to these men? If not, why not?

(9) TIs it a fact that under Fundamental Rule 22 an officer is entitled to
get his increment ns a matter of course except in cases of mishehaviour
or inefficiency? If 8o, will Government be pleased to state whether the
grievances of the persons concerned were thoroughly gone into ?

(j) Are Government prepared to verify from the service books of the
affected staff how many of them have been deprived of their increments in
their old scales of pay? Do Government propose to sanction their incre-
ments in their old scales now, and then fix them into the new acale in terms
of Fundamental Rule 28? If not, why not?

Mr, P. R. Rau: (a) At this distance of time it is not possible tp say
exactly in respect of each of the clerks in question how his pay was
originally fixed at the time of his original appointment. During the period
1st October, 1926, to 81st December, 1928, the Chief Accounts Officer,
East Indian Railway, was himself competent to d~termine the number and
rate of the temporary staff to be engaged within certain limits.

(h) The fixation of pay of the clerks on their original appointment was
not held to be mcorrect. The revision in 1932. by the Chief Accounts
Officer with retrospective effect from st October, 1928, was incorrect as
re-fixation was not within his competence.

(¢) T am afraid T must ask the Honourable Member to put the question
more clearly. .

(A I am informed that in oné case the entry in the service book
rgz];:'ding confirmation was held to be incorrect and was subsequently put
right.
(¢) The Chief Accounts Officer fixed their pay from 1st September,
19383. at rates strictly admissible under rules. As stated in my reply to
auestion No. 205 mentioned hy the Honourable Member, orders have already
been issued under which the pav has been refixed on 8 more favourable
basis. accordine to which their pay is required to be reculateq with refer-
ence to what they were drawing previous to being brought on the regular
scale ag®from 1st January, 1929, with increments thereafter.

) T would refer i« my reply to parts (b) and (c) above.

.(.a).I do not quite follow the auestion. I am informed the dates of
their increments remain uneffected.

(k) The renlv to the first part nf the auertion in in the affirmative.
but T mav add that in each case the constrnetion staff was fixgd in the
lr;?ﬂ" establishment on & much lower rate of pav than they were drawing
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: )
In view of the reply given to part (¢) of the.question, the. latter part
of this clause does not arise.

(i) The reply to both questions is in the affirmative.

(/) As explained in my reply to clause (a) above, the number and pay of
certain temporary staff was fixed from time to time within certain limits
at the discretion of the Chief Accounts Officer. The question of the grant
‘of any increments under F. R. 24 dces not arise unless the posts were
sanctioned on incremental scales. If there are any cases in which such
.scales ‘were sanctioned by the Chief Accounts Officer for the temporary
staff in question and increments in those scales were not allowed the staff
concerned can make representations through the usual channel and these
will receive most careful attention.

" Pavorry or HINDU PosTMEN IN THE PESHAWAR SUB-DIvisiox.

368. Seth Liladhar Ohaudhury: Is it not the declared policy of Govern-
ment to prevent the preponderance of any single commumty in any
cadre ?- If so, will Government please state the reasons for the disregard
.of this-policy in respect of postmen and village postmen in Peshawar Sub

Division? Is it a fact that only three posts out of eighty-six, are held by
Hindus ?

The Honourable 8ir Frank Noyce: The policy is as stated by the
Honourable Member, but I may point out that it does not contemplate
any sudden change but only that, in making direct recruitment in future,
the third vacancy should be reserved for the adjustment of communal in-
equalities if necessary. This policv was originally adopted in the Posts and
Telegraphs Department in November, 1927, for application to the clerical
cadre, but it has since been gradually made applicable also to other cadres
in the Department,.

Government have no precise information regarding the number of
Hindus and non-Hindus in the present cadre of postmen and village post-
men in the Pcshawar Sub-Division but even if the communal composition
be as stated by the Honourable Member, it does not necessarily mean that
“the Eolicy as explained above has been disregarded, as has been assumed
by him, since the present communal composition is the result of recruitment
and promotions extending over a great many years.

PoSTING OF A HINDU AS AN INFERIOR SERVANT IN THE OFFICE OF THE
SUPERINTENDENT OF PosT OFFICES, PESHAWAR DIVISION.

369. Seth Liladhar Chaudhury: (a) Is it a fact that the Superintendent
of Post Offices, Peshawar Division, who is a Muslim, has not employed
any Hindu inferior servant in his office ?

(b) Are Government aware that this has caused great inconvenience to
the Hindu employees in the said office? If so, are Government prepared
to post one Hindu to one of the posts ?

The Honourable Sir Frank Noyce: (a) and (b). Government have no
.information. The matter is within - the competence of the Postmaster-
Generaf, Punjab snd North-West Frontier, to whom a copy of the question
is being sent, ‘ T ,
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Au.nur.n F1011TI0U8 ENTRIES IN THE SAVINGS BANK PASs BOOXKS BY THXE
SuB-POSTMASTER, OGHI IN ABBOTTABAD.

370. Seth Liladhar Chaudhury: (a) Is it a fact that Mr. Mohd. Ali Shah,
Sub-Postmaster, Oghi (Abbottabad), made some fictitious entries - in t.he
Savings Bank Pass Books of his minor sons ?

(b) Were the said entries in both the Pass Books challenged by Abbotta-
bad Head Office on receipt of these Pass Books for entry. af lnwrest.? If
so, will Government please state if such cases come within the purview of
crime, and whether they propose to take suitable action for the prosucumon
of the said individual ? .

The Honourable Sir Frank Noyce: (a) The fact is that the Sub-Post-
master Oghi (Abbottabad) inadvertently made some entries in the pass
book relating to the Savings Bank account of one of his sons in the pm
book relating to the Savings Bank account of his other son.

(b) The reply to the first part of the question is in the affirmative, and
to the remainder in the negative.

REVERSION OF OEBRTAIN POSTMEN AS PACKERS IN THE Amurun.
Post OFFIOE.

371. B8eth Liladhar Ohaudhury: (¢) Is it & fact that the Postmaster,
Amritsar, reverted Messrs. Harcharan Dass and Amar Nath as packers
during the retrenchment of personnel, from the postmen's grade -in
contravention of the group orders regarding maintenance of communal
proportion existing before and after retrenchment ?

(b) If the reply to part (@) be in the affirmative, will Government kmdly
:ltute; the reasons for so heavily disturbing the communal proportion of Hin-

us

The Honourable Sir Frank Noyce: (¢) and (b). Information has been
called for and a reply will be placed on the table of the House, in due
course.

MISAPPROPRIATION BY THE SUB-PosTMASTER, HINDU SaBEHA Coumr
SuB-PoST OFFICE, AMRITSAR.

372, 8Seth Liladhar Chaudhury: (a) Is it a fact:

(i) that the sub-postmaster, Hindu Sabha College ‘Sub-Office at
Amritsar, misappropriated a sum of Rs. 80, the value of s
cash certificate issued by him on the 80th May. 1988;

(ii) that no action was taken against the sub-postmaser by the then
postmaster but he was allowed to hold charge of the Hindu
Sabha College Sub-Office;

(iii)sthat the Deputy Postmaster requested the succeeding post-
master, in the interest of service, to transfer the sub-post-
master from the charge of the office but the postmaster instead
of doing the needful wdrned his deputy; end

(iv) that over a dozen more complaints were received against the
sub-postmaster for misappropriation of amounts from Savings
Bank deposits, when he was prosecuted convicted ani
sentenced to one and a half years’ imprisonment?
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(b) If the replies to parts (a) (i) to (iv) above, be in the affirmative,
will Government kindly state what action they propose to take against the
postmasters ? '

The Honourable Sir Frank Noyce: (a) and (b). Government have no
information. '‘he matter is within the competence of the Postmaster-
General to whom a copy of the question is being sent.

STaA¥F IN THE IMPERIAL COUNCIL OF AGRICULTURAL RESEAK(H
DEPARTMENT.

373. Ral Bahadur Kunwar Raghubir Singh: (¢) Is it a fact that the
statl of tha lmperial Council of Agncultural liesearch at the headquarters
of the Uovernment “of [lndia is composed of two sections, namely, the staff
on the research side (paid from the funds of the Society) and the staff on
the administration side (paid from the General Revenues)? 1f so, what
are the tunctions of each class of staff?

(b) Is it a fact that all the staff on the research side at the headquarters
is not employed on research work, and that most of the staff is domng
clerical work in connection with the administration of the grant given for
research work or schemes sanctioned by the lmperial Council of Agricul-
tura] lResearch?

(c) 1f the reply to part (b) is in the affirmative, will Government please
state what functionul ditference there is between the staff on the adminis-
tration side and the staff on the research side?

(d) Is it & fact that Government decided that the staff, establish-
ment, etc., employed for the administration of the research grants given,
and the schemes sanctioned, by the Imperial Council of Agricultural
Research should be in the same position as a Department of the Govern-
w.ent of India Secretariat?

(¢) Was it the intention that the ministerial staff, establishment, etc.,
referred to above, would constitute the Lmperial Council of Agricultural
Research Department, and that it would all be paid from the Government
Revenues just in the same way as the staff, establishment etc. in the
other Departments of the Government of India Secretariat? Was it also
the intention that there would be no other staff or establishment employed
at the headyguarters for the work referred to above except the stati and
establishment paid from Government funds?

(f) I the reply to part (e) above, be in the affirmative, will Government
piease state whether the Imperial Council of Agricultural Research is com-
‘vatent to maintain any, staff, establishment, etc., out of the funds of the
Scciety at the headquarters for the work referred to above?

(g) If the staff on the research side has been maintained in connection
with the administration of particular research schemes or sub-committees
of the Imperial Council, will Government please state the other work for
which they have maintained the staff on the administration ride of the
Imperial Council of Agricultural Research Department?

Mr. G. 8. Bajpal: () and (b). Apart from the permanent staff which
is ‘paid from general revenues, some temporary staff, technical, ministerial
and inferior, paid from research funds, is employed from time to time
in connection with special committees, such a8 the Sugar, Locust, Dairying
and other (jommittess, and research schemes.
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(c) and (g). The permanent staff of the Imperial Council of Agricultural
Research Department is meant for the regular day to day work connected
with the meetings of the two wings of the Council, namely, the Advisory
Board and the Governing Body, detailed administration of the yruats for
research schemes sanctioned by the Council, etc., while the additional
temporary staff on the researcg side is engaged for the purposes men-
tioned in reply to parts (a) and (b) of the question.

(d) Yes.

(¢) The answer to the first part of the question is in the affirmative.
As regards the second part, please see reply to part (c) above. It was
never intended that no temporary staff on the research side should be
employed. .

(f) The Governing Body of the Council is competent to sanction tem-
porary staff.

Sta¥F IN THE IMPERIAL COUNOIL OF AGRIOULTURAL RESEARCH
DEPARTMENT.

374. Ral Bahadur Kunwar Raghubir Singh: (a) Is it a fact that the
schemes sanctioned and the grants given by the Imperial Council of Agri-
cultural Research are all of temporary nature, spread over & definite
number of years?

(b) Is it a fact that this only results in the temporary increase in the
work of administering the grants or schemes?

(c) Is it & fact that Government sanctioned in some past year the
augmentation, as a permanent measure, of the staff and establishment of
the Imperial Council of Agricultural Research Department ?

(d) If the replies to parts (b) and (c) above, be in the affirmative, will
Government please state what justification there is to increase the staff
permanently ?

(e) Will Government please state whether they have considered the
question of sanctioning the extra staff at the headquarters as a temporary
measure for such period only as that particular scheme or grant continues ?

Mr. G. 8. Bajpal: (s) Yes. *

(b) As new schemes must keep coming up for consideration, there is
a constant volume of work for which a permanent stuff is required.

(c) Yes.
(d) The Honourable Member’s attention is invited to.the-reply to part

(e) The extra staff was not entertained to deal with any particular
scheme ganctioned for a definite period. Tt was sanctioned to cope with
the pe:mnnent increase in the work of the Department.

APPOINTMENT OF LILLOOAH APPRENTICES A8 ELECTRICIANS AND TraTS
ExaMINERS.

375. Pandit Satyendra Nath Sen: (a) Are Government aware that
the answer given in reply to the second part of starred question No.
1580(a) on the 5th December, 1982. relating to the appointment of
Lillooah apprentices as Electricians and Train Examiners, is not torrect
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and that it is not a fact that the said Anglo-Indien passed in Technical
school? Is it also a fact that he neither passed the Matriculation nor
Junior Cambridge Examination?

(b) With reference to the statements made in reply to the starred
question No. 1580(a) of the 5th December, 1932, and the unstarred questions
Nos. 19 and 22(b) of the 5th September, 1982, are Government aware:

(i) that the Anglo-Indian had no training even in one shop as
required by Government [as stated in answer to starred
question No. 631(a) of the 4th March, 1932], for the post of
Train Examiner;

(#) that all the Indians of his batch obtained higher marks in the
Technical School; and

(ii1) that many Indidns of his batch had training in one or more
shops as required by Government [as stated by Government in
reply to starred question No. 631(a) of the 4th March,
1982] for the post of Train Examiner?

(c) Are Government aware that one European or Anglo-Indian ex-
apprentice of Lillooah workshop, who completed his training on the 18th
September, 1980, and who had passed in the second division and who had
also no training even in one shop has been appointed as Train Examiner
under the Chief Operating Superintendent, East Indian Railway, in Howrah
Division, in August, 1938, and that the claims of many better qualified
(in all respects) Indians of his batch have been ignored?

(d) 1f the answers to parts (a), (b) and (c) above, be in the affirmative,
will Government please state why in spite of the assurance given in reply
to the starred question No. 291(a) of the 10th September, 1929, racial
discrimination was made in appointing those two European or Anglo-Indian
ex-apprentices, ignoring the claims of the two Indieans who worked in Train
Examining section (under I. K. R. Howrah) throughout the last -strike
(one of them was returned to shops a few days after the strike was over)
and who passed in higher divisions and who had also training in cne or
more shops?

(¢) Are Government prepared to take immediate steps in the matter?
If so, when and in what way? If not, why not?

(f) Are Government prepared to appoint those two Indian ex-apprentices
of 1980, whose cases have been overlooked, in suitable posts under the
Chiof Operating Superintendent when next vacancies occur, and issue
necessary orders to the officer concerned to this effect without further
delay? If not, why not?

Mr. P. B. Bau: I have called for information and will lay a reply on
the table of the House, in due course. '

SELEOCTION OF LILLOOAH EX-APPRENTICES FOR THE PoOSTS OF TRAIN
EXAMINERS.

376. Pandit Satyendra Nath Sen: (z) Will Government be pleaséd to
state:

(i) how the selection of ex-apprentices of the East Indian Raitway
Workshop, Lillooah, for the posts of Train Examiners under
the Chief Operating Superintendent, in Howrah Division, on
the 14th August, 1938, was made; and

(ii) who made the selection and what were their qualifications?
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(bj Is it a fact that the candidates were not selected on the result of
the interview? Is it also & fact that the selection board had selected some
cand:dates with lower qualifications?

(c) Wili Government please state how many ex-apprentices were granted
interviews before the appointment of the Anglo-Indian as referred to in
answer to the starred question No. 681 (b) of the 4th March, 19827

(@) If the enswer to part (b) above be in the negative, will Government
please state:

(i) why one Anglo-Indian or Kuropean cx-upprentice of 1938, was
appointed, slthough none of the sx-appreutices of 1933, were
called for interviews, and .

(ii) why Messrs. T. A. H. Cahoon, N. C. Chatterji, A. N. Mitra and
G. Allnut were appointed in preference to many senior ex-
apprentices of 1980, who also passed in the first division? Is
it a fact that the latter had better training?

(e) Are Government prepared to take steps to replace them by their
seniors, or to appoint the latter in suitable posts when next vacancies arise?
If not, why not? .

(/) Will Government please state whether they are prepared to put
a stop to the appointment of junior ex-apprentices in preference to seniors
and to appoint in all future cases ex-apprentices strictly according to senio-
rity, and issue necessary orders to the Railway Administration to this effect ?
If not, why not?

Mr. P. B. Rau: I have called for information and will lay a reply on
the table of the House, in due course.

SELEOTION OF LiLLOOAH EX-APPRENTICES FOR THE PosTs OoF TRAIN
EXAMINERS.

377. Pandit Satyendra Nath 8en: (a) Is it & fact that a few posts of
Train Examiners under the Chief Operating Superintendent, East Indian
Railway, in Howrah Division, have fallen vacant?

(b) If the answer to part (a) above be in the affirmative, are Govern-
ment prepared to take steps to appoint the senior ex-apprentices of the East
Indian Railway Workshop, Lillooah, of 1880, and issue necessary orders to
the East Indian Railway administration to this effect withouuv further delay ?
If not, why not ?

Mr. P. R. Rau: (a) and (b). 1 have sent a copy of the question to the
Agent, East Indian Railway, for consideration. These appointments are
within his competence to fill and Government are not prepared to
intervene. ’

. STATEMENTS LAID ON THE TABLE.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
8ir, I lay on the table the information promised in reply to unstarred ques-
tion No. 245 asked by Mr. M. Maswood Ahmad on the 28th March, 1984.

ProMoTiON OF OBRTAIN RESERVE CLERES IN THE ROHILKHAND POSTAL
Drvisiox.

245. (@) A reserve clerk is of the same status as other clerks and, therefore, mo

question of appointing him again as a clerk really arises. If, however, the Honour-

able Member refers to the appointment of leave reserve clerks as operative clerks,
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there were five such cases in the Rohilkhand Division during the period mentioned
by him. I may, however, explain that such appointments mean no fresh appoint-
ment or promotion and [do not affect in any way the pay, seniority and other general
conditions of service of the officials concerned, and that it is open to the Controlling
Officer to employ a clerk either as an operative, or as a leave reserve hand, accord-
ing to administrative convenience.

(b) The reply to the first part, is in the affirmative. The second part of the
question does not arise, in view of the reply given to part (a).

(c) There were 15 reserve clerks and the first four and the last amongst them
have been appointed as operative clerks. I may point out that the positions of these
five reserve clerks in the gradation list have not been altered in any way on account of
their appointment as operative clerks, and that such transfers from reserve clerkships
to operative clerkships or vice versa do not involve any promotion or supersession, as the
Honourable Member will also see from the reply given to part (a).

(d) The reply is in the negative.
(e) Does not arise. :
(f) Does not arise in view of the reply to parts (a), (c) and (2) above.

Mr, @G. BR. ¥. Tottenham (Army Secretary): tir, I lay on the table:

(i) the information promised 4n reply to unstarred question No. 79
-asked by Mr. 8. G. Jog on the 21st February, 1984; and

(ii) the information promised in reply to unstarred question No. 283
asked by Mr. 8. G. Jog on the 8rd April, 1984.

RECOMMENDATIONS OF THE WAR PENsIONS COMMITTEE.

79. (a) and (3). No. The Deputy Controller of Military Pensions merely ‘stated
that in their orders on recommendation No. VII Government had conceded no right
of appeal in cases where they themselves had already fixed the amount of arrears.

This is correct in that there can be no &pgeal against the decision of the highest
appellate authority. But recommendation VII must be read together with recom-
mendation XXI, When any new facts are advanced in sup of any case which
the Government of India have already decided it is being made clear to the subordi-
nate authorities that they shou}d not hesitate to forward the case for reconsideration.

INTERPRETATION OF THE ARMY PENSION REGULATIONS.

284. (a) Government do not understand what is meant by asking whether one
inu?retation includes another. The words seem to them to be meaningless. As indi-
cated in my reply to which the Honourable Member refers the final decision is the
decision of Government.

() All regulations are interpreted with reference to the objects with which
they were originally framed. If the rules no longer represent the intention of Gov-
ernment or of the Becretary of State, they are amended. .

(¢) The functions of the Ap Tribunals and of the Ministry of Pensions in
Great Britain are all performed in India by Government who are satisfied that
no special appeal tribunals are necessary.

(d) Government are aware of the provisions of paragraph 44, of the Finsncial
Regulations, India, Part I and of their orders on Recommendation VII of the War
Pensions Committee. Their Puctice, and, so far as they are aware, the practice of
the local sanctioning authorities, in cases in which those orders are applicable, have
been in accordance with them. The fact that full arrears may be given in certain
eircumstances does not mean that they shall be given invariably.

_ {e) No. e
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Mr. P. B. Rau (Financial Commissioner, Railways): Sir, I lay on the
table:

(i) the information promised in reply to starred question No. 186
asked by Sardar Sant Singh on the 21st February, 1984;

(ii) the information promised in reply to starred question No. 255
asked by Mr. 8. G. Jog on the 24th February, 1934; and

(iii) the information promised in reply to starred question No. 840

asked by Mr. K. P. Thampan on the 7th April, 1984.

Suprry oF RULES, RELATING To THEIR DuTies, To THE RaiLway EMPLOYEES
IN THE MoRrADABAD DivisioN of THE East INDIAN RaAlLwaY,

*186. (a) The Agent, East Indian Railway reports as frllcws :

“Under Rule 175 of the General Rules’’, Every Railway servant whether lnpi];i;d
ior not with a copy of translation of the rules relating to his duties, shall make him-
; aoquainted with such rules, and the Railway Administration shall ensure that
'he does s0’”. A oopy of translation of the Rules is supplied to the literate staff
and in the case of iﬂxtemt.e staff, the following rules are applied,

Sub Rule 172 to General Rule 178 which reads :—

‘‘Station Masters shall be responsible for explaining to Signalmen and other
staff concerned at their stations the rules for working Fixed Signals, permanent or
umponri‘ snd the use of Hand Signals and detonators’”. - Also Rule 187 of the
Qeneral Rules which is quoted below :—

(i) ‘‘Responsibility of Station Master for working.—The BStation Master
shall be responsible for efficient discharge of the duties devolving upon
the several members of the staff employed, either permanently or tempo-
rarily, under his orders at the station or within station limits and such
staff shall be subject to his authority and directions in the working of the
station.”

(¢6) The Station Master shall also be responsible that the general working of
the station is carried out in strict accordance with the rules for the ti
being in force.

(i45) Whenever there is a change of staf at a station either temporary or per-
manent, the Head BStation Master shall be responsible for seeing E&
all rules relating to the working of the station are understood by such
staff. In the case of a man who is literate he shall submit to the Head
Station Master a declaration in writing that he has read and understood
such rules. .

Raule 1983 of the General Rules :

“Obedience to orders and keeping of books and returns.—The Station Master shall
wee that all orders and instructions are duly conveyed to the staff concerned and are
ipro; l{ carried out and that all books and returns are regularly written up and
hus;r ept’’. In addition to the above, the following instructions have been issued
in Station Working Rules :

(9) In a separate register to be opened for the purpose, all staff who can
read lish must sign their written declaration that they have read and
thorough{ understood these rules, and the Station Master will be held
responsible for seeing that they do so. Also that all relieving hands
sent to work at the station do likewise, Please see General Rule 187 (s)
and (iis) above.

{ii) The Station Master is also responsible for seeing that the staf who cannot
read English, are acquainted with the rules which they are required to
observe particularly as regards the passing of trains and will certify in
the register to this effect.

(#4s) This ister must be kept in the custody of the Head BStation Master
under lock and key. In the case of illiterate staff, the Btation Master

) N will certify that he has persopally explained the rules”.
o.
(c) and (d). Do not arise.
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NON-PAYMENT OF SALARIES OF THE DEMOTED STAFF AT THE Rarmrway Scmoon
OF TRANSPORTATION, CHANDAUSI.
*256. The Agent, East Indian Railway reports as follows :

‘There has been only one case of demotion at the Railway School of Transportation,
Chandausi, due to reduction of establishment. The post of head mali on Rs. 25
was abolished from the 1st April, 1933, and the incumbent of the post at the time
who was in receipt of Rs. 256 per mensem was offered Rs. 15 per mensem as a mali,
which he accepted. Subsequently when the revised scales on this railway were applied
to the school staff at Chandausi, this man’s pay was fixed at Rs. 19 in the grade
Rs. 14—1—19 applicable to malis with effect from the 1st August, 1933. He accepted
payment of his salary for August September and October, 1833, but refused to
accept his pay from November, 1933, on the grounds that he should be paid at the
rate of Rs. 25 per mensem, his former pay. There was no vacancy in the de of
head Mali-in any other division on the railway in which he could be absorbed and
he, therefore, had to be absorbed in a lower grade as a mali on demotion, this being
the only alternative to discharge.

ORDER FOR TEAK SJANTLING PLACED BY THE AGENT, MADRAS AND SOUTHERN
MAHRATTA RAILway.
*640. (@) An order for teak scantlings was placed by the Madras and Southern
Mahratta Railway, but not a large one, with the Anamallais Timber Trust Ltd.
(b) A sawmill has recently been erected at Perambur.
(¢) The estimated cost of the Saw Mill is Rs. 14,39,000. As the accounts have not
been closed, the exact cost is not yet available.

(d) The following are the special reasons for purchasing teak scantlings. Owing to
the restriction of the Building Programmes in recent years it became evident thet the
Programme for 1834-35, must be started in June, about 5 months earlier in the year
than has been customary, if a stoppage of work was to be avoided. There was not
sufficient seasoned timber in stock from which to cut the scantlings and there was not
sufficient time to obtain logs, slab them down and allow sufficient time for seasoning
before cutting them up into scantling. Scantlings for part of the programme were,
therefore, obtained by direct purchase.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
ROADS.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I move:

“That this Assembily do proceed to the election, in such method as may be
approved by the Honourable the President, of six Members to serve on the Standing

Committee for Roads, which will be constituted to advise the Governor General in
Council in the administration of the Road Atcount during the financial year 1934-35.”

Sir, I think a word of explanation is due to this House for my moving
this motion at this stage before the House has had an opportunity to
discuss the Resolution in regard to the continuation of the Road Develop-
ment account which will be placed before it in the course of this week.
Tt would have been preferable to move this motion after the House had
some to a decision on that Resclution, but unfortunately the state of
official business has not rendered this possible. I should, howeyer, explain
to the House that by moving this motion I am not anticipating its deci-
slon on the Road Resolution. Even if that Resolution were not accepted
by this House--1 need hardly say that I earnestly trust it will be—we
shall still want & Standing Advisory Committee for Roads to wind up
the business arising out of the present account. As the Flouse is probably
sware, the amount in the Road Development Account does not lapse at
the end of the year; it is carried on from year to year, and we still have
funds and schemes to administer. ‘I'herefore, in any cpse, the continuance
of the Advisory Committee is necessary. 8ir, I move. *
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Hs. President (The Honourable Sir Shanmukham Chetty): Motion
moved:

“That this Assembly do proceed to the election, in such method as may be
approved by the Honourable the President, of six members to serve on the Standing
Committee for Roads, which will be constituted to advise the Governor General in
Council in the administration of the Road Akcount during the financial year 1934-35."

Mg, B. Das (Orissa Division: Non-Muhammadan): Sir, I would like two
assurances from the Honourable the Industries Member. T would like
to know whether they will put on the agenda at the Simla Session dwring
the first few days of the official business the Resolution which my Honour-
able friend, Sir Frank Noyce, has tabled, and then I would like an assur-
ance that no meeting of the Road Committee will be held until that Resolu-
tion is taken into consideration.

The Honourable Sir Frank Noyce: Sir. I can give my Honourable
friend the assurance he requires on both the points he has raised. The
Resolution will be placed before the House this week, and I trust that the
House will accept it. No meeting of the Standing Advisory Committee
will, therefore, be held until the House has arrived at a deocision on the
Resolution.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I suggest that in the interest, both“of ourselves and of
the Council of State, both being adjourned on the 21st, the Resolution may
be moved on any date before the 20th or 19th and that the discussion may
take place on the 21st, because I understand the Council of State cannot
discuss this Resolution unfess it is moved in this House. Is that a fact or
not? If it is a fact, then I would like that the Resolution may be intro-
duced and the discussion may be taken up on the last day.

The Homnourable Sir Frank Noyce: Sir, there is, as I understand the
position, no bar whatever to the Council of State discussing this Resolu-
tion before this House has done so, but it is desirable, I think, that this
House should have the first opportunity for disgussion, and it is the Gov-
ernment’s intention that it should have that opportunity

Mr. B. Das: I now find that the Road Resolution will b¥ taken up hefore
the Assembly Session is adjourned. There is the other most imgportant
Resolution relating to the question of disposal of surplus silger‘=and it
was pub . . ... . -

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order:
that. does not arise out of this. B

- The question is:

“That this Assembly do proceed to the election, in such method as may be
approved by the Honourable the President, of six Membera to serve on the Standing
Committee for Roads, which will be constituted to advise the Governor Gnneral in
Coupcil in the administration of the Roand Akcount during the financial year 1034-35."

“The motion was adopted.

Mr. ent (The Honourable 8ir Shanmukham Chetty): I may inform
Honourable Members that for the purpose of election of Members to the
Standing Committee for Roads, the Assembly Office will be open to receive
nominations up to 12 noon on Tuesday, the 17th April, and that the elecc-
tion, if necessary, will, as usual, be held in the Secretary’s Room on
Thursday, the 19th April, 1984. The election will be conducted in uccord-
ance with the principle of proportional representation by means of the

single transferable vote.



THE INDIAN TARIFF (TEXTILE PROTECTION) AMENDMENT BILL.

Ir.v Prelldent (The Honourable Sir Shanmukham Chetty): The House
will now resume consideration of the Indian Tariff (Textile Protection)
Amendment Bill

Mr. A. H. Ghusnavi (Dacca cum Mymensingh: Muhammadan Rural):
Sir, I beg to move:

‘‘That in the Schedule to the Bill, in Amendment No. 9, in the fourth column
of the proposed Item No. 1580, for the figures ‘12’ the figure ‘9° be substituted, and
after the words ‘per pound’ the following be inserted :

‘for goods weighing upto 3 pounds per dozen and an additional 6 annas per each
successive Po’\’md beyond 3 pounds for goods weighing more than 3 pounds

' per dozen.’ "'

8ir, the Honourable the Commerce Member said last Saturday that I
had waived in this House little children’s vests and that I had made a
grievance of Rs. 1-8-0 a dozen. That is true. I did so. But my grievance
was for not introducing ‘& graded tariff. It was Rs. 1-8-0 a dozen for
children’s vests and it was also Rs. 1-8-0 a dozen for men's vests, for fat
men’s vests and for everybody’s vests. So, my grievance was that it was
not a graded tariff. My Honourable friend said that he felt that there
was something in my grievance as the dufy was Rs. 1-8-0 a dozen for
all kinds of vests whether they were of 20 inches or 86 inches or 6 inches.
Then he said that the basis of levying the duty has now been changed to
so much per pound. Even by doing that, he nas not removed my griev-
ance at all. It is identically the same thing. He has removed my
grievance, so far as the children are concerned, but he has not removed
my grievance, so far ag the fat men are concerned. For instance, what
would happen to my esteemed and Honourable: friecnd, Mr. Kabeer-ud-Din
Ahmed, or to myself. A dozen vests, which will weigh more than nine
pounds, according to my Honourable friend. the Commerce Member,
which will be charged a duty of nine annas a pound will be Liable to an
increased duty of 125 per cent.

Sir, we have boen hearing a lot about folk tales and folk lore. With
vour permission, I will also tell you a folk tale in this connection. We
have a fat Member from Malda who talks of tigers. Everv time he is
called to order, he sHows a dislocated limb. He says: ‘‘This is a tiger of
Malda and is a ferocious beast; it caught passengsrs and made a ferocious
feast’’. Up rises the Commerce Member in anger and says: ‘‘Bring me
the tiger and the man, and the Railway Authorities will do what they can’’.
This puts the fat Member into rage and he says: ‘‘I will bring the tiger
and you provide the cage’’.

Then, 8ir, I have got another grievance. Apart from the fat man’s
garments, you are putting the duty on a thing which is not manufactured
in India, such as fleecy shirts. Now, what is the result? ~The result is
that you are depriving the poor masses from using the only garment that
he oan afford to buy. He cannot afford to buy a woollen garment to protect
himself from the cold and you are depriving him even to buy fleecy gar-
ments. Therefore, my amendment comes to this: keep it as you like up
to three pounds; but, thereafter, reduce the rate per pound, so that the
fat man’s vests at least may be had at a reasonable price.

Sir, I move,
( 383 )
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Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

‘“That in the Schedule to the Bill, in Amendment No. 8, in the fourth column
of the proposed Item No. 1680, for the figures ‘12’ the figure ‘9’ be substituted, and
after the words ‘per pound’ the following be inserted :

‘for goods weighing upto 3 pounds per dozen and an additional 6 annas per each
succ%saxve pound beyond 3 pounds for goods weighing more than 3 pounds
per dozen.’ ”’

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): T rise on a point of order. Will I be allowed to move
amendment No. 82?

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
No. 82 has been disposed of. : i

Dr. Ziauddin Ahmad: Then, I would like to make a specch on this
amendment. We have been making a great confusion in our calculations
from a dogen basis to a weight basis of which this motion and the other
motions were the necessary consequence. I wanted to develop that point
on my amendment No. 82, but I was not allowed to make a speech. T
thought that the best way of caleulation was to find out how much ad
valorem it would work up to if we accepted the recommendation of the
Pariff Board for Rs. 1-8-0 o dozen. I admit that iny data are not com-
plete, and probably the Government data would be complete, and they
will be able to calculate the figure. But from the data which are avail-
able to me, I have calculated that it would work up to 69 per cent ad
valorem. Therefore, if they agree to it that 69 per cent ad valorem is
the right duty, then I think we ought to transfer it in terms of pounds
in the same manner. I also calculated in terms of pounds on the data
which is available to me and the duty of twelve annas per pound would
work out approximately to cent per cent. Therefore, I submit we have really
increased this ad valorem duty from 69 to cent per cent. Never
mind these one or two petty phrases 4f the Tanff Board whether three
pounds stuff is equivalent io two pounds eight ounces stuff, and go on.
Therefore, the best way by which Government could have arrived ut the
correct conclusion was to calculate, which thev omitted to calculate, the
ad valorem value of Rs. 1-8-0 per dozen, and then calculate the pound duty
also to the ad valorem duty. I daresay they have definitelv increased the
rate recommended by the Tariff Board which works out to 60 'per cenf and
they have increased it to 12 annas. that is cent per cent. Thus, T submit,
the Government have been very unfair in their propossls.

The Honourable 8ir Josenh Bhore (Member for Commerce and Rail-
ways): Sir, T am sorrv that T must oppose Mr. Ghuznavi's motion. Anpart
from any other considerafion, I must oppose it on the ground of adminis-
trative inconvenience. In practice, it would be, if not impossible, at any
rate extremelv difficult for the customs administration to deal with con-
signments of this nature and to apportion the duty if it°was decided ta
apoly it on the basis suggested by my Honourable friend in thc nmend-
ment. I understand that the custom of the trade is for packages to come
in consisting of all sizes and all weights of vests. Now, what would
happen? Every package would have to be opened and each package
would have to be dealt with piecemeal. In these circumstances, though

()
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it may not be an impossible task, it would impose an intolerable burden
on the, Customs Department, and I am afraid, on that ground, namely, of
administrative inconvenience, I must oppose this motion. 1 pointed out
'he other day that in adopting a single weight basis for all sizes and all
veights of undervests, we were not peculiar. We are merely following,
for cxample, the Japanese method, a reference to which example will, I
2 sure, appesl to my Honourable friend, Mr. Ghuznavi, who is so staunch
% supporter of Japaness goods in this country. B8ir, I oppose the amend-
ment.

Mr. President (The = Honourable Sir Shanmukham Chetty): The
question is . . . .

-

Maulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammadan):
I want to refer to a single point . . . .

Mr. President (The Honourable Sir S8hanmukham Chetty): The Chair
does not mind allowing the Honourable Member just to make one observa-
tion, but then it. must deprecate this practice. If the Chair allows the
Honourable Member, Maulvi Muhammad Shafee Daoodi, to make a speech
now, the Honourable Member for Government will also be allowed to
make a reply.

Maulv: Muhammad Shafee Dacodi: I just want to explain one
circumstance.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): May I enquire, Sir, whether Honourable Members have not got a
right—not a concession—to speak after the Government. Member has
spoken? 8o far as I understand, under the Standing Orders, the Govern-
ment Member has a right of reply if new points had been raised by
Honourable Members who speak after him. Why should we be curtailed
in exercising our right of speaking on an important Bill like this ?

- Mr. President (The Honourable Sir Shanmukham Chetty): There is no
question of curteiling any power at all. No Honourable Member gets up
4o speak, and then the Chair calls upon the Government Member to reply
to the debate, and, after this, it is not proper for another Honourable
‘Member to get up and make a speech.

Maulvi Muhammad Shafee Daoodl: My points arise out of the speech
of the Honourable the Commerce Member. The Honourable Member has
put before us certain administrative difficulties. That was a thing which
was not considered by the House. I was going to submit that adminis-
trative difficulties should not stand in the way of doing justice to the poor
people in this country. That was my point. I know that administrative
difficulties can be met in various ways, but the poor people’s difficulties
cannot be met by allowing the thing to remain on the Statute-book. We
know that once before when there was a motion about something else
which took place the other day, there was administrative difficulty put
forward in regard to fixing the weight as to whether the size should be the
size of a small child, or a grown up boy or an adult and things like that,
but no heed was put to that argument, I submit that the Government
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should see their way not to raise the question of administrative difficulties
while there are so many other ways of removing those dificulties. When
there is inherent difficulty in the fact of assessing the valuation of the
article, that should be urged. Therefore, 1 say, this administrative diffi-
oulty is not & point which should have been urged.

Mr. President (The Honourable Sir Shanmukhsm Chetty): The
question is:

“That in the Schedule to the Bill, in Amendment No. 8, in the fourth ocoluma
of the proposed Item No. 1580, for the ﬁgl'::ru ‘12’ the figure ‘D' be substituted, and
after the words ‘per pound’ the following inserted :

‘for goods weighing upto 3 pounds per deozen and an additional 6 apnas per each
successive Pound beyond 3 pounds for goods weighing more than 3 pounds
per dozen.” ™ .

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): The House
now comes to the amendment moved on the 14th April, 1934, by Maulvi
Muhammad Sbafee Daoodi which runs: :

“That in the Schedule to the Bill in Amendment No. 9, in the second column of
the proposed Item No. 158L, the following be added at the end :

‘fleecy undervests’.”’

Dr. Zianddin Ahmad: I beg to support the amendment moved by my
Honourable friend, Maulvi Muhammad Shafee Daoodi. Sir, I should like
to point out that by changing the incidence of taxation, it:is not- fair to
inirease the ad malorem duty enormously. Now, the duty on this parti-
oular commodity, which we were discussing before the two tariff Bills came
up, was 25 per cent. ad valerem. Under the first Bill, when we imposed
a duty of Rs. 1-8-0, then the duty on the two classes of fleesy stuff, heavier
and lighter, was increased from 25 per cent ad valorem to 26 per cent
ud velorem in one case and to 85 per cent. ad valorem in the other ease.
Therefore, by the first Bill, the 25 per cent ad valorem was increased to
26 per cent and 35 per ccnt. Now, we are bringing this new Bill®which
it ‘has ‘been repeatedly pointed out that what we are imposing is a duty
equivalent to Rs. 1-8-0 and if it is Re. 1-8:0 equivalent, then the
aid -valorem duty must work out to something likd the equivalent of 28
per cent and 33 per cent. But what we actually find is that in the one
oase the duty was raised to 128 per cent from 26 per cent, and, in the
other case, it was raised from 85 per cent to 107} per cent. This will be
the increase in the duty in relation to the two classes. I hope it was
not the intention of the Government by this new arrangement to increase
suddenly the duty from 26 per cent and 85 per cent to 128 per cent and
1074 per cent. If the Government want to give special protection to this
particular article, that is a different matter; but so long as they profess—
and they have professed on the floor of the Hcuse—that the guby which
they ame now suggesting is practically equivalent to the, duty recommended
by the Tarif Board and the Tariff Board proposals are just as I have
pointed out now, then the Government should not increase the duty by
something like four times in the one case and three times in the other.
Therefore, T submit this is a thing which is to be looked into. If my
Honourable friend, Maulvi Bhafee Daocodi’'s amendment is accepted, then
the duty for this stuff will be 30 per cent; that is, under the old Bill,
Rs. 1-8-0 has risen to 26 and 35 per cent, and if we accept Mr. Shafee

c2
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Daoodi’s amendment, it will risc to 50 per cent. I think a duty of 50
per cent in these days of depression is sufficiently high. It is rather un-
fair to increase the duty by 125 per cent and 107 per cent.. Besides, he
mays that we want to protect certain articles, but are we going to protect
an imaginary article? 1 understand that some sort of fleecy undervest is
made in this country. 1 was told the other day by & person who can speak
with authority that India was not likely to make it for sometime to come.
Therefore, if a thing of this kind is not likely to be made in this country
of that particular quality for sometime to come, then, under the impres-
gion that this will be manufactured in the future, to put a duty of 128
and 107 per cent, is, to say the least, unfair.

Mr. §. 0. Mitra: Sif, with your permission, I should like to read a
telegram which I have received just now from the Secretary of the
Calcutta Hosiery Association:

““We appeal to you reconsider proposals re duty on cotton undervests. This should
not exceed Government's proposal of nine annas per pound. Moreover, fleecy undervests

being not made in India should not be subject to increase and old duty should be
maintained.”’ )

Sir, I made it clear that I am for protecting the Indian hosiery industry
and giving it sufficient protection, so that the industry may be saved.
But, at the same time, I should like to have some categorical reply from
the Commerce Member as to the statement that is. made here in this
telegram that this particular kind of fleecy undervests, of which I person-
ally have no information, are not made in India. And if they are not
made in India or there is no prospect of their being manufactured in Indis,
for which the authority of Mr. Mody has been quoted, then it lies heavily
on Government to make a case why they should try to impose this heavy
duty on this particular kind of hosiery.

Mr. H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
I said they cannot be manufactured here at that price. :
.

Mr. 8. 0. Mitra: Mr. Mody says that at.that price it is impossible for
India to expect to manufacture this kind of hosiery. It has been argued by
my Honourable driend, *Mr. Ghuznavi, with great force that the poorer
people use these kind of fleecy wundervests. So. there will
be no case absolutely, if it will not in any way help the Indian industry,
for putting such a heavy duty on such a necessary article in life.

Mr. M. Maswood Ahmad- (Patna and Chota Nagpur cum Orissa:

Mubammadan): Sir, in this connection I agree with the idea that the rate
of duty for fleecy undervests should not be the same as has been proposed
for hosiery of other kinds. But I cannot understand one thing, and that
is this. At present under 1580, the duty proposed is 25 per cent or 12
annas per pound, whichever is higher. But now I find that the amend-
ment proposes to bring this item under Item No. 1581 and the result will
be the ad valorem rates of duty applicable to the fabric of which the article
is wholly or mainly made. So it will be placed under Item 158L, under
Item 158D and other items, and the result will be that from 25 per cent
it will go up to 50 per cent, because in 158D you will find that on articles
of non-British manufacture the duty will be 50 per cent or four annas per
square yard, if it is of artificial silk. And for cotton fabrics of non-British
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manufacture, as you find in 158C, the duty is 50 per cent or 5} annas
per pound, whichever is higher. 1 want to know what is the idea. If the
idea be to raise the duty from 25 per cent to 50 per cent, 1 cannot agree
to that, because, by this amendment, the article will be charged acvording
to the stuff of which it has been made. Suppose that these fleecy under-
vests are made of silk in which case the duty will be 50 per cent plus in
some oases, two rupees per pound and in some cuses. . . . .

Mr. B. Das (Orissa Division: Non-Muhammadan): How can fleecy
underwear be of silk ?

Mr. M. Maswood Ahmad: They mix silk in that stuff. Even if it is
of cotton, I find that this duty will be raised from 25 per ocat to 50 per
cent and I cannot agree to this increase. But I will suggest to Govern-
ment that there must be some rate of duty on fleecy undervests, and there
cannot be two opinions in this matter, because fieecy undervests are
heavy articles and for that reason this proposed duty is very high.

Mr. A. H. Ghumnavi: Sir, I support this amendment. We have the
authority of Mr. Mody that this cannot be made in this country even at

that price.

Mr. H. P. Mody: 8ir, may I explain that all that I said in the, course of
a private conversation yesterday, after seeing the article, was that it was
quite impossible for India, or, for the matter of that, for any other country
in the world except Japan, to manufacture it at that c.i.f. price which was

quoted to me.

Mr. A.H. Ghuznavi: That is the reason why there should not. be a duty
at ‘all. You cannot manufacture that here, and that is what I have been
saying all the time. This only adds force to my argument that thers should
be no duty at all.

. The Honourable 8ir Joseph Bhore: Sir, 1 think my Honourable
friend, .Mr. Maswood Ahmad, was on the right track when he raised
the objection, but I do not think he pursued his objection quite far
enough. As far as I can appreciate the propossd umendment, the entry
of the item ‘‘Floecy Vests’’ in 158L would be inoperative, because all
the items under 158C to 158K are fabrics which are woven. A vest is
not a woven fabric, it is a knitted fabric. 1t will come under 1568M and not
under the preceding items, and hcence the duty applicable would be 50
per cent or 12 annas per pound, whichever is higher. However, that
is & technical matter, and it is not necessary for me to go further into
that point.

Bome play has been x}mde of the opinion expressed that this article
which hag been termed ‘fleecy vest’' cannot be manufactured in this
country. I take some exception to an opinion being so deliberately
distorted as that of my Honourable friend, Mr. Mody. What I under-
stand he did say was that this country could not possibly manufacture it at
at that price; and it is for that very reason that we are asking for protection.
As a matter of fact, I may say that, to the best of my recollection, articles
were brought in at the time of the Select Committee’s dcliberations which
were manufactured in this country. They were to some extent “*fleecy
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vests”’. They may not have been exactly of the type which my Honour-
able friend, Mr. Shafee Daoodi, was good enough to show me, but they
certainly were ‘‘fleecy vests’’. So that, if there is any doubt in the
minds of Honourable Members here, 1 can, 1 think, detinitely set it at
rest by saying that we certainly were shown in the Select Committee
articles which were manufactured in this country and which would un-
doubtedly come under the descriptive term ‘‘fleecy undervests’'.

Now, Sir, so far as this amendment is concerned, there are other
serious difficulties. ‘I'ake the term ‘‘fleecy undervests’’. As far as I
know, it 18 not a trade term generully understood or admitted by anybody,
1 think it wag originaliy invented by u Member of this Assembly and 4
sm quite certain that it we put a term like that into our tariff schedule,
Customs House ofticers would find difticulty in interpreting it on any uni-
formn basis. I must, therefore, oppose this amendment. But, Sir, 1
should like to tell my Honourable iriend, Mr, Shafee Daocodi, that 1 do.
not want to turn down every suggestion that is made by the opposite
side in this connection. I am, therefore, quite prepared to give an
assurance that we will make a very careful inquiry into the case of .this
particular article to see whether any strong reason does exist to . jystify
making it a separate class and treating it differently from other cotton
undervests. Unless we are in possession of evidence which shows con-
clusively that there is justiiication for creating a seperate class and that
it is possible to -do so, then, Bir, we shall not be justified in treating it
otherwise than as. falling under Itema 1580. I hope my Honoureble friend
will accept my assurance and withdraw his motion.

Dr. Ziasuddin Ahmad: May 1 just ask whether the Government -huve

12N got any information about the quantity of fleecy stuffi now made
O0:  in India? j '

The Honourable 8ir Joseph Bhore: No, Sir. I have no information as

to the quantity of fleecy stuff made in India. I do not know what fleecy
stuff is, f

Mr J. Ramsay 8¢otl(Unitod Provinces: European): Sir, it is quite
possible for every undervest, that is brought into India, to be turned into
a fleecy vest. All that is required is to give it a slight raising on the
inner side that costs practically nothing. It is also by rubbing with a
wire, gilet on s brush hard and rubbing it against the material. Any
undervest in India can he turned into a fleecy undervest at any time with
practically very little cost. '

Maulvi Muhammad Shafee Daoodi: Sir, in view of the assurance given
by the Honourable the Commerce Member that he will make an inquiry
into the matter and see if this can be brought under a separaté item or
a separate category, I ask leave of the House to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.
Mr. President (The Honourable Sir Shanmukham Chetty): Are the

amendments of Dr. Zisuddin Ahmad and Mr. Maswood Ahmad conse-
quential upon 1580? That is what the Honourable Member said ‘when
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be ssked the Chair to hold it over: it goes much beyond 1580. Why
the Chair is asking this is because on that ground he asked the Chair to
take up 1580 first and whether this amendment is to be moved or not
depended upon that. 1580 has been disposed of—and, in view of that,
will this amendment be moved?

Dr. éhuddln Ahmad: May T just point out that there are two parts of
it? One is by weight, and that has been disposed of ; but, in this particular
case, they have increased the ad valorem duty from 25 to 50 per ocent,
which is not the same as 1580, and that is the only point that I wish to
draw attention to.

My President (The IHonourable S8ir Sharfmukham Chetty): The
Honourable Member can move it if he wants. |
)

Dr. Zlauddin Ahmad: Sir, I move:

“That in the Schedule to the Bill, in Amendment No. 8, in the fourth eolumn
of the proposed Item No. 158M, for the figures ‘12’ the figure ‘9’ be substituted.”

My obJect in moving this motion is to draw attention to one importunt
pomt that in the orizinal Bill the duty provided was 25 per cent. Now,
in the Belect Committee, we also put the same duty on this fabric as
they pub on hosiery on the supposition that perhaps this particular stuff
might be brought at cheaper value and afterwards it might he sewn in
thts country. 8o if vou put any duty on this particular stuff, it is
natural that the duty on this ought not to be more than the duty on the
hosiery itself; because, after nll, you will have to spend some more money
in order to make it into hosierv. So if there be any chanze in the
dut¥ on this and the dutv on hosiery itself. it should he a tendeney on
the lower side, not on the upper side; but we find that the duty on
hosiery is 25 per cent ad valorein, whilo here the dutv ad valorem is 50
per cent; and the weight basis remains the same. This is what T would
like to draw attention to. !

Mr Presidenmt (The Honourable Sir Shanmukham Chetty): Amend-
ment moved : o

‘“That in the Schedule to the Bill, in Amendment No. 9, in the fourth column
of the proposed Item No. 168M, for the figures ‘12' the figure ‘9’ he substituted.’

Mr. B. Das: Sir, T oppose the motion moved by Dr. Ziauddin Ahmad,
It was pointed out in the Select Committee by the Government apokes-
man that at present the import of this commodity (knitted fabrics) into
India is.nil. But we know what importers are and they wil] try to make
monev out of it if they can. Formerly, they used to bring fents in
nine yard pieces; now, to avoid the heavy duty imposed on Japanese
meceszoods. thev cut thése pieces and brine them in four yard lencths.
In the ®*same way, although there i8 no import into India of knitted
fabrics, the importers will take advantage of it and bring in large quan-
tities to manufacture undervests if they can. My Honourable friends,
Dr. Ziauddin and Mr. Ghuznavi, all agreed that if we were to give pro-
tection, we must give adequate protection to the hosierv industrv. In
fact, Mr. Ghuznavi, while he was speaking on the Safequardin of Tndus-
tries Bill, said. ar one of the founders of the hosaery industry in. Bengal,
that he would like to see adequate protection given to the hosiery in-
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dustry; it is he who demanded adequate protection; and though I ac-
cepted 12 annas in the Select Cominittee, T did so under protest, because
speaking thera an behalf of the varinns Chambers of Commerce, parti-
cularly the South Tndia Chamber of Commerce and the Ramnad and
Madura Chambers, they all demanded one rupee per pound duty; and
T had to accept 12 annas under protest, I did not put it down in my
minute of dissent, becauso T thoucht the protest I recorded in that Select
Committee was enoucgh; but when the Select Committee agreed to 12
annas to bhe put on knitted fabrics, they put this prohibitive duty for
the first time in the fiseal policy of the Government of India, to safe-
guard against future calamity that might happen to the hgsierv industry.
I congratulate Government on having agreed to nut this prohibitive duby
on an article the import of which is nil now, hut which might increase,
ro that certain importers micht bring it in. These are the reasons that
led us to put on 12 annas dutv per pound of hosiery.

Diwan Bahadur A. Ramaswami Mudalar (Madras City: Non-Muham-
madan Urban): Sir, this was reallv a consequential amendment made in
the Select Committee. Tt follows the increase of dutv on cotton hosiery.
These knitted fabrics merely mean the cloth nut of which hosiery, under-
veats and other things are made. If there is a difference hetween the
knitted fabric and the hosierv. what would happen is that, instead of
sending ready made hosierv. undervests, banians, and so on. the imvorters
will merelv get knitted fabrics. and it will cost verv little to turn them
into undervests amd other things: it will be merely adding the cost of
tailoring charges which will he nominal if vou take a dozen. and, there-
fore. the amount of comnetition would he just ns severe. All that would
happen is that instead of readv mnade hosierv coming in, knitted fabrics
will come to be made into undervests here. As a2 matter of
fact, it is not quite correct to say that no knitted fabries
come in at present: a certain amount does come in. but it is a very small
quantitv; it has so far not been worth their while to send it in larger
quantities, hut the moment there is a disparitv between these two, one
may rest assured. without mueh imagination. that the whole import will
turn into knitted fabrics; and that is whv more or less as a sort of conse-
guential amendment the amount of snecific dutv was raised to keep parity
with the undervests, etc. As regards the 50 per cent, that merely
followed the ad valorem rates for cotton fabries. You will find that in

158C and in 158D cotton fabrics not otherwise specified pav an ad valorem
dutv.of 5O peg.cent on non-British manufacture. As this was in line with
that. it was considered orover thad the same amount of ad walorem dnty
shonld ke apnlied to this also. . But reallv the effective dntv will he the
snecific dutv of twelve annas, and not the 50 per cent ad valorem duty.
Thit was the reason whv the Select Committee made the change as a
matter of conseauential chanee. .

The Honourable Sir Joseph Bhore: Sir. T have nothing further to add
to the exvlanations given by mv friends, Mr. B. Das and Diwan Bsaha-
dur Mudalinr. T wonld onlv noint out that from this amendment I do
not, see that Dr. Ziauddin Ahmad objects to the 50 per cent ad valorem
dutv.  All that he is trvine {0 do is to reduce. .. ’

Dr. Ziauddin Ahmad: Thqf is my chief aim, nnd that is why T am
objecting to the 50 per cent.
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The Honourable Sir Joseph Bhore: Why is it that you did not change
it then? In these circumstances, 8ir, I oppose the amendment.

_ Mr. President (The Honourable Sir Shanmukham Chetty). The ques-
tion is:

“That in the Schedule to the Bill, in Amendment No. 9, in the fourth ocolumn
ot the proposed Ttem No. 158M, for the figures ‘12’ the figure ‘9’ he substituted.”

The motion was negatived.

\
Mr. President (The Honoursble Sir Shanmikham Chetty): Does Mr.
Maswood Ahmad want to move his next amendment?

Mr. M, Magwood Ahmad: No, Sir. T want to move only Amendment
No. 8 in the late List No. IIT.

Mr. President (The Honourable Sir Shanmukham Chetty): Yes.

Mr. M. Maswood Ahmad: Sir, T beg to move: A
“That in the Schedule to the Bill, in Amendment No. 9, for the proposed Item
No. 158M, the following be substituted :

‘168M. Cotton Knitted fabric. Ad valorem 25 per cent or 12 annas per pound

:whichever is higher'.”

I think, Sir, my friend, Dr. Ziauddin Ahmad, has actuslly supported
me in this. The troubles for the cotton knitted fabric have actuslly in-
creased, because the duty for this cotton knitted fabric was 25 per cent and
now it has been raised to 50 per cent or 12 annas per pound, or whichever
is higher. Now, let us consider for a moment what quantity of cotton
knitted fabric comes into Indiu. I should like to quote a passage from the
Report of the Select Committee, because 1 find that no Member has
dissented from it, and those Honourable Members, who have not dissented
from the views of the Select Committee, are-not, I think, justitied in

' challenging that portion of the Select Committes. They say:

“In Item No. 168M, we have increased the duty on cotton fabrics to 50 per cent.
ad valorem or 12 annas per pound, whichever is higher. Weeunderstand that at the

moment there is practically no import, of such goods, but we consider that the import

should be definitely discouraged.’ '

; 8o, Sir, the Select Committee have come to the conclusion that the
import of cotton knitted fabric is very limited in extent. Further, I want
to point out that there are two kinds of articles imported into this country,
one article is imported into India in & completely finished form, while another
kind of article which comes into this country is in a half finished state. Now,
it is for my Honourable friends to consider and say which kind of article
they would prefer to come to this country, whether the completely finished
article or the half finished article on which we shall be able to employ some
labour to complete it in India. Now, what do we find? The Seleot
Committee has fixed 25 per cent for the completely finished articles which
come into this country, while they have fixed 50 per cent ad valorem duty
for the half finished or semi-finished articles. That shows that they want wo
encourage the import into India of completely finished articles and dis-
coursge the import of semi-finished or half finished articles. There are twg
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ulternatives, and we have to choose between the two, and I do not think
there will be much difference of opinion if I say that we should prefer the
semi-finished article. That principle has been admitted by the Government
themselves when the question of cigarette and tobacco was being considered,
and I don’t think they can adduce sufficient arguments to bring about a
change in their policy in connection with cotton knitted fabrics and hosiery.
Further, they have relied on the Report of the Tariff Board for the cotton
knitted fabrics, because the Tariff Board at page 196 of their Report say:
‘*All-other kinds, not specified above, including fabrics of all descriptions’’,
and so they propose that knitted fabrics should not be treated in the same
manner as hosiery. They keep it under a separate heading, and they say
that six annas per pound or the ad valorem rate of revenue duty, whichever
is higher, should be imposed. And what was the ad valorem duty? It was
23 per cent. Therefore, the Tariff Board have recommended that the duty
should be either 25 per cent or six annas per pound, whichever is higher. 1
don’t say that my friend should accept this duty of six annas per pound,
and I have given notice of an amendment to that effect, but I thought that
when we have fixed a duty on hosiery, we should have the same rate of duty
on knitted fabrics as well.

Then, Sir, at page 198 of their Report, the Tariff Board say ‘‘All other
kinds not specified above, ad valorem rate of revenue duty’’. Therefore.
they have recommended only these two rates, but Government have not
accepted their recommendation in this regard, and so when they have not
accepted the recommendation of the Tariff Board, Government have nc
right, I think, to come before this House and ask our help to put a higher
duty on unfinished or semi-finished articles than on the finished stuff which
comes into this country, and T hope the Honourable the Commerce Member
will consider this point carefully. If Government say that practically the
duty will be 12 annas per pound, then T suggest that there is absolutely no
harm if thev change 50 per cent to 25 per cent, because the words ‘‘or
twelve annas per pound or ‘whichever is higher’’ are already there. All T
say is that Government should not encourage the import of completely
finished hosiery articles into this country, rather they should encourage the
import of knitted fabrics and discourage the import of hosiery. T hope, in
view of the importance of the points I have raised, the Honourable Member
in charge will be good enough to accept my amendment.

Mr. President (The Honourable 8ir Shanmukham Chetty): Amendment
moved:

““That in the Schedule to the Bill, in Amendment No. 9, for the proposed Item
No. 158M. the following be substituted :

‘168M. Cotton Knitted fabric. Ad ralorem. 25 per cent or 12 annas per pound
whichever is higher'.”

The Honourable Sir Joseph Bhore: Sir, I am atraid 1 must oppose the
amendment. 1 do not wish to encourage either the finished article or the
unfinished article. We want to keep both out as far as this is possible, and,
so far as the effective duty is concerned, that will be provided by the specifis
duty of twelve annas per pound and 50 per cent will probably not be opera-
tive. In those circumstances, nothing would be gained by changing the 50
per cent to 25 per cent.
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Mr. Pregident (The Honourable Sir Shanmukham Chetty): The question
is:

“That in the Schedule to the Bill, in Amendment No. 9, for the proposed Item
No. [58M, the following be substituted : .

158M. Cotton Knitted fabric. dd ralorem. 25 per cent .or 12 annus per pound

(YY)

whichever is higher’.
The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty): Dr. Ziauddin
Ahmad, No. 33*.

Dr. Ziauddin Ahmad: Sir, I don't want to move it, as we have already
discussed it in deztail. g

Mr. President (The Honourable Sir Shanmukham Chetty): So that dis-
poses of ull the amendments in the Schedule.

The question is:
““That the Schedule, as amended, stand part of the Bill.”

The motion was adopted.
The Schedule, as amended, was added to the Bill.
Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:
*“That clause 4 stand part of the Bill.”

Dr. Ziauddin Ahmad: T beg to move:
*That in clause 4 of the Bill, for the figures ‘1830’ the figures ‘1837’ be substituted.’

My amendment is to the effect that the life of this Bill should be thres
vears instead of five years. The agreement with Japan on the basis of
which this Bill has been drafted is not for five years, and three years are
quite sufficient for us to justify whether our assumbtions which are made
here are correct. After three years, the Government can come forward and
extend the life of this measure if they choose to do so for another period by
moving a short Bill or by notification in the Government Gagzette. Again,
we are Eassing through a period of depression, and T hope that, atter three
years, the depression may be over, and, as soon as the depression is over, we
will be in a better position to review the whole position. Tt is rather unfair
to suppose that the existing condition will go on for another five years. |
think that three years is quite sufficient, and, after that, the Government
may continue it, or may revise it in the light of experience gained in the
interval

I:l'. President (The Honourable S8ir S8hanmukham Chetty): Amendment
moved:

““That in clause 4 of the Bill, for the figures ‘1839’ the figures ‘1837" be substituted.”

 *“That in the Schedule to the Bill, to the proposed Amendment No. 9, the follow-
ing be added at the end :

‘Yarn and Fabrics made wholly or partly of artificial silk shall be deemed as if
Shey are made wholly or partly of cotton.’ ’
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8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Mubam-
madan Rural): 1 do not want to make a long speech. 1 would, in a few
words, support the amendment moved by my Honourable {riend, Dr.
Ziauddin Ahmad. Besides the reasons which the learned Doctor has given,
I would submit that it is admitted also by the Government that some of
the duties which have been imposed by this Bill would hit the consumer
very hard. If that is so, we 1nust not make the life of this Bill very long,
that is, five years. Let us see its working for three years and find out the
result of levying these duties on the consumers in the country,—whether
the consumers are hit hard or whether they are able to purchase things
all right. Another point ig this. During the next three years, we will be
in a position to judge whether the indigenous trade of the country is gett:ng
an impetus and is increasing or mot. I think three years are quite
sufficient to give protection to the indigenous industry if it really needs
to be protected, and, within these three years, we will be able to see
whether the industry is such as it requires further protection. For these
reasons, I support the amendment.

Mr, A. H. Ghuznavi: ] support this amendment. My first reason 1s
that the Japanese Agreement is for three years, that is, up till 31st Marct,
1987, and, therefore, the period of this Bill should not go beyond that date.
The whole of the Jupanese question will have to be reconsidered after 1987.
This duty, which we are imposing, although you say it is not & discriminat-
ing duty, ie a discriminating duty, because the cheap class of goods comes
from Japan and from no other country, though you do not mention it by
name. All the Agreement which you have made with Japan about buymg
our cotton and their exporting a certain quota of piecegoods—all that will
have to be reconsidered after 31st March, 1937. So, the period of this Bill
should not go beyond that date. That will give us sufficient time to judge
for ourselves whether this high protection is justified. Then, again, I sub-
mit that this high protection is not justified from the Government figures
which we have got in our possession. The figures show that
the imports are decreasing and the Indian manufactures are
increasing. The figures for 1932 ‘and 1983 show that the
imports have decreased to 86,47,000 dozens and the Indian
manufaoctures have increased to 7,46,000 dozens, and, in the face of these
figures we are giving high protection and burdening the masses and the
consumers with this heavy taxation. My next point is that, in the Indian
Fiscal Commission Report, they lay very great stress on the duration.
They say:

“From the point of view of the duration of the burden also, it is clear that
discrimination is of the first importance. If protection is extended to unsuitable
industries, they will never reach the nhie at which the shield of protection can be
discarded, and will remain & permanent burden on the community. The duration of

the burden will also be extended if protection operates to prolong inefficient methods
of productiosn.”

Therefore, I support this amendment.

Maulvi Muhammad Shafee Daqodi: Again we have got to consider as
to whether we are going to give a long rope to these indigenous industries.
True they should get protection, but they should not be given a long rope,
8o that, feeling secure in their position, just as they have done so far, they
raay not try to make the best use of the sacrifice that is being made by the
consumers and improve their condition. The protection:has now been going
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on for some yeurs pasi, and still. a8 we were tuld the other day by the
Commerce Member, the competition is 8o hurd that indigenous industrics
are going to suffer a great deal if prompt measures were not taken. The
Government havc got an additional power in their hauds, that is, the Safe-
guarding of Industries Act. That gives them power to give relief imme-
drately which the Government have done.

«Now, with such powers in their hunds, and having given, as 1 am told,
many crores of rupees to the industrialists from the pocket of the consumers,
we should not extend the time to five years. The life of the Assembly
itself is not going to be so long us that, and 1 do not think we shall be
justified in extending the period of protection t0,1988. Ths Government
will have no difficulty in their way to extend the period &t the end of 1887
if they felt that the factories had done sufficiently well but still titne was
against them, and, therefore, they should be given some more extension.
As I said, there are so many ways in the hands of the Government after
the passing of the Safeguarding Act. Even a notification will do for ex-
tending the period of protection. For these reasons, I should think that
the Government should cot insist on prolonging this period of protection .
to 1989. For these reasons, I support the amendment limiting it to 1987.

Diwan Bahadur A. Ramaswami Mudaliar: I regret I am unable to
nccept this amendment. When we are giving protection to an industry,
it seems to me that we shall be doing no service either to the consumer
or to the industry concerned if we are constantly plucking up the roows
and examining wgether the plant is growing or not. In the interests of
the consumer himself. the industry should have an assured protection for
a definite time, so that it may crganise itself, so that, by internal competi-
tion, the better organised and the more well established industries may
thrive and that capital may flow into such industries, so that the less
efficient industries may go out of existence. Three years ig too short &
period. One would have thcught that five years is not long enough. As
a matter of fact, the Tariff Board recommended a period of ten years, and
I should like to quote to the House a paragraph from the Report of the
Tariff Board where they strongly and strenuously recommend that a period

of at least ten years is necessary for reorganising the industry. This is
what they say:

““We propose that the period of protection should be fixed at ten yesrs. In the oase
of » lsrge industry, like the ocotton textile industry a longer period than we have
ordinarily allowed will be required for full development and reorganisation. We
rather think as we have already indicated, that the ultimate salvation of the industry
will come as the result of a stremuous internal competition stimalated by protection
under which the more efficient mills in the country will so develop their outpnt and
improve their methods as to replace completely mmo number of the existing mills.
Bufficient time must be given for this process to work itself out. In view of the ‘diffi-
culties which face the industry at present and equally of the important national
interests which are involved in 1t, we do not think t ten years can be regarded as
too long a period. Unless protection is assured for a period of ten vears, the capital
requi for the better class of mills for further development will not be forth-

”

An Honourable Member: This is only for piecegoods.

Diwan Bahsdur A Ramaswami Mudaliar: This Bill deals with all
sorts of things. R
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Then, the Report goes on to say.

‘1t is rather the stability than the rate of prutection which encourages the invest-
ment of capital in u protected industry. The Indian cotton textile industry, especially
in Bombay, hus been recently the subject of many public inquiries. Such inquiries
repeated at frequent intervals must militate against healthy development. We think
that the industry should now be allowed a period of rest from these harassing
\nquiries.”’ -

In view of that fact, I think that a period of tive years given in th.s
Bill is rather short. To cut down the period to three years must mean
that the industry will be continuously in a state of exitement and no large
development cen really take place and ultimately the consumer will be the
sufferer on account of this period of nnxiety which the industry has had to
face. My Honourable friend referred to the Indo-Japanese Agreement.
What will be the effect of it? Supposing in 1937, the Indo-Japanese Agree-
ment comes to an end, and that this basis of reciprocity, whereby they buy a
certain amount of raw cotton from us is not renewed, then, what will
happen? Iun fact, if a case is to be made out at all, it will be made out
for a higher duty of protection rather than a lower duty of protection. We
have given & lesser rate of protection. We have reduced the tariff duties
because of the cunsiderativn that Japur is purchasing from us a certain
amount of raw cotton. If that Agreement comes to an end and if that
raw cotton is not to be bought from us, then the consideration that we
have shown for lowering the duty will not be there. Nothing else will
bappen than that. Therefore, if there is any revision at all on the ground
that the Japancse Agreement is not continued, it will be only a case for
increasing the duty and not lowering the duty.

Mr. A. H. Ghuznavi: Supposing the Bombay mills go into liquidation
in three years?

Diwan Bahadur A. Rameswami Mudaliar: Then there are other mills
which will crop up. They are growing up elsewhere. I am not pleading for
Bombay. We are not here for the Bombay mills only. There are mills
growing up in all parts of the country. As I hope tc show in the third
reading stage, there is very little chance of the mills developing unless
their methods are radically altered, und the less efficient mills go out of
existence. When the time comes when by internal competition they
are able to adjust their production at such prices as will not fall heavily
on the consumer, then we will realise the good that has been done out of a
polioy of protection. On the other hand, if you give a short period of
protection, then the mills can never develop. The prices will be always
the same, and the same kind of proteotion will huve to be incurred. so that
I suggest that, in the interests of the consumer himself, it is better to give
a specific time for this industry to develcp properly and to develop internal
competition, so that prices may go down and ultimately the consumer will
get the benefit under thia scheme. T think five years proposed in the Bill
is not at all too long. It is only half the time suggested by the Tariff
Board. and, therefore, I am unable to aceept the amendment propoeed by
my friend.
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Raja Bahadur G. Krishnamachariar:(Tanjore cum Trichinopoloy: Non-
Mubammadan Rural): I support thie amendment. The Tarif Board,
after laying down all those philosophic maxims as to the necessity of
ocontinuing this protection. lay it down to a period of ten years. Assuming
that argument to be correct, assuming that it takes a period of ten years
for the industry to develop, then, cutting it down to five years does not
stand to reason. If it can be cut down to five years, then why not cut it
dowp to three years. with a provision. if you like, that without even coming
to this Legislature the Government may extend the operation of this Aot
for another two vears, so that the industry might get its five years' protec-
tion. The reason why T am not satisfied with even the proposition laid
down by the Tarift Board is thut the cotton textile industry in India
hag been in existence for a lecng time Tf. during. all this period, they
have not been able to develop themselves in such a manner that theyv do
not require any further protection, then T submit that that industry, how-
ever national may be its character, does not deserve any consideration what-
soever. Time after time they have been told that this industry has not set
its house in order. They have not made any attempt to do it, and if [
understood my Honourable friend, the Diwan Bahadur, aright, 1 hope I am
not misrepresenting him, he says—leave the Bombay mill industry alone.
Industries in other places will start. They must develop. They will
develop only in consideration of the internal competition that would come
into existence. Allow sufficient time for this competition to adjust itself
and then cease tc give protection and then reconsider vour position. It
seems to me that that argument implies that, after a certain period, the
industrialists are going to say—thus far we shall go and no farther. That
is not a correct position to take. 8o long as there is scope, so long the
industry will develop and every time new concerns come into existence.
the same argument that my friend put forward will again be put forward,
with the result that we will be moving in a vicious circle and we shall never
be able to come to any conclusion. The question of the ten-year period not
having been accepted by the Government, and the Japanese Agreement onlv
lasting for three vears after which if we do not ngree, we are entitled to raise
the protection to the existing rate from which we are now reducing it, I do
not see any reason why the Government should not make this a co-eval
with the duration of the Japanese Trade Agreement, .teking to themselves
the power to extend it if they find it necessarv to do so.

There is only one point I will mention. The last period of protection
was only for three years. Now, nobody suffered by it. I do not know to
what sort of inquiries the Tariff Board refers as barassing inquiries. If it
is the inquiries which they were making, T am very sorry to hesr of the
way they characterise their own inquiries. T should have thought that of
all persons the Members of the Tariff Board would be the lnst to make any
harassing inquiries,—but harassing to whom? How long is the consumer
to be put under this agony, so that a portion of these people, admittedly
inefficientq should go on and continue in their ineficiency and wallow in
the mud so that by some miracle, some day, they may wake up and put
their affairs in good order und then say—'‘now we shall no more want
protection”. I, therefore, submit, Sir, that this amendment deserves

support.

Mr. Gaya Prasad Singh (Muszaflarpur cum Champaran: Non-Mubam-
modan) : Sir, considering the part played by my Homourable friend, Mr.
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Mody, in this somewhat shady transaction with Lancashire, T would have
been unwilling to grant any period of urotection bevond that recom-
mended by my Honourable friend, Dr. Ziauddin Ahmad, in his amend-

ment, but the interests of a national industry of this country must over-
ride all other considerations. '

_Mr. ¥. E. James (Madras: European): What does my Honourable
friend mean by ‘‘shady trensaction’’'?

- Mr. Gaya Prasad 8ingh: The shady transaction to which I refer is this.
I am of opinion that the way in which my Honoursble friend, Mr. Mody,
went out to England and conducted this negotiation with the Lancashire
people, aided by the mdral support of the members of the FEuropean
Group, is open to some suspicion, and the way in which my Honourabls
friend, Sir Joseph Bhore, secks to implement the agreement arrived at
betwe:n two private parties—I mean representatives of Lancashire and the
represcntatives of only a section of the cotton textile industry of this
sountry—is one which does not command my wholehearted support; but,
8ir, the interests of the textile industry of this country must over-ride all
considerations which may be based on personal or other grounds. There-
fore, I am of opinion that a sufficiently long period should be given for
protection within which the industry might find itself able to adjust itseif
to world conditions of trade, and so on. Of course, during the period of
protection we must earefullv watch and see that we are giving no pre-
mium to the inefficient organisation of the textile industry of this country.
T am quite in favour of the policy of protection, as recommended under
the conditions mentioned in the Fiscal Commission’s Report, but I should
be unwilling to grant protection to any industry which does not improve
its method ¢f production and does not come to the standard which ought
to obtain in such industries. I do not want the representatives of these
industries to carry away the imnpression that this House will be willing
alwavs to grant thom tho luxury of protection without looking closely
into the interests of all concerned (Heur, hear) whenever such an occasion
arises, but a period of thrce years, as suggested in this amendment, is,
I think, too short a period, because as has been pointed out by my
Honourable friend, Divan Bahadur Ramaswami Mudaliar, a period of
three years is an inconveniently short period within which one should
not reasonably expect the industry to adjust itself.

Mr. Sitakanta Mahapatra (Orissa Division: Non-Muhammadan):
What about salt?

Mr. Gaya Prasad Singh: My Honoursble friend refers to salt. ‘Lhe
question of salt stands on & different footing. 1 am not going to be side-
tracked into discussing the question of salt but the textile industry of this
country has to pass through a very complicated sort of organization, and suffi-
cient time must elapse within which one may reasonably expect this in-
dustry to gain its own footing, and introduce improve method of pro-
duction. But 1 would very strongly impress upon the representatives of
the textile industry to try and put their house in order and to see that
no encouragement is given to inefficient methods of production. 1 Yvou.ld
in this connection suggest to the industry, if possible, to send their re-
pmontatives to foreign countries—to Japan, for instance, or Manchester
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and other places—and learn improved methods of production on cheap
and efficient lines. This House also should be jealous of watching the
interests of the consumers; but, in giving protection to a nationsl in-
dustry, the interests of consumers must suffer to some extent, because I
am of opinion that, even at a sacrifice, we should try to -cultivate our
national industry in this country.

Now, my Honourable friend has just referred to the question of salt.
I am of opinion that even if, by reason of imposing the additional duty
on sult, the price of salt has risen to some extent, I should think our
countrymen should be cheerfully prepared to bear a little burden in the
interest of developing the sources of salt supply in this ocountry.

Mr. 8. 0. Mitra: Prices bhave gone down:

Mr, Gaya Prasad Singh: In the same way, even if the jmposition of
this duty casts upon the consumer a slightlv higher hurden with regard
to prices, I should think that this price should be cheerfully paid in the
interest of the development of the national industry of our country. By
‘‘national industry”’ I do not confine mysclf to the industry represented
bv my Honourable friend, Mr. Mody, because, as I have already said,
their methods of production have not been quite satistactory in the past,
and this House would be well advised in laying down suitable conditions
to that industry, so that, if it does not put its house in order and learn
better methods of production, this House will be verv unwilline to extend
the period of protection. I do not want my Honourable friend, Mr.
Mody, to come to the House with a beggar's bow!l at the end of the three
vears which has been suggested by my Honourable friend, Dr. Ziauddin
Ahmad, but T would give them a sufficiently long rope. (Laughter.) The
Tarift Board has suggested a minimum period of ten years. This Bill
proposes to give only a period of five vears. I think five vears is &
reasonable compromise between the two proposals. T think it would not
be to the interest of the industry if, after o period of two or three vears
of uncertainty, they have again to come up to solicit our protection
They must hawve some period of rest. and we must nlso have some period
of rest from their importunate solicitations with regard to the continuance
of this policv of protection. Therefore, 1 agree w‘?th the provision made
in the Bil] that the period of protection should be up to 1989.

8ir Abdur Rahim (Calcotta and Suburbs: Mubammadan. Urhan): Sir,
I support this emendment. Many of us on this side of the House have
agreed to allow protection to the textile industry not without some hesi-
tation., and the Report of the Tariff Board itself, we find, is not altorather
convincing that & very clear care was made out. What some of us felt on
this side of the House—and T certainly expressed my difficulty in very
rlear lanquage—wan that. having regard to all the facts, we did not think
that it would be advisable suddenly to withdraw the protection which has
heen given to this industry.

The Tarif Board has made it clear that at least in Bombav the in-
dustry is not conducted as efficiently as it ought to be. Thev have also
snid that the managing system. for instance, in answerable for a great
deal of the difficulties which are being encountered by thet industry in
Bombav. The impression which most of us have formed on reading the
Tariff Board Report is that it is really in order to save the Bombey mills

D
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[Sir Abdur Rahim.]

that the Board has recommended the protection that it has in jts report.
Bombay scems to be at present the weak point of the entire industry Jf
India. And even my friend, Diwan Bahadur Ramaswami Mudahar, has
admitted that, it will be very difticult to foresee that the Bombay mill
industry is going to develop on healthy lines. He has pleaded, in fact,
for the other mills. The Tariff Board Report makes it clear that there are
efficient mills and inefficient mills. I think it was said on the floor of
the House that the Ahmedabad mills, which is the next largest group after
Bombay or perhaps equally large, has been making a profit of 30 per cent.
and that statement has not been challenged so far as I remember. There
ure other mills outside the Bombay Presidency which are carried on on very
efficient lines and accordmg to up-to-date methods and really there is
no proof that the mills so conducted have suffered owing to Japanese or any
other competition. But we do not want. even the Bombay mills, which
is the largest group and in which & very large capital has been invested,
to suffer or collapse if we can help it. And that is why we have agreed
to ‘'a reasonable measure of protection being given. But as I ventured
to ‘point out at an earlier stage of the Bill, protection must be given on
proper oonditions and only for a reasonable period.

The Select Committee had to consider the question of period for which
protection should be given and there was a division of opinion on that
point. I have not yet heard amy good argument why three years should
not be considered sufficient at this stage and why should we contemplate
or why the Tanfl Board have contemplated that there must be a further
period of protection. I protest against that. T see no reason why a period
of three years should not be considered sufficient for the textile industry of
India. After all, it is not a new industry in India. It has existed for a
long time and at one time—at any rate, before the power mills. came
into existence—it was a very flourishing industry and catered for the
whole world in respect of certain classes of textile goods. Sir, similes
nre always dangerous. My Honourable friend, Mr. Ramaswami Mudaliar,
used a simile that vou do not dig up a plant by the root and examine it
cvery time. But why should you dig up a plant after five years? If
we can safely dig it up after five years, why can’t we do it after three
vears? That is no argdment..

Now, Sir, there are certain methods which the Tariff Board itself has
pointed out are wrong and lead to inefficiency and which stand in the
way of industries at certain places competing fairly and on reasonable
terms with the outside world. Sir, it has become the fashion to say that
all this mirfortune is due to Japanese competition. and, therefore, we must
shut out Japanese goods and then everything will be safe. But let me
tell the House that evervthing will not be safe even if we do shut out
Japanese goods. There will be other competitors: Lacanshire, for in-
stance. Are not they very solicitous about their Indian market? At a
later stage, I shall have to deal with this questirn at some length.* Thev
are now using, for instance, Indian cotton. T do not object to that, but
what I say is this. India has got many facilities which neither Japan
nor Britain .possess. For instance, India grows her own cotton. Tndia
has very cheap labour. perhaps as cheap as if not cheaper than Japan.
T believe it is cheaper than Japan. Therefore, if we cannot compete with
Laneasghire and Japan, it is our own fault. I say, therefore, that three
years is quite sufficient, If they want to instal up-to-date machinery,
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surdy they can do that. If the methods huve o be improved, they cun
4o st witlun thut period. it lubour conditions huve W be snproved,
Whey wust tuke steps ut once. it labour has W be trained, why showd
tniey nov truin 17 1bey have nov mede even s beginmng w thut direc-
uou. 1L we give u long period ot protection, 1 all aIraid, 16 Wil be uu
mcentive to luck of muanve. 1t 13 the laeck of initiative that 18 stand-
g i the way. We really, earnestly and honestly wish that the wdustry
suowd be 1mproved. 1, tor one, would be glad if india is made absolutely
scu-contsllled 10 ost ot the things that ure neeaed by us, such as,
vextues snd other commodities that.can be produced jn lndia. But we
suull never reach that stage 1f you put u premium on what 1 muy cuil
negugence or metticiency. rhut 18 avsolutely clear. 1 want to give them
vms protection, but at the same time, 1 would luy down conditions und
fay aown a period of time within which those conditions must be twnlied,
‘80 that the industry may be sble to stand on 1ts own legs. LThat wil be
in the interests of the industry itself. I think it will be a wrong policy
to muke the period too long. 1 should, therefore, strongly support the
umendment that has been moved that the penod should be lumited to threv
yeurs und if any abnormeal conditions arse or for any unexpected reasuns
the industry is not able to detend itself against outmde competition atter
the lapse of three years, then 1 huve not the shghtest doubt that this
House will seriousty consider if that period cannot be, extended. Dut,
at present, 1 do suggest to the Government that three years is quite u
sutticient tune, and 1t ought not to be five yeuars.

Mr. N. M. Joshi (Nominsted Non-Official): I would ouly make one
L n remark on this subjeot, and thut is that 1 heve got some
"7 sympathy with the amendment which has been moved and
which is being wscussed. My - Honouraple, fnend, iwan Bahadur
Mudaliar, stated that if protection is not given for five yeurs, or a longer
period, those who are to invest money in this industry wil not have
security. 1 do not know whether this Legislature and the Government of
India have given any grounds so far for any industrialist to believe that
the Legislature does not do a reasonable thing py the industry. ‘I think
the Legislature and the Government of India have so far treated the indus.
tries very generously and very leniently too. If the industry does not
behave reasonably and is not run efficiently aud does not do what the
Tarif Board has asked the industry to do, the Legislature and the
Governruent will certainly not continue the protection. 1If the industry
hus got no confidence in the Legislature and the Government, may I ask,
why the Legislature should place confidence in the industrialist and give
thern na longer period when they know that whatever recommendations were
made by the previous Tarift Board were not given effect to and when they
knowsthat some of the recommendationg made by the present Tariff Board
will nct be given effect to by the industrialists.

Mr. H. P. Mody: Will mv Honourable friend say how many of the
rocommendations of the last Tariff Board have not been given effect 409
We want something more than these gemeral, vague and utterly. unfcoundei

statements,
~2
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Mr. N. M, Josghi: 1 shaill not alow 1nyselt to be diverted from the
Clulpe O luy spesch. 1 &l guiug 0 LlaKe auother speecn  durlug Wie
course O1 Lue¢ uuy, and | suwil aedl with many of the recommenasuons
woich the ‘Lanit 1soard maue. ‘L'here is auother amenament which
sluuds 1 the name of my Honourable triend, Mr. 'I'nampan, which
Wil give me another opportunity of dealing with the subject. 1 promise
my tionourable iriend, Mr. Mody, that 1 shall tell him what recommenda-
tions made by the ‘L'ariff Board were not given effect to.

Mr. Gaya Puud 8ingh: In th¢ summary <1 the recommendations at
page 202, it is said, '‘little advance has been made in the housing of labour
or 1 the orgaumsation of welfare work'’.

Mr. N. M. Joshi: The Tariff Board have made many recommendations.
I shall not deal with the recommendation referred to by Sir Abdur Rahm
about the agency system. This agency system is beiwng criticised for a
long time, and let us know what has been done. 1 shall not deal with
thut question at all, because there is another opportunity for me to do so.
My point is this. If the industrialist will not have confidence in the
reasonable behaviour of the Legislature, how can the Legislature put its
ronfidence in the industrialists? (Hear, hear.) I should like to have a
straight reply to that question.

Mr. H. P. Mody: You shall have it.

Mr. N. M. Joshi. My Honourable triend, Diwan Bahadur Mudaliar,
said that protection was not noceded only for Bombay, but for outside
tactories too. I am not well aware of that tact, but 1 am aware of the one
fact which the Tariff Board has said in its Report that there are many mills
in this country which refuse to give informauon to the Tarif Board and
these mulls are outside Bombay. 1 am not against the industry being
developed outside Bombay at all.  1f the Bombay industry bas
& right to live, 1 think the industry outside has alsu a mnght
to lve, but at the same Itime if these mills outside are wuot
willing even to give information to the Tariff Board, and that
information cannot be made availsble to .the Legislature, I want
to know why the Legislature should gé out of its way and give a longer
period to the industry, so that there need not be even a discussion of the
position of the industry in this Legislature. I feel, Sir, that if the Gov-
ernment of India have given protection to the industry, the Government
of India and the Legislature have a right to sec that the industry is run
efficiently. Has any provision been made in the Bill itself to see that the in-
dustry is run efliciently, and, if so, I shall certainly extend the period not
only to five years, but to ten years. Are the Government of India taking
power to appoint inspectors to see that the industry is run efficiently ? They
have got no power. Are the Government making any provision to see that
the industry will be run efficiently from this period and that, after five years,
the mdust.ry will not come back to us and say ‘‘we are in the same
coudition”’.” 'What is, therefore, the justification to tell the House thfit the
industry will be run efhcxent.ly from this period and if there is no justifica-
tion, is it not better to have a shorter period and there should be another
enquiry and another opportunity for this Legislature to see that the indus-
try is run efficiently. Considermg that we are not making any provision
to sce that the industry is run efficiently and that it will fulfil all the condi-
tions laid down by the Tarifft Board, I ask, whether it would not be better
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thut the period should be shorter and the Legislature and the Government
ot indus snowld OuVe AN GULUEr OPpUrtunity ol exaluiulug e conditon ot
the inaustry, 8o that, 1 the mdusuwry 1g benaving well, protecuon may be
contnued, i not protection will be discontinued. 1, thereturs, hope the
amenament will be accepted.

Mr. 8. O. Mitra: BSir, the Tariff Board have picposed a period of ten
years for protection, and 1 am ready to support that proposal uuivss the
Government can convince us why on every occasion they, particularly in
this Bill and some other Bills, give no attention and pay any heed to the
Report of the Tariff Board, which in earlier tumes was considered sacrosanct.
1t bas now becomne a tashion very lLightly togo agwmst the 1ecommenda-
tions of the Tariff Board. 1 have said once and 1 repeat again that if the
Government have no confidence in the present Taritf Bourd, they should
by all meansg scrap that body and depend upon the Central Bowrd of
Revenue for their facts and figures. When 1 ssy that 1 shall be agree-
able to support a ten year period, I base my argument on this thut the
industry should be properly protected. The conswmers are ready to
undergo sacrifices, because we expect & time will come when the oon-
sumers will get the benefit out of this protection. But as 1 gather from
the Report of the Select Comunittee, there is nothing which the consumer
will get any benefit of, within any reasonable time. In this eonnection, I
repeat the request of Mr. Das that you, Sir, should consider some way by
which we can record the views of the Belect Commiittee in the Assembly
Debates, because, after some time, the whole thing is forgotten and 1t is
difficult to pick out the views as expressed in the Select Committee Report,
published only in the Gazette of India. 1 should like to read a few
passages fromn the dissenting minute of Mr. Sitaramaraju, Mr. B. Das and
Dr. Ziauddin Ahmad:

“The Tariff Board is unable to say when the industry will be able to dispense with
protection. In view of what was stated in the earlier part of this note, on the non-
availability of information regarding the state of the industry in the country ss &
whole, we are not comvinced that the mill indostry as a whole in the country has
mb'l:g' us to know the extent to which protection, if any,,is necessary for the

ustey.’

.

This point has also been emphasised by my Honourable friend, Mr.
Joshi, that the industry that requires protection is unwilling to supply facts
and figures to the Tariff Board.

They go on:

“Having regard to the fact that continued protection means continued transfer of
wealth of the comparatively pnorer rural classes to the relatively richer industrialised
groups of inthrests, we would like to lay great stress on the need for having more
accurate information on the condition of the industry and some amount of control
on the industry itself. The Indian Mill Industry is domineered by managing ageney
system of firms. The Tarif Board on the cotton textile industry had come to the
conclusion that this managing agency system should he statatorily controlled. The
revision of the Indian Companies Act is long overdue.

The Qovernment members of the Commities assured us that the Government pro-
pose to take steps in making changes in the Indian Compauies Act.”
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[Mr. 8. C. Mitra.]

Sir, up till now, the Coummerce Mcember has not ussured ug i the
House itself that he is gomng to wake steps in this matter, and in what
way .

“We regret to have to note that we are not given any indication of the nature of
the steps they propose to take. We desire to express our opinion that unless the
Governument take eflective meusures to deal with inter-mull finance and check the system
of finances, block capital, expenditure and the system of commissions, and other
evils associated with tue managing agency system, and control the other tactors arising
out of the financial interests of managing asgents in subsidiary services, tue claim for
protection and the extent to which 1t 18 necessary cannot be justined. When tue
mndustry asks the county to share its troubles, the country must have the right to
share in those rights which otherwise would be respected as purely private rignts.”

Sir, 1 want a reply from Government on all the points thut have been
raised in this note of dissent. My Hoanourable friend, Mr. Thampan, has
tabled an amendment subsequently about terms and conditions on whieh
protection should granted. We demand that when we agree to put heuvy
burdens on the consumers in this country, we must impose conditions on
the industry, and, on securing those conditions, we can ask our people to
bear the additional duty cheerfully. We want a reply from the Commerce
Member when he comes every time with these Taritt Bills about the condi-
tions of protection. We should look at it, not only from the standpoint
of the industry, but also from the consumers’ standpoint. What is the
guarantee that in future we shall have not to complain? If the legally
constituted Board, after- careful examination, thinks that it should be ten
vears, why should Government unnecessarily compromise for five years or
for any shorter period? Compromises may be effected, so that the interest
of both parties may, to a certain extent, be served; but what is the purpose
of compromising on matters which means that it will neither serve the pur-
pose of the millowners nor the purpose of the consumers? If we can have
the assurance that, after the end of these ten years, this industry will be
nble to stand on its own legs and> Government will not come again before
the representatives of the people for further periods of protection, then,
Ly all means, have it for the period that your experts advise you. If that
be not your consideration, then you should agree to this amendment. This
Bill is based primarily on the agreement with Japan; and, at the end of
three years, this Agreement with Japan ceases. Then, there will be cer-
tainly time for this House to consider whether this duty should continue.
After the end of this Agreement it may be necessary in the interest of the
industry itself to raise the duty. If so, why should not the industry get
that advantage if it is really necessary from other considerations to give
greater protection? T think the industry should have confidence in the
representatives of the people if they want to thrive. There is nothing
specially bad in the representatives of the people that they will vote against
every protective measure. We made it clear repeatedly by voting for
these protective duties that we are most anxious to support our industries,
but, at the same time, the time has come when we ghould clearly lay down
conditions which must be satisfied if we are to save our poorer consumers
as well. On these considerations, it is necessary that the period should be
an early period, and the industrialists should not be nervous that the
House will do injustice to them. Sir, T support this amendment.
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Mr, President (The Honourable Sir Shanmukham Chetty): Before the
House is adjourned for Lunch, the Chair would remind the Honourable
Members that if there is no chance of the third reading being finished by
about 5-30 p.M., the House will adjourn at 5-30 and will meet again
after dinner at 9 r.M. to finish this Bill.

The Assembly then adjourned for Lunch till & Quarter Past Two of the
Clock.

‘The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable Sir Shanmukham -Chetty) in the
Chair. .

The Honourable 8ir Joseph Bhore: Sir, in my opening speech some
days ago, I pointed out that while in no way belittling the considerations
set out by the Board in favour of granting a longer period of protection,
namely, ten years, we felt that we would not be justified in mortgaging
the future of the consumer and of the public for a period longer than five
years, dospite the admitted fact of intense internal competition. But it
seems to me that those considerations which were set out by the Board
in favour of the longer term recommended by it are absolutely conclusive
as against a further curtailment-of that period. Let me read to the House
the reasons given by the Board, for no words of mine can put them more
forcibly :

 “The problems which face the industry as a whole are unusually difficult and many-

sided; and unless sufficient time is given, it will be unrcasonable to expect any
taugible results from the policy of protection. Even if conditions are normal, the
task of reorganisation and of adjustment to new factors would involve a great desl of
thinking and planning ahead. The renovation of a long-established and old industry
cannot be expected to take place in strict accordance with a pre-arranged time table.
It is idle to blame the industry if the time table is not followed for the process of
development takes time and involves many uncertain factors. To take one aspect of
the industry as an illustration, the important problem of reorganising the conditions
of labour with s view to reducing the cost of labour per unit of output involves not
merely co-ordinated action on the part of the employers, but patient negotiation with
labour and a concerted attack upon those social conditions which lower the efficiency
of labour in India. Similarly the task of reviewing the system of management and
control, though easily described by facile phrases such as rationalisation and amalgama-
tion involves stupcndous difficulties, as has been well illustrated by the experience of
the Lancashira Cotton Corporation.”

These are the reasons and it seems to me that argument in regard to
them is needless. 1f the House is not prepared to accept those reasons,
then, by all means, let it vote for the amendment. So far as we are
concerned, we think that the Tariff Board has fairly stated the case for a
reasonably long period of protection. Tt is no question of not having
confidence in the Legislature or the Governmont as suggested by my
Honourabla friend, Mr. Joshi. The businessman must have certainty in
regard to conditions which are to prevail in the industrv before you can
expect him to invcst capital on reorganisation and readjustment; and
unless he has that certainty, you eannot expect progress. We believe that
a period of five years affords g reasonably long period of certainty to
enable the industry to invest both effort and money in reorganisation and
readjustment. Any shorter period, I submit, would entirely defeat the
abject of protection which we have in view. T oppose the amepdment.
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Mr. B, Sitaramaraju (Ganiam cum Vizagapatam: Non-Muhammadan
Rural): May I just ask a question of the Honourable Member, whether,
in view of the fact that the Japanese Agreement is going to be only for
three years, there is any justification to extend the period for more than
three years?

The Honourable Sir Joseph Bhore: Ag far as I can see, the Japanesa
Agreement has really nothing to do with the question of substantive
protection. Substantive protection is a differunt thing, and what we are
asking the House to do is to commit itself to the principle of substantive
protection for a period of five years.

Mr. B. Sitaramaraju: Does the Honourable Memkber feel that atter the
period of three years of the Japanese Agreement is over, new questions
would not arise? Would the same conditions continue after the period
of the Japanese Agreement?

The Honourable 8Sir Joseph Bhore: What conditions' does my Honour-
able friend refer to?

Mr. B. Sitaramaraju: To answer the Honourable Member I would
just mention the point raised by Diwan Bahadur Ramaswami Mudaliar:
supposing the Japanese Agreement falls through or thev refuse to have
any more of our cotton: supposing, again, people want more protection.
Take, again, the other case also: there may be considerations after three
vears either to increase. or reduce the protection.

The Honourable Sir Joseph Bhore: My Hcnourable friend has
evidently not done me the honour either of listening to the speech that I
made on the last occasion or of reading it. | there definitely stated
that, after the lapse of the Agreement between the Millowners’ Association,
Bombay and Lancashire. on the one hand, and the Agreement with
Japan on the other, Government would have to review the position and then
decide, in the lizht of circumstances then prevailing, what the further
protection should be.

Mr. B, Sitaramaraju: Supposing there is no case for further protec-
tion?

The Honourable 8ir Joseph Bhore: T do not think T can answer a set
of supplementary questions like this.

Mr. President (The Honourable Sir Shanmukham Chetty): The House
is asked by this clause to commit itself to substantive protection for the
textile industry for a period of five vears: that is the simple question
raised in thig clause, so far as the House is concerned, on this motion.

Mr. B. Sitaramaraju: The amendment wants to limit it to three vears.

Mr, President (The Honourable Sir Shanmukham Chetty): The
question ig:

**That in clause 4 of the Bill, for the figures ‘1930’ the ﬁgures ‘1937" be substituted.”’
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The Assembly divided :

AYES—19.
Abdur Rahim, Sir. ! Maswood Ahmad, Mr. ‘M,
Anklesaria, Mr.-N. N, ! Mitra, Mr. 8. C. o
Anwar-ul-Azim, Mr. Muhammad. Murtuza Saheb Bahadur, Maal
Dutt, Mr. Amar Nath, Say;'id. . v
Ismail Ali Khan, Kunwar Hajee. . -~ Parma Nand, Bhai.
lsmail Khan, Haji Chaudhary, Shafee Daoodi, Maulvi Muhammad,
Muhammad. Sitaramaraju, Mr. B,
Jog, Mr. 8. G. Uppi Saheb Bahadur, Mr,
‘II:;}?,. %{tf l:lIh M. Mr. D. K i aji&huddin, Khan -Bahadur Haji.
ri Chaudhury, Mr. D. K. iauddin Ahmad, Dr.
Mahapatra, Mr. Sitakanta. o i
L]
NOES—43.

Ahmad Nawaz Khan, Major Nawab. Brojendra, = . . . ..

Abdul-Aziz, Khan Bahadur Mian, ( Mitter, The: Honourable Sir
Allah Baksh Khan Tiwana, Khan I Mody, Mr. H. P.

_ Bahadur Malik, .. Morgan, Mr. G. . . o
Bajpai, Mr., G. 8. ) " Mudaliar, Diwan Bahadur A.
Bhore, The Honourable Sir Joseph. Ramaswami.

Mukharji, Mr. D. N. - . .

Brij Kishore, Rai Bahadur Lala.
Mukherjee, Rai -Babadur 8. C.

. Chatarji, Mr. J. M,

James, Mr, F. E.

Clow, Mr. A. G. : Noyce, The Honourable Sir Frank..
Dalal,.Dr. R. D. O'Sullivan, Mr. D. N. )
Darwin, Mr. J. H. Pandit, Rao Bahadar 8. R.: N
Graham, Sir Lancelot. Rajah, Rao Bahadur M. C. - o
Grantham, Mr. 8, G. Rastogi, Mr. .Badri Lal. .. .-,
Hardy, Mr. G. 8. Rau, Mr, P. R.
Hezlett, Mr. J. Sarma, Mr. G. K. 8. )
Hudson, Sir Leslie. Schuster, The Honourable * 8ir
Irwin, Mr. C. J. George. -
Scott, Mr. J. Ram

say. .
Jawahar Singh, Sardar Bahadur Sher Muhammad él;p.n Gakhar,

Sardar Sir. | Captain. ) ‘
Lindsay, Sir Darcy.’ ! Bingh, Mr. Gaya Prasad. ' "
Macmillan, Mr. A. M. Singh, Mr. Pradyumna Pruishad,:
Metcalfe, Mr. H. A. F. Sloan, Mr, T.

Tottenham, Mr, G. R. F. s

Miltar, Ar E, 8. ) LM
Mitchell, Mr. K. G. | .
The motion was negatived. R
Mr, President (The Honourable Sir Shanmukham Chetty): The ‘ques-

tion js: - ~ . -
“That clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill. ,
Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan

‘Rural): Sir, I beg to move:

“That after clause 4 of the Bill, the following new clause be added :

‘6. (1) From such date as may be fixed by the Governor General in Council by
notification in the Gazette of India in this behalf, no joint stock company or other

- limited liability company or factory shall employ themselves in the manufacture of the
articles for which protection is given under the provisions of this Act except under and
in accordance with a license to manufacture issa®d under this Act.

(8) Whoever, being the Managing Director of a Joint Stock Company or other
limited Liability Company or proprietor of a factcry, fails to comply with the provi-
sions of this section shall be punishable with imprisonment which may extend to two
years-or with fine which may extend to rupees ter, thousand.
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(3) The Governor General in Council may by notification in the Gazette of India
make rules to prescribe— [
(a) any fee or equivalent sum to be paid to the directors and managing agents;
(b) the annual dividend to be paid to the shareholders and other participants
with limited liability;
(c) the manner in which any further surplus shall be employed for consolidating
the position of the undertaking;
(d) the returns to be submitted periodically;

(e) the form and conditions of the licences and the fees to be charged there-
for; and

(/) such other things as are required to carry into effect the purposes and objects
of this secti.on.’ "

Mr, F. E. James: May 1 rise to a point of order, Sir. I wish to place
before you the suggestion that this clsuse is not in order under this Bill

An Honourable Member: Why ?

Mr. F. E. James: . . . . and 1 shall endeavour to give my reasons.
First of all, this Bill is a Bill which amends the Indian Tariff Act, and,
therefore, it is an Amending Bill to the Indian Tariff Act. It is not a
purely protective, Bill in the sense, for example, that the Match Protec-
tion Bili was a Protective Bill or that the Sugar Protection Bill was a
Protective Bill. Those Bills dealt with one class of articles and were de-
signed purely to give protection to that particular class. This Bill un-
doubtedly is designed by amending the Tariff Act to give protection, but
it is designed for other purposes as well. Not only designed to give pro-
tection to the textile amd sericultural industry, it is also designetgil to put
into operation certain agreements which have been arrived at on the one
hand, by private bodies, and, on the other hand, by two important Gov-
ernments.

Mr. K. P. Thampan: Is there any reference to those two agreements
in the Bill?

Mr. F. E. James: Perhaps my Honourable friend will allow me, to
follow my argument, and then he is at perfect liberty to reply. That fact
is shown by reason of certain provisions in the Bill which do not raise the
duties, but which lower the duties, and there are certain articles which do
not come under the protective Schedules. It may be argued that in actual
fact this is a Bill which gives subsvantive protection, as the Honourable
the Commerce Member has just stated, to the textile industry. That
may be so, as a matter of fact, but the Bill still remains a Tariff Amend-
ing Bill and seeks to amend the Indian Tariff Act of 1894. It may be
argued that it would have been better to have introduced it as a straight
Protection Bill, but the method that has been chosen for gosd or for ill
is the method of amending the existing Tariff Act. 8ir, I would draw
your atention to one part of the amendment of my Honourable friend,
Mr. Thampan, in which he says:

“No joint stock company or other limited company or factory shall employ them-
selves in the manufacture of the articles for which protection is given under the
provisions of this Act except under and in accordance with a license to manufacture
jseued under this Act.”
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I am not sure whether that Act refers to the Tariff Act or only to
thic Tariff Amending Bill. In the former case, it would refer to a very
large number of articles if this particular Bill becomes part of the Tariff
Act of 1894. I submit that all these things which would come in here
might operate in regard to a large number of articles which might not
come in under this particular form of legislation. I am not raising this
objection to be obstructive in any way, but I feel it my duty to do so,
because of the fact that these proposals have been introduced in this form.
Honourable Members, who were on tha Select Corumittee, are aware of the
fact that this matter was discussed in the Select Committee. I am quite
aware that any ruling in that Committee has absolutely nothing whatever
to do with whatever ruling you, Sir, may be pleased to give in this House.
But inasmuch as a ruling was given in the Select+Committee, I felt it
my duty to raise this matter on the floor of the House and secure your
ruling in regard to this matter, so that in future we might be under no
ambiguity as to the course which should be adopted. '

The Honourable Sir Brojendra Mitter (Leader of the House): I have
looked into this question. As Mr. James has said, this matter was raised
in the Select Committee. There are two ways of looking at it, one to
take a strict view of it, and the other, to take a liberal view of it. On
a strict view, if you take this Bill to be a pure Tariff Bill, the amend-
ment i8 out of order; but, on a liberal view, if it be taken, although it is
a Tariff Bill in form, but in substance it is a protective measure—then
a condition to be imposed upon the parties to be. protected would be in
order. There are thus these two possible ways of looking at it. In Com-
mittee, T took the strict view and I ruled the; amendment out of order.
Bll{t the matter, as I say, is doubtful, and we shall be glad to have your
ruling.

Sir Abdur Rahim: T think if my Honourable friend will look at the
Preamble of the Bill, it is this:

““Whereas it is expedfent further to amend the Indian Tariff Act, 1884, for the
purpose of affording protection to the sericultural industry and to the cotton and silk
textile industries in British India and for certain other purposes,. . . . . . "

That seems to settle this question. The very object of the Bill is to
afford protection to these very industries. Supposing a separate Bill was
introduced for the purpose of protection of these industries instead of
amending the Tariff Act, they would have to repeat these provisions in
that separate Bill. Therefore, this is, not only in substance, but in the
very language of the Preamble, a protective measure, and, therefore, I do
not see how the amendment can be said to be out of order.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): As my
Honourable friend, Sir Abdur Rahim, has pointed out, the object of this
Bill is to be gathered from the Preamble, and, as has been stated . by
him, the object 18 clearly to afford protection to certain well defined in-
dustries. Not merely that, look at clause 1, the name of the Act, It
BByBZ

193;"'.1:“: Act may be called the Indian Tariff (Textile Protection) Amendment Aok,
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It is not a normal and ordinary amendment of the Tariff Aet which is
sought to be made in this Bill. Mr. James asked, what is the. meaning
of the words ‘“This Act”’ in the amendrment of my Honourable friend, Mr.
Thampan. - *This Act’’ means this Act, and the Honourable Member
will find that clause 1 says, ‘“This Act may be called the Indian Tariff
. ... Act’". Protection can be given either by way of bounties or: by
way of & tariff wall. When it is by bounties, an amendment of the Tariff
Aot i8 not needed, but when it is given by raising a tariff wall, the Tariff
Act has to be amended. That is only a manner of giving protection.
That has nothing to do with the question as to whether we are or we are
not entitled t6 atbtach certain conditions to the protection that may be
given. That is all 1 have to submit. '

The Honourahle Bir Brojendra Mitter: May I say ohe word in regard to
what Mr. Neogy has just now said? Without for » moment contesting
the fact that this is in substance a protective Bill,—I said that in my pre-
vious' submission to you—I want to say this that neither the Preamble
nor the marginal note is a part of an Act. Therefore, when it is said that
the Preamble concludes the matter, my submission ix that the Preamble -
does not conclude-the matter.

¥r. K. O Neogy: What about tha title: ‘“This Act may be called the
Indian Tariff (Textile Protection) ‘Amendment Act, 1934’ ?

The Honourable ‘Sir Brojendra Mitter: The operative portion of the
Bill is really the law. Neither the title, nor the Preamble, nor any mar- .
ginal note 'is the operative portion of any enactment. That iz what I
want to point out; but, at the same time, as I say, I do not contest the
fact that it is in substance a protective measure.

Mr. H. P. Mody: There is only one point which I wish to raise in
this connection. If this amendment is held to be in order, whenever an
industry comes up to this House for protection the whole of the Indian
Companies Act, 8o far as that particular industry 44' concerned, can be
altered out of recognition. We may have in the case -of cement industry
one Indian Companies Act, we may have in the case of the textile indus-
try another Indian Companies Act, and so on. What this amendment
seeks to do is to alter the whole object of the Indian Companies Act
which is to regulate the conditions in which companies shall work. These
clauses in the amendment of my Honourable friend are far too sweep-
ing and T am wondeting whether they can be held to be in order when
the whole objest of it is to blot out the Indian Companies Act from the
Statute-book. .

+ Mr, President (The Honourable Sir S8hanmukham Chetty): In depid-
ing the admissibility or otherwise of Mr. Thampan’s amendment, the
Chair has first to decide the scope and purpose of the Bill. The Chair
agrees with the Leader of the Opposition that this Bill nust be con-
strued as being primarily intended for affording protection to- certain
industries. The amendment of the Indian Tariff Act is the means by
which that object is achieved. Therefore, the primary scope and purpose
of the Bill is to afford. protection for certain industries. That being the
scope and purpore of the Bill, the Chair has now to decide whether, in
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view of that, the amendment is in order. The opinion of the Chair .is
that when the Indism Legislature agrees to give protection to a certain
industry, it is entitled to say that the industry shall enjoy that protection
only if it satisfes certain conditions laid down by the House. Viewed
from that point of view, the Chair has no hesitation in holding that the
amendment is in order. This ruling is supported also by a previous ru!m%
given by the Chair. On the 4th June, 1924, when the Stecl (Protection
Bill was being discussed, Mr. V. J. Patel wanted to move a clause to
this effect:

«Provided that nothing in this section shall apply to any company, firm or other
person who starts the business of manufacturing steel after the possing of this Act,
except to the extent and in the manner to be determined by a Resolution of the
Legislative Assembly in that behalf.” .

and the Chair ruled on that occasion:

“T have heard sufficiently on the point of order. In the light of the discussion that
has taken place, I have now come to the conclusion that, as pointed out by Pandit
Motilal Nehru, this amendment really circumscribes the scope of the Bill and limits
it to companies of a particular kind, and, thut being the case, I am now of the view
that it is not out of order.”

The Chair, therefore, holds that the amendment of Mr. Thampan is
in order.

Mr. K. P. Thampan: Sir, we, on this side, are very grateful to you for
your ruling.

The Honourable Sir Brojendra Mitter: We are all grateful for a clear
ruling, either on this side or that side.

Mr. H. P. Mody: We can he grateful, but we can be unhappy also.

Mr. K. P. Thampan: I shall ‘be very brief in my speech; but I expect
my friends, who are more competent to do so, tc develop it. It has
been said by the Fiscal Commission that unless an industry is in a posi-
tion to stand on its own legs by the time the period of protection is over,
no protection ought to be given. The Tariff Boar8 in their Report say
that many textile factories in India cannot realise eny return on their
capital under the present circumstances, and. not only that, they ecould
not ever forecast at what time the industry will be in a position to sus-
tain itself.

Sir, in connection with the Safeguarding Bill, I had to invite the
attention of the Ilouse regarding the comparative inefficiency of the Bom-
bay mills in particular as compared with the mills and factories in Japan
and Great Britain. The industry has had some kind of protection already
for o long time and they seem to have not availed themselves of that
opportuttity and done anything to strengthen itself. I am afraid that,
even if it can, the industry will not do anything during the five years
of protection that we are going to extend to it under the provisions of
this Bill. I would like to ask the Government whom they propose to protect.
Is it the capitalist, or the shareholders, the managing agents or the in-
dustry itself? Sir, any one, out of philanthropic motive. desiring to give
milk to poor or orphan children, must see that it is the children that
get it and not the guardians who are in charge of them. He can ask the
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children to be brought to them and the milk given to them in their presence.
1t would not be the right thing to do if, during the period of protection, the
shareholders are helped to get 50 or 60 per cent dividend, or the managing
agents to get their commission on sales, purchases, insurance, etec., ete.
ad infinitum. The Tariff Board recommend legislation regarding tho res-
triction or the rights of the mamnaging agents. I do not propose to read
their recommendations. They are mentioned in paragraphs 81 and 82 of
the Report. There are also other suggestions made in paragraphs 51 and 58
of the summary of their proposals. The Bill does not provide for any such
control. I had occasion to state in this House that during the boom
period I myself got more than 50 per ecnt dividlend for my shares in
one or two mills. The Managing Directors did not care to reserve any
money for the rainy day. I was perfectly glad to have my 50 per cent
dividend, but that was not a judicious way of managing the industry. If
the industry expects any protection from the Legisiature, the Legislature
has got the right to lay down certain conditions under which alone that
protection might be given to the industry. 8o long as we cannot be cer-
tain that the benefits of protection will not be used, to strengthen
and consolidate the industry, we have no right to tax the consumer, and
if we tax the consumer, we have every right to see that the money is
judiciously spent. If the Government accept this smendment, I have no
objection to extend the period of protection to ten years, as recommended
by the Tariff Board. There is no harm in doing that. I am aware that,
being a layman, the amendment, T have drawn up, might not be quite
correct in form. My friend, Mr. Joshi, has given notice of further
amendments. The idea is to issue licenses to factories that satisfy the
rules luid down for the purpose and penalise illicit manufacture. If the
principle of my amendment is accepted, I have no objection to accepting
any alteration in the wording. I ounly want the money taken from the
consumer is reduced to what T may call a robbory, because it will be
tantamount to it if the money is not properly used. We have no right to
rob Peter in order to pay Paul. With these words, T commend my

amendment to the House.

Mr. President (The Honourable Sir Shanmukham Chetty): Ameudment
moved: .

“That after clause 4 of the Bill. the following new clause he added :

‘5. (1) From such date as may be fixed by the Governor General in Council by
notification in the Gagette of India in this hehalf, no joint stock company or other
limited liability company or factory shall employ themselves in the manufacture of the
articles for which protection is given under the provisions of this Act except under and
in accordance with a license to manufacture issued under this Act

(2) Whoever, being the Managing Director of a Joint Stock Company or other
limited Liability Company or proprietor of n factory, fails to comply with the provi-
sions of this section shall be punishable with imprisonment which may extend to two
years or with fine which may extend to rupees ten thousand.

(8) The Governor General in Council may by notification in the Gazette of India
make ‘rules to prescribe— .

(a) any fee or equivalent sum to be paid to the directors and managing agénte;

() the annual dividend to be paid to the Bhareholders and other participants
with limited liability ;

¢) the manner in which any further surplus shall be employed for consolidatin

( the position of the undertaking; X g
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(ti'i the returns to be submitted periodically;
(¢) the form and conditions of the licences and the fees to be charged there-
for; and

(f) such other things as are required to carry into effect the purposes aand objects
' of this section.’ '’

Mr. N. M. Joshi: Sir, 1 move:
“That in new clause 5 of the proposed amendment............

Sir Lancelot Graham (Secretary, Legislative Department): On a point
of order. We have been looking up the proceedings of 1924. On that
occasion, Mr. Patel moved an amendment which was in the interests of
the protection of labour. On that occasion, the €hair ruled that an amend-
ment, which was frankly in the interests of the protection of labour and
not for the protection of the industry, was outside the scove of the Bill.
1 am referring to Vol. 1V, Part IV, 27th May to 1lth June, page 2564.

Dr. Ziauddin Ahmad: What is the point of order?

Sir Lancelot Graham: The point of order is that this amendment for
the protection of labour is outside the scope of the Bill.

Mr. S. O. Mitra: The Honourable Member has not moved his amend-
ment. ’

Sir Lancelot Graham: The amendment is on the order paper. If the
Honourable Member has not read it, it 18 not my fault, ‘The quotation
is from page 2564, at the foot of it:

“‘Bubject to such oonditions as regards the treatment of labour as he may from
time to time by rules prescribe.’’ |

That seems to me to be in the same category as Mr. Joshi's amend-
ment which relates to ‘‘the conditions of life, and work that should be
provided for the workers employed’’. 1 cannot find it possible to dis-
tinguish those two. The President said on that occasion (Legislative
Assemply Debates, Vol. IV, Part IV, page 2566)*

“I have on a previous occasion indicated that in my view that is outside the scope
of the Bill; and Honourable Members will see that the Select Committee have made a
certain recommendation on that point.”’

My Honourable friend, Mr. Joshi, on that occasion had an argument
with the Chair—not for the first timne, and the President then said:

“I am perfectly aware that the Honourable Member has been a Member of the
Legislative Assembly for many years; so have other Members; but, as I have said,
I can only allow Members who have given notice of amendments to speak on points of
order alising with regard to them............ I have no doubt that Mr. Patel’s amendment
is out of order, because it deals with a different and foreign subject altogether.’”

Bir, I find it very difficult to distinguish Mr. Joshi's present amend-
ment and the one which formed the subject of the President’s ruling to
which I have now called attention. The subject which my friend wants
to introduce is ‘‘protection of labour”, but this Bill is not for that pur-
pose at all. It is for the protection of a particular industry, and not for
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the protection of labour. The protection of labour 18 a wide subject by itself
and must be dealt with on its own merits on a separate occasion. 1 think,
Sir, that that ruling fully covers Mr. Joshi’s amendment. That is, as
regards ‘‘the conditions of life and work that should be provided for the
workers employed”’, I am not quite sure what is the purpose of my friend’s
further amendment. He talks of ‘‘the prices to be charged for the articles
produced”, and, knowing Mr. Joshi, I have my suspicions that that is also
in the interest of workers; and then my friend goes on:

“(f) Such other conditions as the Governor Gemeral in Council may lay down in

the interest of the country and of the industry.”
‘ |

Bir, I do not quite know what Mr. Joshi has in mind,—perhaps you,
‘Sir, will ascertain,—but I am quite certain that in so far as he proposes
to introduce, the subject of ‘‘the conditions of life and work that should
be provided for the workers employed’’, that part of the amendment does
come within the ruling given by the Honourable .the Presidept on the
4th June, 1924.

Mr. N. M. Joshi: May i suy a word about the point of order, Sir?
I was a Member when this question was discussed. I was present in the
House and I shall give a history of that question. I had given notice
myself of a similar amendment and the Chair had ruled that amend-
ment out of order; but, afterwards, on an important issue concerning
the capitalists, the ‘‘conditions’’ again came before the Chair, and if- you
will mark the, words there, you will find that the Chair ruled that ‘‘now
I decide that that question is in order’’—that is, at first the Chair was
intending to give a different ruling, but the Chair changed the ruling.
What happened at that time is this. The Chair had ruled one of my
amendments out of order. The Chair changed the ruling slterwards on
enother similar amendment when the Chair heard the whole discussion.
The Chair could not at that very meeting change its decision on my
amendment, but I would draw your attention to the 1928 Debates (Simla
‘Bession), Vol. IV, page 976, on the Magtch-Protection Bill. I shall read
one clause of my amefidment:

#*40 produes a certificate that the labour conditions in the undertaking are satisfactory
from a committee of three persons appointed by the Government of India for the

purpose.’’

That amendment was not only discussed, but voted upon, and I do
not see that my amendment is in any way different from that amend-
ment which was discussed in this Legislature and voted upon. I, there-
fore, feel that my amendment is entirely in order. Moreover, there is
one consideration. Is it right that we should accept such condiiions as
regards capital as, for instance, that ‘‘the capital should be Indian’, *‘it
should be rupee capital’’, but we should refuse to put down a condition
sbout labour? I cannot understand how we can accept one class of con-
ditions, but rule out another. 8ir, Government have always been putting
up an obstructionist attitude every time, and I hope that the question
will now once for all be decided. This is not the first time that obstrue-
‘tionist teotics have been employed by Government. :
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Mr. President (The Honourable Sir Shanmukham Chetty): Order, order.
The ruling pointed out by the Honourable the T.2cislative Secretary cer-
tainly makes the position difficult, because, according to that ruling, the
Chair definitely ruled out of order amendments trying to regulate labour
conditions in an industry; but the Chair now finds {hat the President on
that occasion—perhaps at a later stage—gave the ruling to which the
Chair drew the attention of the House just now. ¥rom this tha Chair
has to conclude that the President changed his mind; and in the opinion
of the Chair his later ruling is more equitable than the first ruling (Hear,
hear), especially in view of the fact that Mr. Joshi has drawn attention
to a ruling in 1928 on a similar amendment. The Chair must, therefore,
hold that the amendment of Mr. Joshi is in order. (Applause.)’ At the same
time, the Chair would point out that while it holds that Mr. Joshi’s amend-
ment is in order, an elaborate discussion on labour *conditions will be out
of place on this amendment,.

Mr. N. M. Joshi: Sir, T have been moving similar amendments for &
% pac number of vears, and this struggle has been carried on for ter
r vears. Ts it not time. T ask, that Government should, with
a good grace. accept the position that during the discussion of the Tariff
Bills, there will be a discussion of the conditions on which protection should
ba granted. I hope that hereafter there will be no obstruction from the
Government or their friends. '

‘8ir, I move: j

“That in new clause 5 of the proposed amendment by Mr. K. P. Thampan, after
part (c) of sub-clause (8), the following be inserted and the subsequent parts be re-
lettered accordingly :

‘(d) The conditions of life and work that should be provided for the workers
employed ; ,
(¢) The prices to be charged for the articles produced ;

. (f) Buch other conditions as the Governor General in Council may lay down in the
interest of the country and of the industry.’

8ir, in supporting the amendment of my Honourable friend, Mr.
Thampan, as amended by my amendment, let me, in the first place, say
that I have always pleaded for the protection of the industries and for
the development of industries in this country, not only in the interests
of the capitalists, but in the interests of labour also. When the question
of protection is discussed and I put before the Legislature certain condi-
tions and proposals, I do so because, whatever the people here may 88y,
I am interested in the industry as much as any other section of this
Legislature. If we are to talk personally in this matter, I have been
interested in the industry much longer than my Honourable friend, Mr.
Mody, or even the Honourable the Commerce Member. Sir, my intersst
is a life-long one. The interests of the Honourable the Commerce Member
lasts for five years, and my Honourable friend, Mr. Mody, has already
changed hib industry. I, therefore, feel that when I make these proposals,
the House should accept my proposals as intended in the interests of the
industry itself. -

When 1 spoke on the motion for referring the Bill to the Select Com-
mittee, I first stated that before protection was given or at lesst during
the period of protection, we should take steps to see that the industry
was conducted efficiently, and if the industry required re-organisation, thay

L '
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re-organisation should be enforced. The Honourable the Commerce Mem-
ber at that time stated that my proposals were the proposals of a man
who was eagle-eyed. I am an ordinary man interested in the industry,
especially the cotton textile industry, and I assure the Honourable the
Commerce Member that the ideas which 1 place before the Legislature
are not chimerical nor even original. I generally borrow my proposals
and my ideas from our English masters. Sir, in England, there is a
growing feeling in the country that if an industry is to be protected, the
country and the nation has a right to insist that the industry will
re-organise itself. It is not the feeling of a man who has the eyes of an
engle. I would, therefore, draw the attention of the Honourable the
Commerce Member to certain proposals which are made in Great Britain
itself when the iron ahd steel industry wanted protection. The Govern-
ment insisted first that if the protection was to be continued, the industry
within a certain time must organise itself, and they did not give five years
to the industry to organise itself. Nobody likes re-organisation. The
Honourable the Commerce Member said that these talks of re-organisation
and amalgamation are facile. Well, Sir, if you take the view that all
these talks of improvements and new ideas are facile, yvou are entitled to
that view. -

The Honourable Sir Joseph Bhore: 1 was quoting the Report of the
Tariff Board. .

.Mr, N. M. Joshi: T did not understand that my Honourable friend,
the Commerce Member, disagreed with the views of the Tariff Board.
If he had disagreed, he should have stated that he disagreed with the
views of the Tariff Board. I will tell you now what happened in England
I will read a statement that appeared in the newspapers.

‘‘Further opposition in England to the scheme of the National Federation of Iron
and Steel Manufacturers for the reorganisation of the iron and steel industry, as now
drafted. is reported.’

There was first opposition. Whenever anv proposal for reorganisation
is brought forward, ,the industry opposes. The industry is opposed on
individualistic principles. Take Tancashire. Tt is absolutelv opposed to
any scheme of reorganisation. That is a natural feeling of the industrialists.
But, 8ir, let us see what happened when Government insisted - that the
protection will not be continued unless the industry reorganised itself. I
shall tell you what appeared in this morning’s Statesman :

*“The biggest attempt at industrial reorganisation yet launched in Britain is contained
in the draft of a five-year plan to reorganise the iron and steel industry, giving the
British Iron @nd Steel Federation ample controi of the industry throughout the
Kmpire.

It is understood that the scheme has been approved by the Tressury amd t,helreforo,
the present duty of 33§ per cent on imported iron and steel, at present due to expire
in October and imposed on the condition thav the industry reorganise itself, will
continue."’ '

Sir, it did not take five years for the iron and steel industry of Great
Britain to reorganise itself, because the Government insisted that it the:
proteclion- was to be cousinued the industry must reorganise itself. I,
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therefore, feel that if we ask that the industry should reorganise iteelf.
we are not merely talking in a facile mauner. We are making proposals
which have succeeded in Great Britain

Mr. H. P. Mody: Where?

Mr. N. M. Joshi: I have given you the quotation. The iron industry
has now agreed to reorganise itself and 1t has agreed to do so, because the
Government insisted that, if this was not done, the protection would not
be continued. Sir, it is natural that there should be, in the beginning,
opposition from the industrialists, but it is for the Government to insist
upon the reform. 1f the Government are going tb protect the mdgstry,
then the industry must organise itself. I stated in the speech vyhmh I
mnade some days ago that in Bombay itself a scheme of amalgamation was
proposed und some people did not approve of it. Now, Sir, that scheme
itself would have been adopted if Government had made a condition thaé
some scheme of amalgamation was absolutely necessary before protection
was given. Ae a matter of fact, Government in Great Britain have used
their power to compel the industry to reorganise itself, not only in iron
and steel trade, but they are forcing the coal industry to reorganise itself
undes the powers given to the Government by an Act of Parliament. I,
therefore, suggest that the Government of India should insist that if the
industry is to receive protection, that protection can only be conditional.
The first proposal that I would make to the Government in this connec-
tion is that they should insist that the whole industry in the country shall
organis? itself into one organisation. It may be argued that if you organise
the whole industry into one big amalgamation, that big amalgamation may
get the monopoly of the industry in the country and a monopoly in private
hands is not n good thing. I agree with that proposition, but it is not
necessary that the industry should entirely remain in private hands. It
is in the hands of the Government to control a monopoly if Government
find that the monopoly is wrongly used. 1 am not afraid of the whole
industry in the country organising itself and even creating a monopoly,
because I feel that, even if & monopoly is created, it will be much easier
for the Government of India to control that industry when it is organised
than it would be possible for them to control the industry when it is not
organised. Sir, my second proposal is that, after the industry is organised,
the Gevernment of India should lay down certain conditions. I fully agree
to the conditions which are proposed by my Honourable friend, Mr.
Thampan, in his amendment, namely, that there must be a limit to the
dividends which a protected industry will distribute to ite shareholders.
1t will be agreed that when we decide to give protection to un industry by
restricting the imports from other countries, we ask the consumers in thie
country to make sacrifices. If that is so, should not the shareholders
make sorge sacrifices? 1t 'may be said that if all the sharcholders of any
industry are getting good dividends, the 1ariff Board will not recommend
protection for that industry. But, Sir, that is not what is happening.
I myself suggested in one of my previous speeches a few days ago that
protectior: should be given to an industry which, as a whole, is making
a losa. Unfortunately the Tariff Board does not take out a balance sheet
of the industries as a whole. The Tariff Board tests a few mills here and
there and if it comes to the conclusion on the basis of the knowledge which
it gets, that protection is necessary, the Board recommends protection..
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"Under these circumstances, it is quite possible that some mills in Bombay
niay be making losses, but the mills in other places may be making profits.
1t un industry, where a large number of mills are making already good
profits, gets protection, they will make further profits and distribute larger
dividends. Is it not necessary in those circumstances to see' that those
larger dividends are not squandered away? What is the guarantee under
this Bill, at it is, that those mills which are msking profits will not
squander away those profits by distributing larger dividends? What may
happen is this. ‘l'oday some mills may be doing very badly, and therefore,
you give the industry protection. Now, under the present circumstances,
when ycu are giving ptotection, there are some mills which are doing very
badly indeed. What may happen in the future is that those mills, which
are domg badly tcday, and, on the basis of which protection is given, may
prosper after some days a.nd those mills which are prosperous today may
oe doing badly after five years. Now, the people in Bombay may organise
_themselves and may become prosperous after five years. After five years
the people .in Cawnpore and Madras may be in bad condition and they
will say that Bombay is prosperous, but we want protection for Madras
and Cawnpore. Is it not, therefore, necessary to see that those companies
which are doing well at present should not be allowed to fritter away their
resourges in distributing dividends when they are making profits? I feel
that a condition of this kind is absolutely necessary in the interests, not
only of the consumers, but of the industry itself.

I would also suggest that besides laying down these conditions we can
insist that the industry should give effect, within & certain period, to the
other conditions which have been proposed by the Turiff Board itself. The
Tariff Board complains that the proposal of the Coumunittee presided over
by Sir Frank Noyce recommended that the Millowners Association—1 am
giving one of the conditions which they did not fulfil—should have mutual
insurance organisation and the Tariff Board compleins that the millowners
have not done this. There are several other things which the Tariff Board
suggest and the millowners did not do. How can you enforce these con-
ditions unless you have a gencral clause like the onme suggested? The
Tariff Board has been suggesting that not only in the matter of insurance
the millowners should patronise Indian undertakings, but the Indian
industry should also try its very best to patronise Indian stores. Is it
not open to us to ask the industry why, when the industry has been con-
ducted for more than fifty years, all the stores required for the textile
indusbry are not manufactured in this country. Sir, it is a very pertinent
question to ask that if the country is going to give protection to the textile
industry, should not the textile industry itself give some kind of protection
snd encouragement to the other industries the goods of which are required
by the textile industry? One word about the labour conditions, and I
assure you that I shall not raise a very long debate on that point.

When I mentioned some of the things which the Tariff Board of 1927
had 1ecommended for the millowners of Bombay and other places to be
given effect to, the Honourable the Commerce Member said that these
labour questions were not fit subjects of conditions for protection. He said
if certain improvements in the conditions of labour are necessary, well, they
should be made without any consideration of the fact that we are protect-
ing that industry—I always have fought for improving the conditions of
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.bour even in industries which are not protected. But I hope the Com-
merce Member will admit that when the Government, at the cost of the
cousuwels ot the country, protect an industry, does not that very tact
give a greater and an addiuonyl right te the Go veIulueny to mpose certaln
conditions regarding the lite and work of labour on an industry? 1 hope
the point is clear vuav when an industry asks tor protection for itselt and
over the capital invested 1n that ludustry, it should receive the prouus
and dividends, is not s measure or that kind a fit opportunity to wmsist
that if you ask that your money should be sate, or that your money shouid
receiva & good rewurd by way of dividends, it j8 nccessary that we shouwd
insist that those people who are working in the industiy should be treated
properly. Whatever he may have said last tume, L hope the Honourable
(ue COININerce sidiver wul DOy piedd ugdll tuul the 1act of our giving
provecwon to thau industry does uoL glve U8 a claun to 10818t thal e
mGustry shall ureat s laoour laurly. Jday L go & step rurther and say
that ordinarily tue (overment eulorce cerisil swandurds ag regards lubour
matters 10 all inausiries., ‘Lhe Government are st posed (0 reSurict bowrs
of work in an indusuy. Goveruwenb legisiate on cestain other well known
matters, but there ure sundry otuer mastlers wiich Government are novu
supposed to control; not tuat 1 agree with that view—l would control an
industry even 1n swall particulars. 1 know what view the Governiment
and the Legislature hoid. ‘Lhe Government will not ordinarily Lke to
control an industry in all matters, but when a Government protect an
induswy, on that occasion the Governiment have s special right to insisv
that altbough in certuin industries Government wul nou interfere as regards
certain small matters in tls particulsr wdustry on account of the protec-
tion given to that industry, the Government have a right to interfere.

Sir, 1 wish only to mention u few poiate which are not necessarily lit
subjects of legislution by Government but which Government can insist
upon the industry when they give protection to ihat industry. Bir, the
Uoimnmittee, presided over by my lionoursble friend, Sir Frank Noyce,
sisted that the textile industry in the country should maite provision for
what is known in Government service as leave reserve. There are always
some workers absent from work, and, theretore, tue, proposal of that Com-
nuttee was that the millowners generally should appomt 10 or 15 per cent
more people than ure necessary. This condition may not be enforced on
ull industries which are not protected by legislation, but when an industry
is protected and & Land Uourd muakes that suggestion, i8 it Dot open
to us to lay down a condition in the Bill itself giving power to Govern-
ment to see that these recommendations are given ettect to? Sir, 1 shall
give auother instunce, standardisation of wages. Thut was the suggestion
vl the Noyoa Committee. What has been done by the industry itself ?

The Honourable 8ir Frank Noyce (Member for Industries and Labour).
What has labour done to help ?

Mr. N. M, Joshi: I shall come to that argument later on. B8ir, there
are other suggestions made as regards the removal of abuses of recruit-
ment. It is quite possible that abuses regarding recruitment of labour
cannot be controlled by legislation, but it is quite possible for Government,
when they are giving protection to an industry, to insist that these evils
regarding recruitment are removed. Sir, I shall not take up more time
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of the. House in dealing with the details of this question. My Honourable
friend, Sir Frank Noyce, asked me what labour has done, and the same
question in another form was asked by my Honouruble friend, Mr. Mody.

Mr. H. P. Mody: A very inconvenient question.

Mr. N. M. Joshi: The question is not inconvenient ut all. Tf there is
any fault in labour, is labour in India in such a position that it should
be held responsible for not improving itself ? 8ir, I should like this House
to remember one thing which has been stated by the Tariff Board. The
Tariff Board states that the prosperity of the Japanese industry and the
efficiency of the Japanese industry is due to the compulsory system of
education in Jupan. May 1 ask, what the Governments and the industry
have done as regards the education of the working classes of this country ?
Did they ever bring forward a Bill insisting that compulsory education
shall be given to the working classes in this country ?

Mr. H. P. Mody: In Bombay, in the mill area, there is compuisory
education.

Mr. N. M. Joghi: In Bombay, in the mill area, there has been com-
pulsory education for a few years. That compulsory system of education
could not have educated the people who are already working there. Sir,
we did not educate our people. We denied education to the working
classes in this country, and when the working classes have no means of
improving themselves open to them, there comes the Honourable Member
m charge of Industries and Labour to ask what did the workers do. He
fuiled in his duty as Member for Labour . . . .

The Honourable 8ir Frank Noyce: 1 was not asking so much what the
workers have done, but what the labour leaders have done.

Mr. N. M. Joshi: I shall come to that also. Sir, the Honourable
Member in charge of Industries and Labour cannot say that his Govern-
wment have given education to the working classes in this country. On the
other hand, the Government of India opposed Mr. Gokhale’s Edueation
131l tooth and nail. They denied education to the working classes in this
country and then they say: ‘“What did labour do?”’ They now change
their ground and say : “*What did labour leaders do?’’ Well, 8Bir, I am quite
prepared to admit that the labour leaders in this country are the worst
lot of people, but are they the only people who should be held responsible
for improving the condition of the working classes in this country? Have
not the Government of India, with all their resources, any responsjbility in
that matter? Have not the employers any responsibility in that matter?
1 shall not say what we have done. I am quite prepared to have my con-
duct judged by the public. It is open, there is nothing secret about it.
But I would ask the Honourable Member in charge of the Department
of Industries and Labour to scrutinise his own conduct as a Member of
Government, as to what they have done to educate the working classes in
this country. I should like my Honourable friend, Mr. Mody, to examine
his own conduct snd say what he has done. Sir, my Honourable friend,
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Mr. Mody, the other day, made fun of the fact, and the Honourable Mem-
ber in charge of the Department of Industries. and Labour aleo some days
ago made fun of the fact, that T go to Furope, T go to Delhi and Simla,
eto.

Mr. H. P. Mody: Everywhere else except in {he mill aren.
-

Mr. N. M. Joshi: Sir, T do that. What is their ohiection? Ts it
their objection that no labour representative should go to the conferences
at Geneva? Ts it their objection that no representative of lahour sheuld
attend the Round Table Conferences? Ts "% their obiection that there
should be nobody in this House to speak in thir Legislature on behalf of
labour? Tf they do not object to all that, mav T ask, whether thev obiect
to me personally? If they do that, mav T tell them that my nresence
in this House is due to the nomination hy the Governor General? The
way to the Government House ir better known to mv Honourable friend,
Mr. Mody, than to me. I hope, Sir. that mv Honourable friend, Mr.
Mody, should. in the interest of the industrv itself. himself insist that
not’ only should labour be represented at the Round Table Conferences, at
the conferences held at Geneva and in this Legislature. but he should
~1s0 insist that labour should be represented at every conference where
industrial questions are being discussed. 8ir, vou yourself attended the
conference at Ottawa and vou know that with the British Delegation there
went a representative of the British Trade Union Coneress. 8ir. when
the Government of Tndia discussed the question of trade. specially the
textile trade, with the Japanese, my Honourable friend. Mr. Modv. should
have himself insisted that a lahour representative should be present during
the discussions. T ask him, when the British Trade Union Congrees is
represenied in all such discussions. why did he not ask some one from
labour to sit with him in discussing his pact with T.ancashire ?

Mr. H. P. Mody: If my Honourable friend will allow me to interrupt
him, I did not object to my Honourable friend. Mr. Joshi. jov-riding from
one place to another. All that I said wus that occasionally he might get
into the mill area and see things for himself.

Mr. N. M. Joshi: I shall not ask my Honourable friend, Mr. Mody,
what amount of time he has spent in the mill area, but I shall say one
thing. I am quite prepared to have the time spent in the mill ares of
Bombay by my Honourable friend, Mr. Mody, and the time spent by me
to be examined by an impartial tribunal, and I assure him that the deci-
sion of the tribunal will go in my favour. It is wrong for any one, either
for the Honourable Member in charge of the Department of Industries
and Labour, or for my Honourable friend, Mr. Mody, to make fun of
these facts . . . . ‘

The Honourable Sir Frank Noyce: I can assure my Honourable friend
that any remarks I have made on the subject were meant in all serious-
ness: I am not in the habit of making fun of labour leaders or, for that
matter, of capitaliste either. - )

Mr. N. M. Joshi: It is a great pity that the Honourable Member should
really have an objection to any labour representatives attending confer-
ences where the interests of labour have to be represepted ad ane
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Sir Leslie Hudson (Bombay: Furopean): May T ask whether this is
“elevant to the amendment before the House ?

Mr. N. M. Joshi: If it is relevant for other people to refer to these
matters in the discussion, it is relevant for me too: it may not be plessant
to my Honourable friend, Sir Leslie Hudson, to hear that . . . .

8ir Leslie Hudson: So far as 1 know, the only person who has made
reference to this is the Homourable Member himself.

Mr. N. M. Joshi: The Honourable Member perhaps did not hear the
speech of my Honourable friend, Mr. Mody, -when he spoke on the motion

i rgfer the Bill to Select Committee.

S |
Sir Lealie Hudson: I thought we were talking on the amendment before
the House.

Mr. N. M. Joshi: I do not know much of parliamentary privileges; but
I know this, that when a Member speaks and he is attacked after he speaks
and when the Member gets another opportunity of replying where he can
really reply to the charges which have been made against him, it is his
privilege to utilise that opportunity. I am quite prepared to learn parlia-
mentary manners from my Honourable friend, Sir Leslie Hudson . . . .

Sir Leslle Hudson: I can assure my Honourable friend that T was not
talking about the Honourable gentleman’s mariners. I was merely talking
about the question of relevancy to the amendment before the House.

Mr, N. M. Joshi: T hope that it is much better if my Honourable friend,
Mr. Mody, will look at Indian labour & little more kindly than he has been
doing. I, therefore, hold that when we are protecting an industry, we
should insist upon certain conditions being observed by that industry. We
should insist that the industry should reorganise itself; we should insist
that the industry shall not squander away its resources in distributing
dividends; we should also insist that the industry will treat labour engaged
in that industry fairly and justly. I hope the amendment will be accepted.

Mr. President (The Honourable Sir Shanmukham Chetty): Further
amendment moved:

“That in new clause 5 of the proposed amendment by Mr. K. P. Thampan, after
part (c) of sub-clause (), the following be inserted and the subsequent parts be re-
lettered accordingly :

‘(d) 'The conditions of life and work that should be provided for the workers
employed ; ' o

(e) The prices to be charged for the articles produced ; _

f) Buch other conditions as the Governor General in Council 1 i
interest of the country and of the industry.’ * ouncil may lay down in the

Mr. A. G. Olow: 8ir, my Honourable friend, Mr. Joshi, has been
endeavouring to convince the House that it is & sound principle—I think
he said that the principle to him was abundantly clear—that when you
are protecting an industry, you should endeavour to secure some special
protectien for labour. - At first sight, that is, particularly to any one who
like myself is anxious to secure the betterment of labour, a very attractive
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provosition. You say ‘‘Here you are protecting capital. Why not hold
the scales even and protect labour too?’’ It is a question that has come
up on several occasions in the past, and I would like to say that, so far
as I have been able to study it, I am firmly convinced that if the House
gava an assent to a proposition of that kind, they would be standing on
extremely dangerous ground. After all, protection, I think Mr. Joshi said,
is a form of taxing the consumer, taxing the people for certain interests.
Lot us accept that. You are taxing the people in order to encourage
industries which you believe will be useful to the country. If you ara
giving the right amount of benefit, Mr. Joshi's belief really means this:
that when an industry comes for protection, you must tax the people &
little further, in order that the labour in that industry may salso benefit
There is a good deal to be said for and against taxing the community in
favour of industrial labour. But I do suggest that if taxation is going to
be imposed for that purpose, the results should be directed to those indus-
tries in which labour needs it most and they should not be diverted to those
industries which, on account of circumstances entirely unconnected with
labour, have to come to this House for protection. I oppose the
amendment.

Mr. B. Das: Sir, I rise to support the amendment moved by my friend,
Mr. Thampan. The history of protecticn for ten long years we all are
aware of. During this period, my friend, Mr. Joshi, has fought represen-
tatives of capital like my friend, Mr. Mody. We, as representatives of the -
people, have tried to hold the balance between capital and labour, between
the aggressiveness of capital and the soft pleadings of labour, and at ths
same time we have tried to safeguard the interests, not only of consumers,
but of the State and the country at large. In 1924, Mr. Joshi, with the
temerity of labour, came to a House full of capitalists and big guns, and,
whenever Mr. Joshi raised any plea on behalf of labour, it was drowned
by the loud noises that emanated from the big guns. The lip sympathy
which my Honourable friend, Mr. Clow, just now showed to my friend,
Mr. Joshi, is just a reflection of that old tradition to which, not only the
Government of India, but this House is accustomed. Things went on in
that way till we came to the period 1931. I am sorry to see that you are
not here with us today, Sir, fighting the Treasury Benches. At that tima,
the Government of India wanted more money; so, under the pretext uf
giving slightly more protection to the galvanised steel industry, they
wanted to collect a crore of rupees; and, even at that time, the House
rightly felt—at' least the Members on this side of the House felt that
Government were, doing an injustice in wanting to collect money under the
guise of protection; and you, Sir, took part in it. I moved am amendment
that protection should be extended only for a period of one year until the
Government examined the balance sheet of the Tuta Steel Company, until
they examined their cost of production, and whether the industry needed
that protection. In your speech on that occasion, you said—I will take
the liberty to quote one or two lines: ‘

“If, as a result of the fall in the prices of commodities in the world, the Indian

consumer can get certain articles cheaper, there is mo resson why, either by executive
action or by the action of this legislature, the Indian consumer should be deprived of

the benefit of a fall in" prices.” , I

Sir George Rainy, the predecessor of my Honourable friend. Sir Joseph
Bhore, was very much interested in this, and he said:

“In my speech T made it clear that financial considerations had great weight with
the Government of India in arriving at their decision.”
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This is a clear confession of the fuct that at times the Commerce
Member is more influenced by the Finance Member of the (fovernment of
India than by the schemes of protection he brings in occasionally on the
floor of this House.

[ At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated ‘the Chair which was then oecupied by Mr. K. C. Neogy, one of
the Panel of Chairmen.} -

“At the same time, I have been.much impressed by what has been said in this
House by several' speakers about their desire to see that the protection which an
industry needs should be given in the manner which imposes the smallest possible
burden on the consumer. Congiderations of that kind, especially:when advanced from
non-official ‘Benches, will, I hope, siways have:great ‘weight with the Government of the
dsy, boweveér that Government may .be constituted. What T am prepared -to do is
*his, if it will in any way meet the wishes of my Honourable friends. T am prepared
Yo agree to amend my Resolution, 80 that instead of reading that protection ‘be
continued for the remainder of -the period of protection. covered by the Steal Industry
«Protection) Act’, etc., it may read ‘continued up to-31st March, 1832, and that before
that date Government should make inquiries in order to ascertain whether a system
of bounties might not be substituted wholly or in part for the increased duty.’

Mr. R. K. Shamukham Chetty at last moved that amendment, and it
was accepted. And what did the Government.do? They sent a gentleman
of the Finance Department to Jamshedpur. .There was an inquirv about
the heavy cost of prbduction, and by the time that inquiry was finished,
the Tatas were compelled to reduee their overhead eost, particularly when
the complaint on this side was -that there were too many FEuropeans,
Germans, Americans and Britishers employed, not .so much for the good
of that industry_as to maintain: the balance.between the three types of
European experts that were employed by the Tatas at the time. That was
the first occasion when the Government..of India.accepted this principle
and gave effectito it.

Then, 8ir, in my minute 1 have appended-to the Sugar Protection Bill,
I have pointed out that both 'the Government  Members and we, non-
officials, in the Select Committes felt that the time had come for introduc-
ing a system of licensing. - I have 'quoted it in extenso, and the draft
was prepared by the then :Becretary in the Commerce Departinent, Mr.
Drake,—I do not recollect: if Dr. Meek was present,—and it was also
approved by the then Commerce Member. That Committee was presided
over by the present President; and the President was then Depntv Presi-
dent, and my friend, Mr. Mody,: cannot quarrel with- me that the then
Deputy President was net the protagonish .eof capitalism. Mr. R. K.
Shanmukham Chetty, a8 he then was, ‘was a capitalist and a thorough
capitalist, but, as Chairman of the Sugar: Protection Bill, -he agreed that
when the industries were to be protected, the Government of India
should introduce a system of licensing so as:to exercise. a certain amount of
control over those industries.: I will again take the House back tor what
happened after the Steel’ (Protection) -Bill was.pussed.. The Government
of India appointed the External Capital Committee, and that Committee’s
Report was written and published, though they never gave effect to it, and it
was just now referred to by my friend, Mr. Joshi,~~yet it is a curious fact
that the Secretary of State;- when giving: evidence before the Joint Parlia-
mentary Committee,"  laid - partieular. stress. on the External Capital.
Commi*te2. Sir Abdur Rahim and-8ir Hari'Singh @our .are present here, -
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and they will recollect that, when discussing about commercial discrimi-
nation and other affairs, the Secretary of State laid particular stress on
the External Capital Committee Report and ‘said that it had been accepted
by the Government of India and given effect to, but, so far, Sir, I have
never heard it from Sir Basil Blackett or Sir George Schuster or Bir
George Rainy or Sir Joseph Bhore that they ever accepted and have given
effect to any of the recommendations of the External Capital Com-
mittee. ~ We brought it out in the Match Industry (Protection) Bill, we
brought it out in the ‘Puper (Protection) Bill; while the implication of
the charges of Non-Official Members-of this House was that Government
should accept it. (Government felt difficulties, because they were awaiting
the decision of the Round Table Conference, and now the Secretary of State
has accepted it to- a certain extent. The Honourable the Commerce
Member has been too busy,—what with the Indo-Japanese -Agreements,
what with the Mody-Lees Pact, what with the whole nation demanding
more protection, probably he  had  not had- sufficient time to read the
evidence of Sir Bamuel Hoare, I do not want to read it, nor have I had the
evidence with me now . , . . .

Mr. Ohairman (Mr. K. C. Neogy) :- The- Honourable Member will not be
very relevant if he were to read-that evidence.. -The Chair does not' think
it has a practical -bearing: upon the issues-raised by .this amendment.

« Mr. B. Das: Bir, I was going to- show only the difference in the policy
of the Secretary of State and the-Government-of India adopted in regard
to this matter. - Then, -it imphies that,.in every-scheme of protectien, there
should be certain eonditicns laid- down for the control of these industries.
Therefore, in 1932, after the Sugar (Protection) Bill, the then Commerce
Member would pot accept,~—-because he was-afraid to discriminate against
the Javanese or Dutch ‘manufacturers: In- the present case there is no
case of ‘Duteh or Javanese- manufecturers, this 1s an ‘entirely different
question where the Indian industrialists are.concerned, who built up their
industries with rupee-capital,-almoest 90 per -cent-of the capital belong to
India; a moiety may ‘be in the hand :of Muropeans  who are or were here
on business,—some of us helieve, that:if proper control had been exercised
by the (Government, the textile:industry-might not have come for further
protection now. This is not & new policy with the Government. The
Member for Industries and- Labour eentrole the department of -electricity.
‘When Government' want to give' a -voncession for electricity for electrie
supply,  whether ‘it is a - hydrowelectric scheme or u city lighting schemsz,
the Indian Flectricity Act-lays:down certain. conditions, certain licensing
ngreement under which the- balance -sheets and certain other informatione
and statistics have to be produeed before the Industries Member. In the
same way. the:Railwdy Member; when: he gives license to a private railway
‘company, expects’ certain obligations from that private company, ite balance
sheet and other statements have to be produced, but here the textile manu-
facturers had the audacity not to produce before the Tariff Board figurea
ns regards cost of production when they were asked for such figures. One
protection is given to-these people, they think that they have no obligation
to the State, and when, again, a' question comes up for protection, then
much lobbying goes on; iwhether the lohbying is in the room of the Com-
‘merce Member or in our houses at Ferazshah Road or ot Windsor- Place,
but the lobbymg goes om.- -Qur .pattiotism. is doubted, and our patriotism
‘i . challenged. There has been a. plethora of protective schemes this
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Session. I wm, of course, excluding the Indian Stales (P'rotection) Act,
which was a different kind of protection. 1 have in mina the Sugar Pro-
toction and the Match Protection.  We are being told that we have not
the common sense to understand the implications of the ¥inance Member’s
scheme or the Commerce Member's scheme. The Government were
hesitating these ten years, but, on the eve of ths new Constitution, thay
must face facts and they must ulso stand up against the indigmty and
insult that have been hurled at theny by certan industriulists. When
industrialists insult them and do not produce stauistics and facts, because
the law does not permit the Government to exercise auy control, why
should the State give any protection at all to sny industry unless certain
obligatory conditions are imposed on that industry? 1 do not think that
Mr. Mody wil]l disagree from that particular statement of mine. If L
wanted & favour from Mr. Mody, he is entitled to ask me to show him
some favour, though not at the very time, at least at some other time. Mr.
Mody, who is a business man, will recognise tlut it is & well knowa
principle of commercial policy, this bargaining—he has bargained the
Mody-Lees Act, the Government have bargained the Indo-Japanese Agree-
ment, and by bargaining they have got certain advantages from the other
side. Here the peopls and the State give protection, but the very people
W return are traduced, they are not being supplied with the information
which is required. Government may not care for that, because they are
representative of the capitalists. Government may think that they must
keep silent before these mighty potentates and commercial magnates of
Isombay, Madrus or Calcutta, but 1 think this Legislature must record
ite emphatic verdict. This Legislature should not bow to any retaliation
of industriahsts who want to evade even submitting statements of faut
before the Tariff Board or even before the Commerce Secretary when the
Commerce Secretary wanted them to produce these things even confiden-
tially. 1 want the Commerce Member to respect the language of his
predecessor what he spoke on the floor of this House a year before he
left India. 1f Mr. Joshi had no support in 1924, in 1928 he had some
support, but in 1931 the opposition did not come from the; labour repre-
sentative, but from those who are more capitalist minded than Mr. Joshi
himself. Mr. Joshihas clearly stated that he is as much interested in
the prosperity of these industries as the capitalist section of the country.
In 1981-82, the Non-Official Members insistently demanded this provi-
sion. The Commerce Member need not think of the number of votes on
his side. It is not the vote that counts. There are 26 Government
Members who vote with one mind, that is one vote. But what the, Com-
merce Member has to note is, how is it that this change bhas come on—
opposition from every section of the House, not that all of us are socialists.
‘In these days, we cannot afford to be socialists. But here all of us feel
that certain obhgatory conditions must be imposed on the industry to
which protection is given.

I must at this stage give a personal explanation. I signed with my
Honourable friends, Dr. Ziauddin Ahmad and Mr. Raju, a joint minute of
dissent that the life of the Bill should be three years and not five years.
Yet, afterwards, when 1 wrote my mmute of dissent to which I have put
my signature, I felt that simply giving protection for ten years or for
five years would be of no avail unless the State exercised certain control
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and did not allow the industries to do anything they liked. That is the
resson why I did not vote for that motion of Dr. Ziauddin, because
I felt that that would not bring the necessary corrective influence on the
industry as this Farticular amendment of Mr. Thumpan. 1f Government
find that the industry does not need any protection, Government ought
then to exercise their power, and in fact, that was the suggestion of Mr.
(now 8ir) R. K. Shanmukham Chetty in 1931, and Mr. Mody will not say
that he is not a capitalist. If Government in two years find that all these
industries are receiving bumper crops, 50 per cent, then I think, if there
is a system of examination, the (fovermmment of India will have every
right to examine and reduce the scale of protection given. Of course, I do
not expect that that will come in three or five years. But here the Tariff
BRoard, in paragraph 189 of their Report, recommendeq that the Govern-
ment of India should adopt & certan inethod of ascertaining prices and
whether the industry needs further protection. That is a point in Mr Mody's
favour. But if he wants a point in his favour, he must concede a point
in favour of the Government or the people of India. If Mr. Mody would
like the Government and the Legislature to give them protection, he should
concede a point to the Government, it is not we, but the Government—
they should have the right to come forward before the Legislature and
say that the industry does not need further protection.

Mr, James, mn his pomt of order, raised the question of the Indo-
Japanese Agreement. I am not an oracle, I never indulge in
oracular prophecy, but the way in which the Japanese finances
go on being managed and the deflation of the yen is taking place, some day
the yen might collapse and the whole structure of Japanese currency and
Japanese industry might collapse, and Japan might meet the same fate
as Boviet Russia did. In that position there will be no need of 50 per
cent duty on Japanese goods, because they will be unable to export any
cotton piece-goods to India. Nobody expected that Russian rouble would
collapse, or that franc would go up to 125 francs though now it is in the
neighbourhood of 78 or 80 francs. TFor that reason also the Government
should have in their hands power of control, so that they can adjust things.
And here is power which the Legislature 18 not asking for itself. We are
asking the State to function properly and to take this,power adequately for
itself. About Mr. Joshi’s amendment, I sympathise with him. I sym-
pathised with him in 1924, and I feel that if Mr. Thampan’s amendment
is accepted by the Government and the House, Mr. Joshi will win 50
per cent of what he wants. India is still in difficulty,

4 P.M.

The three things that go to bring success to the industries and commerce
of a great nation are money, mind and muscle, Mr. Mody always likes to
spesk on behalf of ‘“money’’ that the capitalists and their forefathers
nvested in the industry. Mr. Mody has yet to explain the attitude of the
moneyed classes about the rationalisation of this industry. A gentleman
of the reputation of Sir Lalubhai Samaldas,—I am not quoting my friend,
Sir Hari Singh Gour, who 18sued certain statements about the organisation
of the Japanese textile industry after his tour in Japan,—Sir Lalubhai
Samaldas is a capitalist and a Director of the Tata Concerns to which
my friend, Mr. Mody, will be translated within a few days. Sir Lalubhai
Samaldas hus stated, there is rationalisation of industries in Japan and
that requires culture of ‘‘mind”’. It is not often the case that the grand-
sons of the founder of a particular industry have got the necessary ability,
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knowiedge and bramn to munage that industry. These industnulists must
chauge their attitude. They must enguge expert Lrains, and, tloday, if
the Bombay industry suffers from this disuster, it is because they have'
0o brains. They want to hand over evervthwg from father to sun. Then,
lastly, as to muscle—the cause for which Mr. Joshi stands—I think labour
has got equal share with brain for making success of any industry. The
timme has come when we should not think m compattment basis and Mr.
Mody should not laugh at Mr. Joshi's wuggestion. 1 do hope that when
Mr. Mody will reply to Mr. Joshi, he will show a friendly and conciliatory
.spirit, and 1 hope that my friend, Mr. Mody, will recognise the specific
place wlich is represented in the industry by wy friend, Mr. Joshi. With
these words, I support the smendment moved by Mr. Thampan.

© 1 fiie Abdur. Rahim: The questions which are raised by these two amend-
sments are extremely important, and 1 do bope that the Honourable the
:Commerce Member will not brush thesn aside relying on his majority in
this House. I feel almost sure that nry Honourable friend himself i not
absolutely satisfied with everything connected with this textile industry.
There are matters which require considerable investigation vet, oven upon
the fiudings of the Tariff Board.

I for ane think that protection has come.to stuy. We. have- definitely
adopted a policy of protection, and, to my mind, there van be no doubt that
it is an absolutely necessary policy which the Governmeust and the country
must always bear in mind and pursue in order to secure prusperity of our
country. If protection has come to stay, I am equally certain the time has
arrived when we must luy down, in as clear and lucid terms as possible, the,
principles upon which prot.ction should be granted. At present I do not
find anywhere except in the Fiscal Commission’s Report that those principles
have been enunciated in order that the vountry may be guided, in urder that
the industries concerned may know what are the principles to which they
have to conform to secure protection from this House. A mere report, even
the Fiscal Commission’s Report, bowever, s not cnough.  We must bave
- something in the nature of a Statute in which ihe conditions will be clearly
defined. Those conditions, I think, can indeed be very well defined in o
-Btatute. First of all, the Statute can very well lay down the sort of'
industries which ought to be protected. which ought to receive protection by
means of protective duties or by means of bounties. The Fiscal Conunis-
sion’s Report has clearly stuted what are the clusses of industries which
ought to receive protection at the hands of the Legislature. Then, what is
‘the measure and extent of protection? That also can be generally defined.
~ For instance, supposing an industry claims that after meeting the expenses
they ought to be able to secure a dividend of, say. 20 per cent, the Legis-
lature is entitled to say that is an unreasonable condition. Then the Legis-
dature ought to be asked what is the extent or limit of profits which the
;investors in the industries, which are protected. would be entitled to expect,
I do not say that it is possible to lmy down the «xact limits for all times
~under all com_htu_)m. but surely that is one of the points which a Statute
oan very well indicate as an important matter to be taken into consideration
!"ﬁ“‘:;"‘"ﬂ the genmre and extent of protection that is nbeded. Now
“in-grder-to secure efficiency. for instance; the aim of: protection-ondoubtedly
“should-be that the industry should within' s ressonable sime be aﬁbm::ftlx:l
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on its own legs and to dispense with protection. Now, the Act can very
well say that the Government of the country should have certain powers
of control and supervision over an industry which seeks protection. That
is, indeed, sdmitted on all hands and that is s well-known principle which
is recognised, I believe, all over the world. You cannot tax the people of
the country in order to feed certain industries, without any conditions laid
on those industries. 1 think my Honourable friend, the Commerce Member,
himself will recognise that duties of this character arc hound to tell heavily
on the tux-payers and the consumers, and it is not ensy always to ascertain
the exact.amount of burdeu that is laid on thie consumers by protective duties’
of this character. Therefore, I think it would he absolutely within the
province of the Government to lay down that, if an industry is seeki
protection, it must conform to certain regulations which would enable the
Government, and through the Government the country, to satisfy themselves'
that the business is conducted uccording to modern, up-to-date methods and
in 8 business-like manner. Now, here, for instance, the Tariff Board have
dealt nt very great length with certain systems that obtain in Bombay and
which have been repeatedly alluded to in the course of the debates in this
House, T mean, the managing agency systems, for example, and the Board
has itsclf recommended that power should be taken to amend the Companies-
yAct in order to regulate the systems, so that the abuses which are pointed
“out may wot recur. It has also been pointed out that at present the Tarift
Board.hns no Statutory authority to compel production of evidence. Surely
that is n serious defcct in the law. When we are dealing with a question of
this importance and of such significance to the tax-pavers and the general:
public af the country, if an inquiry is held by a body like the Tariff Board.:
in order o ascertuin and find out how far the protection that is sought should
be conceded or not, then, in that case, not to endow a committee of inquiry
of that character with power to secure whatever evidence they may need
in the course of their inquiry is really to frustrate the very object that is in
view. 8ir, in a Court of justice, if n party refuses to produce evidence, he
loses his case at once. . The Court will then be called upon to non-suit him on
the ground that he has withheld evidence, that he refuses to carry out such
s requisition of the Court. Burely. when a hody like the Tariff Board ‘is’

rked to embark upon an iuquiry. not to arm it with all these powers that
“are absolutely necesaary is a serious defect in the present law and must be
remedied at once. .

Sir, 1 heard with close uttention the specches delivered by my Honouruble.
fricnd opposite and E.wans surprised that my Honourable friend not even once.
told the House that he had noticed ull the defects that have been pointed out
by the Turiff Board and upon-which.so much atreas had been laid by every.
speaker on this side of the House. My Honourable friend turned a deat
ear to'all the complainte thut were 1nade, and, 8o fur 13 [ recollect, he has
not yet yiven any assurance to the House that he is guing to take all these
matters: into consideration; that he is going to see what law can be passed-
and should be passed in order to-set these matters: right, in order to improve
the efficiency of the industry to which he wants to give protection. 8ir, L
remember - reading. in- the newspupers, not very long ago, that when the
question:of Jupanese competition and the serious position to which certain.
industries in Britain was reduced by that cownpetition was considered at &
conference at- whioh, I believe, Mr. Runciman, the President of the Board.
of Trade, himself was present, even the representatives of the industrisliste
admitted that there was nothing wrong with the methods of Japan. Japam.
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has succeeded in competing on wore than equal terins with Britain and other
countries, because of her superior efficiency. They all admitted that—includ-
ing Mr. Runciman, and Mr. Runcinan impreseed it upon them that they
must put their own house in order and, that they must increase the efficiency
of the methods of production. They all weut away from that conference
with the resolve that they will tuke every step to meet Japunese competition
by improving their methods of work. 8ir, 1 waited patiently for a very long
time to hear from my Honourable friend some words to that (:ﬂoct-. but
everyone on this side of the House was vcry greatly disappointed. Sir, I do not
by this intend to make the slightest personal reflection upon my Honourable
friend, the Commerce Member. All T wish to say is that perhaps he hus
been hustled 80 much that he has not had time to think out all the different
considerations that arise from the important problemn we are now consider-
ing. Sir, if he had given us some assurance at the very beginning that he
realised that evervthing was not satisfuctory in this industry, that there was
a great deal of improvewent to be cffected before this industry could stand on
its legs and stand competition from outside—because the industry cannot
indefinitely be spoon-fed at the expense of the tax-payer—if he had given us
that assurance, T can assure him that much of the opposition or rather
criticism that he has met over this Bill would not have oocurred. S8ir, it is
not too late. I know my Honourable fricnd can get this Bill passed without
giving us uny promise or any assurance, but, I am sure, he will consider
very seriously that there are matters which have to be set right, and I would
suggest to him that it would be necessary, not only for the sake of this Bill,
but for the sake of other industries which may seck protection, that there
should be some Statute which will guarantee to the public that protection
will not be given in 8 haphazard way, or by way of surrender to clamour
of interested persons, but is given, as the result of a deliberate. well thought-
out policy, conceived in the interests of the country and of the general
public as a whole. (Hear, hear.) I know that in any case of protection
some sacrifices have to be undergone and sometimes there may be large
sacrifices. We have to bear for some time the burden which protection lays
upon us. But surely the public ought to be assured that that burden is
for the benefit of the public itself, that is. in the long run, the protected
industry will be able to ensure the prosperity of India by making India self-
contained in respect to the needs of the population in those classes of goods.
T. therefore, ask my Honourable friend to tell us in definite terms and in
clear language that whatever be the fate of these amendments—I am not
committed to the language of these amendments, and 1 do not think the
Honourable Members who have moved these amendments are themselves
committed to the exact provisions and the exact language of the amend.
ments, T think T am right in 8o interpreting their mind—he is not ignorant
of what is needed and that he realises that there is s great meed for
ateps to be taken in order to lay down conditions by which the industry may
increase its efficiency, so that the burden on the public may-not have to be
prolonged beyond the need of the situation. Sir, that is the object of the
amendment. and if my Honourable friend is able to give us the assurance,
T do not think that these amendmenta will ba pressed. T do ask the Govern-
ment to consider very seriously whether the time lias not arrived when we
fmght to have something in the nature of an Act for the protection of certain
industries, ip which certain general principles, which will be applicable to
nllbc;,‘ases. will be clearly laid down for the infarmation and guidance of the
pubkie. ‘
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Bir, 1 should also like to suggest in  this connection that Government
should consider the feasibilivy sud the udvisability of putting the Tearff
Board uu u Statuwery basis. 1 have wiready spoken on that subject. The
‘Larilf Bourd ought o be an authioritative body aud it ought to be a Btatutory
body which shouid commund the contidence of the public, so that, whenever
suy of iw revwnmendations come before the House, the House will have
very lisule dithiculty in sccepung them. That will also save the Government
wuch labour. (Applause.)

Bhal Parma Nand (Awbale Division: Non-Muhammadan): 8ir, 1
think wo arv uot quite clear in our views abous the principle of protec-
tion, My Honouwrabls friend, Sir Abdur lahim, bas wied to make it
clear, but 1 wn sorry 1 am not in full agreement with him. 1 do nob
understaud the spirit What bes av the bottom of the amendment moved by
wy Honoursble friend, Mr. Thampan. 1 think the principle of protec-
Won can be explained 1 various wuys.

In the first piacs, we vught to protect an industry if the growth and
developmeny of that industry is realiy for the good of thie country and for
the ultimate bLenefit of the consumers. 1f & certain industry can put forth
its olaun und can esteblish it, 1 think that industry deserves protection
for the simplo reason that shat industry stands for the good of the country.
In such a case, I do not understand bow we are justified in laying down
restrictions upon it or in prescribing certain conditions whils it is passing
through a stage of growth and development. I csanot really understand
the attitude of my' Honourable friends on the Opposition Benches who
ask for the interference and conwol of the Government against the indus-
trialiste who are working for the growth of industries.

Mr. B. M. Joshi: Why ask for protection at all?

Bhal Parma Wand: [ am coming to that point. The main point is shat
if an industry is for the good of the consuruers nndfortheg)‘odofthe
country, then that industry can claim protection, and, on that ground
alone, we should grant protection to that industry. On the other hand,
1 do not consider that it we have an industry which does not stand for the
good of the country or which is injurious 1o our interests, that industry
bag a right to come before us or we are not bound in any way to giv
protection to that industry.

There is another reason besides the one I have just mentioned, that
is that if any industry is face to face with the danger of a_ very unfair
competition from any foreign industry, in that case, we, as the portectors
of the intercste of this country, are bound to give protection to that indus-
try. It we find an industry in a precarious condition on acoount of
foreign competition and if that industry comes before us for protection,
it is most unfair for us to lay down conditions and prescribe cbstructive
rules under which it should get that protection. Our interest is just the
same and ought to be as that of the competing country, namely, to support
owr industry in order to enuble it to compete with the enemy indusiry
ond crush it. In such a case, our plsin duty, therefore, is to protect our
industry by every means agsinst the foreign competition.

8ir, protection may be sought for and the Government may again be
asked to show favour to a class of capitalistsa who have invested their money
in a particular jndustry. 1f such be the cass, I would point blank refuse
3
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to give prowction to such an industry. Kvery case has to be cousidered
on 1 own merits. 1lf the Govermment or we, the Members ot tlus
lionourable House, conswder that 8 sort of tavour 1s being sbown 1w our-
tuu people and the Government are gowmng to benefit that particular cluss
ut the cost of the public in yeneral, then, ot course our way 18 clear. We
will oppose that protection 1o that industry and not care o propose any
kind ot restricions or conditions. 1 do not believe that the Government
ure In  any way obsessed with the idea of showing any favour to the
capitalists m tus sense and burdening the tux-pauyer. The Government
are clever and wise enough to look to the interests ot the public. In cases
whare the Government propose that certain concessiong or ocertain pro-
teotion should be given to an industry, I cannot fathomn sny seifish motive
on the part of the Government.

My Houourable friend, the Leader of the Opposition, hus wlid us that
this protection bas come to stay. 1 do not qute agree with that view.
Don’t we see that the protection is given generally for short periods, i.e.,
two or three years—and 1 think that the underlying idea in making it a tem-
porary measure is that whenever the Government or we, the Members of
whis House, tind that that industry can stand on jte own legs and is in o
position to tight against the foreign competitors, then, of course, vhat pro-

stion should be withdrawn. There is no need to give furlbier protection
to the industry when it has reached the stage of full growth. Bus if, as
my Honourable friend, Sir Abdur Rabim, has just said, protection has
come to stay, it would be our duty, if we are going to protect certain
industries for all the time, to lay down certajn conditions which he has
proposed and by which we should be guided in granting protection to an
industry.

As regards the coditions proposed by Mr. Thampan, with regard to
mmaginrzgagenh, i.e., the factory ownenyuhmdd be bound by certain con-
ditions and tha{ they should be required to take out licenses, I think these
conditions are utterly needless for the purposes of the Bill before us. At
present our business is only to see whether the industry needs protection
or not. If jt needs protection, then we give it; and if it does not peed
protection, then we refuse, there is no use of prescribing any kind of condi-
tions. As far as these conditions are concerned, it is the duty of the
Government to change and reform the Companies Act in such s way that
certain classes of people should not profiteer at the expense of the public.
Such changes should be made in the Companies Act or other 1@3“@,
while this Bill is simply for the purpose of deciding the case of protection
for an industry.

Himilarly, I bave to say the same to the appeal of my Honourable
friend, Mr. Joshi. I think he is perfectly justified in asking that the
claims of labour should be recognised. But I cannot agree with him in
this, that whenever there is the question of protection to be considered,
we should take advantage to thrust in the claims of labour at that time
and force the hands of Government or the industrialists to agree to particu-
lar terms. If these factories, as I have said, have really reached a stage
that they do not require any more special protection, it is tha duty of the
Government to see that the labourers who are working in those factories
are treated properly and are given their due share, but that would mean,

s I said, amending certain laws or legislating certain other measures for
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the protection of lsbour jn those factories. Bo far as this Bill is con-
cerned, as I understand, it is simply to decide whether we should give
protection to the textile industry or not. ~We cannot presume that the
Government have got any interest in showing favour to this or that class.
Tt would be not only a false presumption, but to charge the Government
with having prejudices is a thing which we cannot expect from a sensible
Government. With these words, T oppose the amendment.

[At this stage, Mr. President (The Honourable 8ir Shanmukham Chetty)
resumed the Chair.]

Mr. ¥. B. James: Sir, T desire to intervene for a very few minutes,
hut T am compelled to sav one or two words in response to what my
Hononrable friend, Sir Abdur Rahim, gaid just now, and T say what T have
tn sav entirely on my own responsibility and not necessarily as representing
the Members of my Group. T am at one with him when he talks about
the necessity of strengthening and reorganising the Tariff Board. During
the discussion which was held on the floor of the House, we made that
noint as one of the main points in our programme, and T am delighted
to have my Honourable friend, the Leader of the Opposition, supporting
that point of view.: . -

We believe that the Tariff Board should be placed on a Btatutory basis,
that it should be strengthened and that it should be made more flexible
and that it should be armed with sufficient powers to comvel production
~f evidence i’ regard to the matters which come under their purview.
My Honourable friend talked about the necessitv for the intervention of
the State in the matter of control over the industry. T personally am
root. and branch anposed to any form of State control of the industry.
and T hope the Honourable the Commerce Member will not now iisten
and will never listen to any suggestion that the State should .interfere in
a controlling way with the governance of any industry in this country. On
the other hand, there ia undoubtedly a position growing up in which it
is unwise for any industry to expect to be permitted to continue in the
development of uncontrolled individualism which has existed in the past.
Taking a long view of things, it is quite clear that there will come, whether
the industries like it.or not, some form of State comtrol unless the indus-
tries are prepared to organise themselves along rational lines. T believe
that the only solution from the industrial point of view and the solution
from the general wide economic point of view is for the industries con-

cerned to realise that position and to take necessary steps as early as
possible.

Tt has beon stated recently in a book that was recently published that
what is really required today is to find some method which will give industry
economic freedom within the limits of economic order. I do not suggest
for & moment that the Government should take necessarily a controlling
band in this, but I do think that there are occasions on which the Gov-
ernment might usefully giva some direction to industry in connection with
its own organisation. Now, take the textile industry itself. I understand
that there are more than one assodiation representing the textile interests
and one is led to contemplate what advantage would have heen gaimed
by the industry if there had been in this country one organisation repre-
senting the textile industry in all parte of the country. I -may perhans
remind my Honourable friend, Mr. Mody, who is particularly interested in

* 0
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this way, of the tremendous advantage which, for example, the tea industey
has secured by the very fact that in ite own organisation it has been able
to represent more than 95 per cent of those who have been interested.
What has been the result? In the management of ita own affairs, it has
been able to secure from Government such guidance and assistance ar has
enabled it to reorganise itself and to put itself on an economioc hasis. What
is required today in regard to the great industries in this countrv is some
form of voluntary self-government subiject to the interests of the ocom-
munitv, the consumer, labour minarities and the State, and if, in the
formation of those voluntary self-governing institutions, Government ean
give anv direction whatsoever, then. T am sure. the Government will be
nerforming a very real service, no¥ only to industry itself, but also to
the eommunity at large.

Sir. T hope that the House will have nothing to do with the particular
amendment which is before it. T believe that it is unfortunate, it is not
convincing and ite effect would be mischievous: but I do recogmisne the
spirit which underlies the motive of my Honourable friend. Mr. Thampan,
when he makes this motion. (Tt is extremelv difficult! to talk against the
bells and make mwrelf heard althouch T am flattered bv their attention.)
T still repeat that the way to a solution of this difficult problemn is not
through anv form of State control. I, for one. am resolutely apposed to
that and that T sincerely trust that the Government will ‘have nothing
to do with it. What is really needed here in organisation on vertical lines
representing the nation-wide industries. There are far too many oom-
mercial organisations in this country.

T see from the paper this mornine that there are now ening to bhe
Muslim Chambers of Commerce. We hava anr Furapean Chambers of
Commerce, we have our Indian Chambers of Commerée: we have nur trade
sreanisations. we have our importing and axnorting organiaationa. ANl that
kind of dissipation of energy is bad for the econnmic life of the countre.
But if the great industries of the countrv ean Anvelop themselves and
nrganise themselves on self-governing lines. then T helieve that the countre
itself will be greatlv henefited and (lovarnment will not find it necessary
even to contemplate the possibility of arenming anv semblance of eontrl
aver their industries. But the remedy lies in their hands. in the hands
of the industries concerned. Tf once we can aot away from the past genern-
tion of racial and other forma of politics and renlise thia fundnmental fact,
then we shall bring into these nrganiaations all marts of the eommunity
who will be interested in the develonment of the industries in the countrv
and who will be in a position to determine to n very large extent to what
extent' thev shall be allowed to control themselves. subiect alwnve to the
9ver-r!ding considerations of the State. That. Sir, T suerest, is the way
in which the deyelopment of the economic interests of this country really
lies and I.menhon that point in order to indicate a verv common noint of
view. T sincerely trust, Sir, that the Hononrable the Commeren Member

will not listen to the bladishments of the Honourable the Leader of the
Opposition. .

. Ir'. B. SMM: 8ir, T desire to add a few words to this debate.
n doing so, # is not my purpose to go over the ground which T had
already covered on the first occasion when I offered oertain remarky with
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regard to the managing agency system. But I should like to point out
at this stage that the g‘aﬁﬂ Board made a specific recommendation that
an inquiry should be held with a view to securing legislative control of the
nystem. The Honourable the Commerce Member gave no indication on the
floor ‘of this House as to what steps he intended to take with regard to
the recommendation made by the Tariff Board on the managing agenecy
svatem. But when we were in the Seleect Committes, we again raised this
wpecific issue, and, with your permission, 8ir, I should like to point ous . . .

Mr. 8. 0. Mitra: He will not snswer it. I raised that several times.

Mr. B. Sftaramaraju: Here is a specific recommendation by the Tariff
Board that certain legislative action should be taken.

Then, we were assured in the Committee that it could only be done by
way of amending the Company's Act. In what manner that is going to
be taken, I am not just now concerned, but here is a specific answer that
the Government do propose to take action by revising the Cgmpany’s Act.
Tsitorisidmot . . . .. '

The Honoursble Sir Joseph Bhore: Sir, T think I have made reference
to that more than once on the floor of this House. I have stated defi-
nitely that Government do intend, at the very earliest opportunity, to
revise the Company’s Act and that this question of managing agency will
come within the purview of such changes as we shall consider.

Mr. B. Sitaramarafu: Then, I am eorry. Evidently the reference
esoaped my notice, and, if that is so. I apologise, because I have been
feeling all along that no specific point had been given to us as to the
directions in which and the way in which Government propose either to
revise the Company’s Act or take suitable action. As the Commerce Mem-
ber says he is going to do it. 1 have nothing more to say.

Maulvi Muhammad Shafes Dacodi: Sir, a Government Member has, a

few minutes ago, spoken on this amendment of my*Honourable friend,

Mr. Thampan, as modified hy my Honourable friend. Mr. Joshi. That was
the occasion when he should have $old the House that the intention of
Government was to modify the Indian Company's Act in such a way as
to suit the purpose of the gentlemen who have maved the amendments.
On the other hand, it appears to me that he had opposed the amendments
and he advanced one ground for pressing his view of the case. He said
ﬂu}t it would tax the people further, and, therefore, the amendment was
going to be opposed. I thought, at that very moment, that it was quite
irrelevant. The amendment was not going to tax people any further,
bef-ause. my Honoural?le friend, Mr. Thampan, made it clear that he was
going to press the policy underlying the amendment. He did not say that
he would adhere and stick to every word that is found in his amendment.
Neither was this position taken up by my Honourable friend, Mr. Joshi.
Bot.h ‘of t:hem were amenable to reason and they wers pressing for the
policy which lay behind the words in which the amendment was couched.
So, T submit. Bir, that hed this observation besn made by the Commerce
Member at that moment or had that Member made this observation, T
think much of the discussion would have been shortened.
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Mr. M. Maswood Ahmad: In this connection, I want to suggest only
two points. One is that when the Comvpany’s Act is going to he amended,
T hope my Honourable friend will consider not only the question of the
managing agency system. but he must consider other points also, specially
the point about the maximum or minimum nrice of articles ns T have
suggested at the time of the general discussion on this Bill. T hovne, at
the fime of revising the Companv’s Act, the other points raised will also
be considered. In connection with this particular item. T want to ssy that
there are many good suggestions. but, at the same time, there are some
suggestions to which I cannot agree. Therefore. if this amendment is
pressed to a division, it will be very dificult at least for me and for certain
other Members to go to any lobbv. There are some sngeestions which are
very nice and should be incornorated in the Companv’a Act. but there are
other suggestions to which T cannot agree. 80 1 wanted to make mv
vosition clear that, if I do not vote, it does not mean that T do not support
the amendment.

The Homourable Sir Joseph Bhore: Sir. I did not know whether myv
Honourable friend. Mr. Thamnan, was resllv in earnest- when he movel
this amendment. The amendment contemplates a verv larce extension of
State control over the indnstrv, and T found it a little difficult to recencile
that with the other amendments in his name, the tendenav of which is to
pile on pmotection. T conld onlv think of him as a capitalist in the guise
of a socialist.

Now, 8ir, I do not for one moment deny that in granting protection
we may legitimately require that certain conditions must first be fulfilled
If conditions, which are considered essential, are not fulfilled, we ma
perfectly legitimately deny protection. What those conditions are whic
are to be beld essential are matters for discussion and comsiderstion. If
the House considers that there are certain conditions which should be
insisted upon and that those eonditions have not been fulfilled, it is open
to it here and now to refuse protection. But my Honourable friend,
Mr. Thampan, would go very much further. He wants actually to controi
the working of the industry. It would be a rash thing- for me or for any
one else to say thdt the kind of control which my Honoursble friend, or
which Mr. Joshi visualises, will not one day come into existence. There
may be something to be said for it; there is a good deal to be said on the
other side. But the pont which T Wish to inake at the present moment is
this: that conditions being what thev are today, the degree of State control
over industry which is contemplated by my Honourable friend in this
amendment is not justified. In any event, we would have, before embark-
ing on what I consider to be a verv far-reachinz experiment, to conduct a
very careful examination hoth of the practicability of this suggestion and
of its consequences. We conld not allow a measure of this macmitude to
be brought in, 8o to speak, throuch a side door. hy wav of an amendment.
T would bnng it to the notice of Honourable Members that. if we hastily
accept an nmendment of this nature, we may find ournelves in very deep
waters indeed, very deep waters unless we have heforehand made exhaustive
inquiries a8 to where it is likelv to lead us and what ita consequences ar
likely to be. Take one instance alone. Tf vou introduce- oonditions of
this nature what are vomeoing to do in rezard to the indvstry in Indian
States? And if you cannot enforce these conditions an the industrv in
Indian States. Then you may bring disaster upon the industrv in British
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India; and if disaster overwhelms the industry in British India, it will
overtake lgbour and agriculture as well. It is for this reason that I would
usk the House to reject this amendment in limine. It is unnecessary for
me, 1 think, to go nto the details of the objections to the various matierq
raised in the amendment, and I would ask the House to reject it on the
broad general grounds that I have indicated.

'The Houourable the Leader of the Opposition said that 1 had given no
indication of my own views in regard to the future of the industry. 1 did
very daum‘l:g' stale my view in regard to what the industry would have
to do. I said:

*The industry has a long way to go yet before it can stand before the bar of Indian
public opinion and claim that ite house is in perfect order.”

I cun assure my Honourable friend that Government will most care-
- fully consider how that end is to be secured, and if the industry
" agsin comes up for an extension of protection, the fullest justi-
fication of this demand will be required of it. 1 am not in a position to say
anything more in regard to detais, but I think the industry will be wise to
take this as & warning, and of its own accord set ite house in order, because
it may rest assured that Government will demand a very high stendars
from 1t if it comes again and asks for further assistance from us. Bir, I
must opposs the amendment of my friend, Mr. Thampan.

Mr. President (The Honoursble Sir Shanmukham Chetty): The
question is:

‘“That in new clause 5 of the d amendment Mr. K. P. Thampan, after
m)o!nlg-dwu(!),mo wing be inserted the subsequent parts be re-
ucordm;ly:

‘(J’)‘d'l'h. conditions of life snd work that sheuld be provided .for the workers
employed ; \

{(e) The prices to ba charged for the articles produced ;

(/) Buch other conditions as ths Governor General in Council may lay down in the
interest of the country and of the imdustry’.”

The motion wes negatived.

Mr, President (The Honourable Sir Shanmukham Chetty): The
question is:

“That after clanse 4 of the Bill, the following new clanse be added :

5. (1) From such date as may be fixed by the Governor General in Council by

notification in the Gasette of India in this behalf, no joint stock company or other
limited liability company or factory shall employ themselves in the mamufacture of the
srticles for which protection is given under the provisions of this Act except uuder and
in accordance with a license to manufacture issued under this Act.
. (#) Whoever, being the Managing Director of a Joint Stock Company or other
limited Liability Commy or proprietor of & factory, fails to comply with the provi-
sions of this section be punithable with impriscoment which ; extend to two
years or with fine which may extend to rupees ten thousand. Th:m(iovernor General
in Council may by notification in the Gazette of India make rules to prescribe—

(a) any fee or valent sum to be paid to the directors and managing agents;
(5) the annual dividend to be paid to the shareholders and other participants
with limited liability;

(¢) the manner in which further los shall be employed for consolidat
thpodﬁuo!ﬁo‘zdmrm ployed o8
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{d) the returns to be submitted periodically;
(¢) the form and conditions of the licences and the fees to bo charged therefor;

and
(#) such other things as are required to carry into effect the purposes and ubjects
of

this section.” *'
The Assembly divided :

AYES—30.

Abdur Rahim, 8ir. Mudaliar, Diwan Bahadur A.
Ankl Mr. N. N. Ramaswami.
Bhup:t‘r;’n Mr. * Murtuza Saheb Bahadur, Maulvi
Das, Mr. B. Bayyid.
Dutt, Mr. Amar Nath. Neogy, . K. G
Ghuznavi, Mr. A. H. Patil, Rao Bahadur B. L.
Gunjal, Mr. N. R Reddi, Mr. P. G.
Harbans Singh Brar, Sirdar. Reddi, Mr. T. N. Ramakrishna,
Hari Raj Swarup, Lala, Roy, Rai Bahadur Sukhraj.
1smail  Khan, Hljl Chaudhury Shafee Dacodi, Maulvi M mad.

Mubammad. Singh, Mr. Gaya Prasad.
Jog, Mr. S. G. Sitaramaraju, Mr. B,
Joshi, Mr. N. M. Talib Mehdi Khan, Nawab Major
Lahiri Chsudhury, Mr. D. K. Malik.
Lalchand Navalrai, Mr. Thampan, Mr, K. P.
Mahapatra, Mr. Bitakanta. Uppi Saheb Bahadur, Mr,
Mitra, Mr. 8. C. Ziaaddin AlLmad, Dr.

NOLES—37.

Abdul Aziz, Khan Bahadur Mian. Macmillan, Mr, A. M,
Ahmad Nawas Khan, Major Nawab. |  Metcalfe, Mr. H. A. P
Aliah Baksh Khan Tiwana, Khan |  Millar, Mr. E. 8.

Bahadur Malik. ] Mitchell, Mr. K. G.
Bagla, Lala Rameshwar Prasad. Mitter, ‘The Honourable Bir
Bajpai, Mr. G_ B. | Brojendra,
Bhore, The Honourable Sir Joseph. Mody. Mr. H. P.
Brij Kisbore, Rai Bahadur Lals. ! Morgan, Mr. G.
Chatarji, Mr. J. M, ! Mujumdar, Sardar G. N.

Mukharji, Mr. D X,

Chinoy, Mr. Rahimtools M.

Clow, Mr. A, G.

Cox, ‘Mr. A. R

Dalal, Dr. R. D.

Dnmn, Mr. J. H.

DeSouza, Dr. P. X,

Fazal Haq Piracha, Xhan Sahib
Shaikh.

Graham, Sir Lancelot.

QGrantham, Mr. 8. G,

Haig, The Honourable Sir Harry.

Hardy, Mr. G. 8.

Hezlett, Mr. J.

‘Hudson Sir Leslie.

Ibrahim Ali Khan, Lieat. Nawab
Muhammad.

lI:;nn Mr. CNJ
warsi awab Naharsingji.

Ismail Al Khan, Kunw~ar Hajeo,

James, Mr, F. E.

Jawahar Smgh, Sardar Bahadur
Sardar Sir.

Lindsay, Sir Darcy.

The motior was negatived.

Clause 1 was added to the Bill.

Moukheries, Rai Bahadar 8. C.
Noyoe, The Honourable Sir Frank.
Pandit, Rao Bahadur 8. R,
Rajah, Rao Bahadur M. C.
Ramakrishoa, Mr. V.
Ruwgl Mr. Badri Lal.
Rau, P. R
Surms Mr G. K. 8.
Seb M,

uster, The Honoursblo Bir George.
Bcott, Mr. J.
Sher
5 Eaptdn
ingh, Kumar Gupteshwar Prasad.
Bmgh Mr. Pradyumns Prashad.
Sloan, Mr. T.
Sohan Bingh, Sirdar,
Tottenham, Mr. G. R. P.
Wajihoddin, Khan Bahadnr Haji.
Wilayatullsh, Xhan H M
Yamin Khan, Mr. Mohammad,

The Title and the Preamble were added to the Bill.
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... The Honourabls Sip.Jossph Bhare: ir, I beg to move :

““I'hat the Bill, us amended, be passed.’’

Mr. President (‘{'he Honourable “Sir Shanmukbam Chettyy: The
question is:

*"That the Bill, ss amended, be passed.’’
Bome Honotrable Members: The guestion may now be put.

Mr D. K. Lahiri Obaudhury (Bengal: Lundholders) No, that can't

be done now

. Mr. President (Lbe Honoursble -Sir- Shanmukbsi Chettyy: The
Char cuunot aceept the. closure pow. - Jdt should clearly be exphuined tw
the Honse that an the speeches on the Thied Keading iv will not be open
to Honourable Members sgain to re-open the principle underlying the bill,
vamely, that the Cotton Textile Industry snd the Senculture Industry
requires protection.  That will not be open  to. discussion. Homoursb:a
Members muss contine themnselves to the .application of the principle as
enunciated i the clauses. of this Bill That 18 all the scope of the Third
Reading.

Mr. N. N. Anklesaria (Bombay Northema Division : Non-Muhammadan
Rurnly: On u point of mformation, Sir. Is it not open to a Member ‘o
urgue that the principle has not been observed. in this Bill?

Mr. President (lLe Honourable 'Sir. Shanmukbam Chetty): The
Chwr stated that uwo discussion of the principle. of protection would be
allowed.

Mr 8. 4. Mitra: Is it Dot punnissible to give arguments for the rejec-
tiun of this Bill, because the uinendments have not been accepted ?

Mr. President (lThe Honourable Sir Shanmukham Chetty): The
Honoarmble Member cannot say that, becauss the ‘amendments have not
been aecepted, the principle of the Bill is unacceptable. He can point
out that the elnuses of the Bill do not carry out the scope as he con-
ceives it.

Sir Abdur Rahim: Suppose we hold that because the necessary condi-
tions nre not laid. therefore the Bill should be opposed ?

Ms. President (The .Hdnourable - Sir Shanmukham Chettv): That -
all right.

"Mr N. W.-Anklesaria: That i what- I meant.

The Assembly then adjourned tor Binner till a Quarter Past Ning of the
Clock &t Night
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The Assembly re-sssembled after Dinnar at s Quarter Past Nine of the
Clock at Night, Alr. N. M. Joshi, one of the Panel of Chairmen, in the

Chair. N

Raja Bahadur G. Krishnamachariar: I congratulate the Commerce
Member on his success in piloting through this Bill regarding which 1 am
personally aware he evinced grest anxiety. While he wanted to give us
all the facilities, he was moare anxious that this Bill should pass 3,
and, therefore, 1 congratulate him that he has been able to schieve
object. But—there is always a but—l do not want him to run away with
the idea that he has pleased us. The fact of the matter is, 8o far as
protection is concerned, the Honourable the President has ruled that we
ought not to question that, and so we are not going to question it. We
have enough grievances, enough trouble without questioning the necessity
of the protection, so that, if you allow us, we can go on talking about
our grievances until .in the ‘end we find out that we have no redress at all
for the grievances and we sit down, the only redress being that we have
lost our sleep for the night.

The Bill, in so far as it ensures protection for the cotton industry as
» matter of principle, I do not object to. 1 have no question to suggest
regarding the necessity of this protection and the millowners are quite
welcome to any protection that the Government have made up their
mind to offer. I have nothing to say either against the mullowners or
against the Government, for in this world every man is for himself and
the devil take the hindmost, and 1 shall immediately show who the
bindmost people are. But what I consider to be the more important
thing, regarding which, 1 am sorry, the Government did not pay any
beed, is that if you refer to the Tarif Board's Report ou Sugar, they
tell you that hitherto every protection hsd been hitting the consumer, and
that it was only now that the poorer classes of consumers were not
affected and that the richer classes of people were going to contribute for
the help of the poor. That is what the Tarifi Board said, and, conse-
quently, the contrary follows that, so far as this Textile Protection Bill
is concerned, it is the poor that suffer, and it is the rich that get all the
benefit. As I 3sid, I do not want to question it, because I believe 1 have
read in some book, probably a holy book, which says: *“To him that hath
l?;otll’:e :ll::ﬁl t?: tiil:w and from him that hath not even the little that he

ot en away.”" That, 8ir, is the justice, and this Bill is an

I do not want to question the necessity of i
Government aware that there is such a commu’ﬁitv ::f .;b?xma;?:ﬁl:\'xrblm o
munity at all existing in India? What is it that they did %0 hr‘ we
were concerned? Every time—I do not know what happens wheth:r. tze
T.ﬂl;;wﬁl:sﬂbme %:rtm s:‘;ng mf:ghic or hypnotism in their hands, or wbgum-u

in the case o i ince .
"furt,;:fnde ‘lirjumal:ldd-dculat Engliau,:"_.o::,glhlﬁmnm ':2::“'” ﬂ:‘e‘y are
anything else, what they want, the ' e
Frank Noyce may write o{xt a report siyi.rl::.t{z:ts:l:é m'li‘llio' I}onour,ble i
of 80 many deficiencies. Some other Tarifl Board m: oy 8 f“‘"’
anything, but somehow or other they are able to uuoc;{i MT? end say
googi luck._ I do pot want to protest against it, but I d . at is their
sgainst this that even one-tenth of what has been giv o the Sy frotest
hu' nl;s]t been given to us, and we are left in the cold _;; .‘?':}.'?I‘?““m&n
sgricultural community, the great community that produces, without 'ho.:
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production our friends in Bombay especially cannot have built what they
are proud to call the pational industry. I protest against it and it is as
s protest that I say I shall oppose this Bill, although my opposition is
absolutely no good. I know that Govermment are going to win, but the
reason why I have stood ‘up is to enter and register my emphatic protest
against the policy of the (Government which always helps the millowners,
which never comes to my aid, although time after time we have been
crying for the redress of our grievances and all that we are told is: ‘“We
know everything about it, we are going to prepare a scheme, you wait
until the thing is all finished, and then you will get the remedy.”” What
happeus ? I shall repeat what I said on another occasion in connection
with a debate here.

*Te tiryak ac Irak awarda shawad

mar gaseeda murda shawed.'’

It is supposed that in Iraq there is an antidote for snake poison.
man was bitten by s snake and another man ran up to Iraq in order
bring the tiryak, but, before the tiryak was brought, the man bitten
the snake had died. That is our position. When the Government gi
protection to the mill industry I have absolutely no oconcern,—if you
convinced that they are entitled to protection, by all means give them.
I shall show how the whole thing is entirely misplaced and for what
reasons they are not entitled to protection. I will not say they are not
entitled, but although they are nominally entitled to protection, they are not
entitlied to what they have got by means of this Bill. That is another
matter. I shall only deal with it superficially, for I have no doubt
that others who would follow me ::3«! take it up, and I do not want to
take the time of the House unnecessarily.

Today 1 do not see my Honourable friend, Mr. Mody. He is the
happiest man in this world. I think one of our friends of the Euro
troup descnbed in very eloquent terms the great trouble that he in
England, how at first everything looked very dark, and slowly by degrees
he worked up the Lancashire people to such a state of mind that they
all turned into milk and hooey ; they came here and entered into an agree-
ment with which some at least of the millowners do not agree, and every-
body is quite bhappy. In giving an appreciation about Mr. Mody, they all
forgot one thing. I do mot know if Honoursble Metnbers have observed
that Mr. Mody never loses his temper., Why should he? He gets every-
thing that he wants. I should be the biggest fool on the face of this earth
if, having got everything I want, I began to lose my temper. Perhaps
the man who loses his temper is myself. T do not get anything although
I want it. and what is the good? You know it is a matter of psyschology,
when you get angry, you do not care who it is against whom you apply
your anger. The man who stands in front of you is the butt of your anger,
and that is the reason why we all talk of Mr. Mody. He does not care
six pence. He has got the Lancashire Agreement, and a very obligirg
Government came to his rescue and have implemented it in this Bill. I
asked Mr. Mody,—I am not saying anything which he will not corroborate
—if he saw the report of the proceedings in the House of Commons that
the British Government flatly declined to follow suit with the Lancashire
people and to help them in some way to make large purchases from India.
The British Government said: *‘It is no concern of ours. We are not
going to do that." They flatly denied. T asked Mr. Mody whether he
noted that proceeding in. the House of Commons. He said, *‘yes”.

§319s»>
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*“What do vou say to that?'’ - He said: ‘‘It i8 no concern of the Govern-
ment. It {8 a private agreement between-us and the Lancashire people.*’
I close. May I ®sk respectfully why the Government of India came to
the rescue and wanted to implement a private agreement? If it is u
private -agreement, let them buy-or sell whatever they like. Why should
the Government of India step in and put on the side of the Mody-Lecs
Agreement the whole weight ‘of their-influence? Why they shouid have
helped ‘him, T do not know. Tt it is besause that while they are makiny
preparations to see how much of our Indian cotton they were going to
purchase, there is a statement before the Joint Committee with which
vou, Sir, are probably more familiar than I am. where one of these persons,
who gave evidence on behalf of the Mancherter Chamber of Commerce,
said. I am quoting from memory; we would paviieulsriy advise the Indian
Government not to extend the cotton induatry in dndie. It is perfectly
true that they entered .into this. Agreement. .1 have already snid this 1a
an earlier part-of the debate. - We do know that there is in black and white
in the proceedings of the Joint Comamittee that the Lancashire people
actually advised .the Governmeat.of India that they'should not extend
the cotton industry any further until, of course, the thing had adjusted
itself. Now, some of our friends waxed wvery eloquent about the political
importance of this Agreement and they. were simply astonished that
there was such a change of heart: among the Lancashire people,. but that
political influence dwindled: into nothing - when the English Government
declined to have anything to:d¢ with the. Agreemsnt..in order to induce
them to make this purchase.. Je:that the.Agreamept that: our Government.
should go out of its way to implemeag? ..2.shall speak more about this
when the Sugar-cane Bill comes up, and 1 say that thev ought to have
made a provision for cotton i a‘similar mammer tong long azo. Did
the Government help the cotton growers in-snv wav? T am not talking
the language of convention:when I -way that mvy ‘Honoureble friend, Sir
Joseph Bhore, 'is very sympathetic. * T know he -ix quite sincere. From
what we have seen of the way in which he was able to get through the
most difficult task and of the way in whioch he has been negotiating with
one of the most astute nations iv the world: the Fapanese, to him it would
have been a flesbite if he wanted- to’give us- some relief. That is the
reason why T stand up to protest and that is the reason why I formally
oppose this motion and I say that this Bill ought not to be passed.

There i8 one other matter I .wish ‘to bring to the notice of the House.
It vou refer to the debate on the secomd reading of the Bill. vou will
fird that my friend nicely passed over some of his weak points in his
defence. He did not conceal it, because the other side would pounce
upon it. Tt is the highest form of advocacy to just refer to it and spenk
of it as if it did not matter at.all and.thea to emphasise upon your strong
points. That is what my friend, Sir Joseph Bhore, did, but the most im-
portant thing is that these gentlemen in Bombay would not change their
methols of work. nor-would they. give relief to-the persons for whow you,
Sir. have been fighting all yaur life -—to the labourers. I have had scme
experience of. these Bombay. mills, because, when the Government of
India made a. proposal that legislation similar to the Indian Factories Act
should be introduced in the Hyderabad State, T had the honour to preside
over a Factories Commission, :and.I was commissioned to go out all over
the country -and:find out the..conditions and;report t& my Government. .
T had s very sincere welcome from a gentleman of the name of Kaye, Sir -
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Joseph Kuye now, who was Chairman of: the Bombay Millowners Associas .
tion at that time. .1 went. to Ahmedabad and other places where they
have got large factories.. I do not want to recite all my experiencas here,
because it.will take time and it is entirely unnecessary, because, say what-
& will. the Bill is going to be passed and we shall only be depriving.
oursclves.of our sleep. -1 know a little bit of the conditions prevailing there,
and | do not know if it would be .Parliamentary language if 1 begin to .
describe them. It is no good talking, because hard words never broke
sy bones. -The millowners would not. mend their way.. They would not
enable the lubourers to earn a living wage. Go to Bombay and some of
these chawls where the Jabourers are huddled together. Can human
beings possibly- live in worse conditions than that? Yet you see the mill-
owners going-to their clubs in their magnificent equipages. That represents
the money earned for them by the sweat of the labourers. T say, Bir;
that nothing has been done for the labourers.

tlaterruptwor. by «i - Henourable  Member.)

1 know. there is 8 misapprehension about our profession. The British
Government have kindly provided us with certain institutions wherz they
huve given us a chance to earn money. Supposing those institutions do
not exist, my Honoursble friend, 8ir Abdur Rahim, myself and everybody
would have to stand behind the plough, because that is the only occupation
in India, and we are not ashamed of that. From time immemorial, I
have heen an agriculturist, and T should be very sorry to lose that statue
and to exchunge it for any other profession. I am proud of it. I was
_born in 4t and T should like to die in that profession.

Now, ty cowmplaint is that no body listens to me. The other day,
my frieud, Mr. Anklesaria, moved .un ameadment for circulation of this
Bill us'a matter of protest. 25 friends were quite willing to sign that
motion, but when it eame to voting, only six voted, not seven, because

Pidine was the seventh vote, and I did not sign it and yet we all repre-
sent rural constituencies. The trugedy is that Government are not coming
to our belp. We oursdves more than anybody else will not come to our
own help and God “helps those who help themselves. From time im-
gorinl the Government have been the Ma Bap. They say, we do not
know our own interests. They say that they are the best custodians. of
our interesta and this is the way they serve our interests. ¢Consequently,
I oppose this motion, and 1 shalf be very glad if this motion is not carried.
Ythat, of coursc, is a forlorn hope.. :

~ As u lust word, what I would submit is this. So far as the proceed-

ings of the Select Committee are concerned, we have becn asking that -
Mthe proceedings -of the Seleet Committee should form part of the pro-

ceedings. ..1:have been protesting against the ‘present practice from -the:
y November Session.. Those of us who have not- been members of the, Select

Jommittee have never been supplicd with the information that is placed
before the BSelect Committee. . . P

Mr. 8. O. Mitra: Under the President’s ruling we will get it.

Rajs Bahadur G. Krishnamachariar:"Well, the President’s ruling does

not count, nothing ceunts, if the Government have ‘made up -their minds
§ o get ﬂ}rough -it; and, as Dr. Ziauddin Ahmud -said. on-the -morning they
wure going to discuss the. Bill, some papers .were hurled in their face.
We admit we Liave not been trained in this sort of inquiry; we have no sec-
retariat, and even my friend, .Dr. -Ziauddin, cannot .understand all those
figures although all his life he is dresming of his figures and he is always

]
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arriving at conclusions. Therefore, I would respectfully asic that if the
Honourable the President or you should express your view that although
the Bill has becn referred to the Select Committee, every piece of inform-
ation that was available to the Select Committee ought to be placed before
us, because, Sir, it is my vote that counts and not the vote of the Select
Committes. You might have got a Belect Committee to agree with you
on every matter, but unlcss we here in this House agree, agreement in
the Select Committee is absolutely of no value st all. And upon what
materials shall we say that the Select Committee was right or wrong?
We have no material, we are left to our own resources; and my Honour-
able friend, Mr. Mitra, says even the Select Committee had no materials.
‘That is worse. That is why I say these SBelect Commitiees are a farce.
Our friends here have becn saying that they cannot work both in ths
Select Committee and in this House, and, consequently, vou remember the
vehement attempts that were made in order to extend the time given for
the submission of the Select Committee Report. Now, when there were
no materials, why on earth, I ask, should they not have protested? I
do not kmow, I suppose I can visualize the proceedings of such a Com-
mittee thus. I have already quoted what the poet said about the Council
of War during the campaigns of Alexander the Great:

“Puye maaharcirot mahafl Ra Arastand
nishistand LAurdund wo burkAastand.'’

That is, they spread the tables, they make everything ready for at-
tendance, they sit down and begin to eat. Here, of course thev do not
give the eating. The real thing is khurdand, but, as there is no khurdend,
I should say griftand. Everybody is satisfied; my friend, Mr. Mitra.
dashes off a three-page minute of dissent which nobody reads, which the
House and the Government do not care for and the poor fellow—I beg
his pardon, my Honourable friend, Mr. Mitra, writes down all these
minutes of dissent! 8ir, I do not know if it is unparliamentary to call
these proccedings of Belect Committees a mere furce—if it is not unpar-
liamentary, I would certainly call it a farce. (Applause.) Do not uphold
it, you do not do justice to yourself if you adopt that procedure, and
this sort of thing ought to be put a stop to. Fortunately the Government
have resiled frem the position that once the Belect Committee reports. the
Belect Committee being the agent of the House, we are all bound by it.
That was the extent to which the Government were prepared to go, but.
with the help of the Honourable the President's ruling, we have been
able to know it on the head. The thing, however, remains. Once s
:leattd ci;cun:suncesitg;h s ﬁ"«!i! footing, it is sometimes difficult to shake

at, and yet you sit down and you are supposed to make every sttempt
in order to modify the Bill. T do not rumembar—I speak subject -to
correction—that the motion of my Honourable friend was that the Bill,
a8 ?memied, be passed.

At this stage, Mr. President e Honourable

Chetty) occupied the Chair.] (Th Sir Shanmukham

Now, was the Bill ‘‘amended’’ at all ?

An Homoursble Member: There is 8ir Cowasji Jehangir’s amendment.

. Raja Bahadur G. Krishnamachariar: That is just the thi
friend, Bir Cowasji Jehangir, unfortunately is not lIusre..' Thmnsg'ona?.
men, as I said, are:
.. “Ianfmd arjumand dawwlat Paglishiya’.
A SRR . . Lo W e e
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‘I'nerefore, if you want an amendment passed, get the millowners to sgree
with that amendment and in five minutes everybody will agree. (Hear,
hu:g It is for my Honourable friend, Sir Joseph Bhare, to say—Has
the Bill been amended in any other manner, except as the millowners
wanted ? 8ir, it is not fair to make the motion that the Bill, as amended,
be passed. ‘‘That the Bill, as reported by the Eelect Committee, be
passed’’ h‘dtho only proper, correct and logical motion that ought to have
been moved.

8ir, 1 would only refer to one thing before I sit down. In an earlier
portion of the debste, my Honoursble friend, Sir Cowasji Jehangir, re-
terring to the Mody-Lees Pact, said that all the arguments I advanced
regarding the hesitating, halting and nebulous nature of the agreement
with Lancashire, so far as thear liability to come to our rescue is con-
cerned, were unoconvincing. I am not talking of what they are attempt-
ing, I am not talking of their special officer, 1 am not talking of the
researches they are making, because what is written remains and they
won't go beyond that. But, in answer to all the arguments, my friend
referred to clause 1 of this Agreemeni where it is stated that “‘it was
agreed that the Indian ootton textile industry is entitled i
sive development to a reasonsble measure of tion sgainst the im
ports of United Kingdom yams and pi . Now, over this, my
friend waxed elogquent and he said—'‘there is i i
because they have agreed to allow you to im
them''. But that pussage in the statement befors the Joint Seleot
mittee, to which 1 have already referred, clearly shows that the
shire people have taken very good care to show what their paint
that is they advise the Government of India that the cotton i
should not be increased hereafter and Uovernment should take every
care that they do now allow expansion. They did agree
they procecded upon the assumption—'‘heads 1 win, tails you lose’
would never get anything in. (Consequently, I very respectfully
that the Government were not right in implementing this Mody-Lees
in the lhnpod:t legislation, ﬁm&mh British Government are
not going to do anything to in erance of this Agreement.
hsvogouis it onoe before in oonn’;cﬁon with another debate, and I will say
it again. Sir, all these two days we have been pusting forward amend-
ment after amendment. Is it really the case of the Government that we
have all turned into such rank idiots that we cannot spcak sense even
in onc respect—not even my friend, Dr. Ziauddin, who burns his mid-
night oil to make all the calculations—and he claims so show that the
calculations of the Government of India ave all wrong, that their per-
centages are all wrong and their standard is all wrong—and yet not one
amondment of ours is passed. 1 am afraid, then, Sir, thut we must have
cither completely lost our understanding when we once enter this House,
or the Government are vested with such superior wisdom that, in their
presence, we all pale into insig:iﬁcanoe. My friend says ‘it is intoxi-
cation of the fourth type’'. I do not fully agree with him for this reason.
Perhaps my friend, Sir Abdur Rahim, will support me that there is a
way of judging evidence according to the principles of the Evidence Act.
Whan you do not believe the evidence, you do not completely throw over-
board such evidence, but you treat it with caution; and when you find
other corroborating evidence in sup of that witness, that witness's
statement ought to be accepted. Throughout these proceedings, my
Honourable friend, 8ir Joseph Bhore, takes up what he considers to be
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-~ the correct' position in piloting-this Bill; I caonot say that it-i#- really
intoxication of the fourth type. Behind the back of it all, there might be
- something. Sir, 1 oppose this Bill us-a matter- of principle. M

" -Mz..Sitakanta Mahapatra: Sir, 1 oppose the Bill with all the smphasis
at my command on behalf of the constituency which 1 bave the honoyr
to represent hure. For about ten years, Indis 18 paseing through a period

- of giving protection to industries, and, for about fcur years, on the ad-
-vens of the world depression, industrial countries of the world have been
~mad aftar protecting their industries. Depression in trsde leads tu pro-
tection and protection ends in-further depreesion' emd there is mo know-
ing when and where this vicious circle will end. 8ir, by the insugure-
tion of a policy of diseriminating protection in the. nuwe of Indian indus-
tries, Government revenues have gone up year by year, with the result
that the Government have developed a vested interest in this policy of
protection by tariffs. It has been a profiteering concern both te she Govern-
ment and the industrialists, so much so, that not only they do uot want tu
purt with the advantage in any way, but the wall of tanfts 13 bemg rajged ..
up higher and higher every day. ‘The word '‘diseritninatimg’’ bas sunk
“into oblivion, and it is mow indiseriminate protection.

Bir, 1 am pot sn uncompromising eneiny of protection, bus.the. way in
whioh decisions were arrived at by the Fiscel Comsnission and all the
Tariff Boards since then—all packed bodies of industrialists smd conr .
mercialiste—the neglect that was meted out to Indian oonsumers and'”
- agriculturists by all these bodies, are sure proof of the fact that, while
trying to sufeguard industnes, the interests of the vast majonty. of the
peopie, nasmely, the econsumers and.the agricultunsts have been lost sighl‘
of.. India' should be industrialised only in se fur as it would e compd®
+mentary to her staple productive source, the agriculture. India.may alsu

be self-sufficient as regards her own necessanes. But to visualise India, that
igreat agricultural sub-continent, consisting of & population of 3850 milliops,
- ‘wo highly industrialised a8 to seek market outaide Indis, and that uatur‘.‘
»'without success, is unthinkable. Then, n few thousand or &.few hundre
‘persons may. becomie millionaires or multi-milliovames, but all others,
i arores. and crores aof people, will be reduced .to serfdomn as hewers of
wood snd drawers of water. I am not a socialist; far from it. On the
contrary, 1 do not want India to be reduced to that condition whwn
‘socialisen cannot be stopped by any means. I regret very much that, on *
account of their present policy of indiseriminate protection in theiy’,
avarice, India, this fair land of Gods, is fast heading towards communism
and socialism.
»

I know the Honourable the Cotnmerce Member won't brook any criti-
cisin aguinst his policy of protection so long as it fiys golden eggs. But
| venture to caution him, 8o that he may not in his greed kill the hew
that is laying the golden eggs. Since the Commerce Member is  an °
Indisn snd since he hus seen in what utter poverty the vast majority of
Indians live—absolutely half-fed and half-clothed,—I lnok upon him tqu)
-consider his policy from every point of view. Sir. 1 ‘congratulute the
Commerce Member that the sccond reading of the Bill was wo easily
passed. But I think the time has come when he should ery hals to the .=
triumphal march of his policy and pause to take stock in what & desperate
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situation it has lunded Indians today excepting u few capitaliste and in-
dustrialista. 1 know the third reading of the Dill will also be passed as
easily as the second nading, but the huge burden that the Act will place
on the back of the Indiun consumers and the egriculturiste will, I have
the least doubt, break his backbone. 1 wish the Honouruble the Comnmerce
Member all success. But I refuse to be a party to a measure which stabs
the poor Indian on the back surreptitiously by inposing a tax on him to
nn extent of about 100 crures without his knowledge and against his will.
I cannol give my support to the Bill conscientiously. Sir, it is a painful
duty of ours tq play always a losing game. But our responsibility here is
tnat of a sentine! on guard at the post. That responsibility has become
doubly cnerous wien some of Iy own countrymen look upon the problem ot
India upon only sote abstruct theories surmised at from absolutely
different set of circumstances and conditions of life. I bave to remind
my own countrymen thet India & politics, society. morals and means of
iivelihood—1 mean economics of wealth and welfare—are not to be judged
from the standard und values evolved in Europe. We ought never to
forget thut the base of politieal evolution in India is on village commun-
:3' In India the guddess of wealth is worshipped on the field on the

vent of the ripe harvest. The economics of India has yet to grow on
that weulth of nature. This favt has never yet beer recognised and the
result has been a trugi-comedy all through. Swanii Vivekananda said.
““We construct lavatories adjacent to our bed rooms and suffer from
typhoid”'. Similarly, we inpose tariffi walls and the poor agriculturists
are kept outside rt the mercy of the gate-keepers of that wall as untouch-
ables to serve and déliver, but not to grumble at the price paid for his
vear's labour. Curtainly there is a comedy in it, Lut, at the same time,
the trugedy is heart-rending.

Sir, 1 oppuee the Bill.

Mr. B. Sitaramaraju: Sir, in accordance with your ruling this after-
noon, | do not propose to go into the larger question of protection, but
1 would like to contine myself to the extent and the measure ol
protection necessarv for the industrv in relation to the provisions of the
Bill which is before us. B8ir, beforc doing =0, permit me to make one
observation. We are thankful that vou have relecased my friend, Mr.
*Joshi, from the Chair, so that he may come and fight with us on this
question. \When we consider the extent of the measure of protection
necessarv for this industry, we must have before us the industry as a
whole and the facts necessary for us to judge whether that industry doea
require the measure of protection that is now laid before us.

My Honourable friend, the Raja Bahadur, did complain that the
material which waa available to the SBelect Committee was not availabla
to him, and my Honourable friend, Dr. Ziauddin. remarked that the
material available to the Select Committee was no more than wag available
to him now. 8ir. ] am not making anv complaint against any particular
individual or body, but the materials which were available to us were the
reports of the Tariff Board. There were the two expert bodies sitting as
Tariff Boards who had gone into the question and made their reports of
which, I must remark, the evidence on the cotton textile industry, which
was taken by the Tariff Board, was not made available to us. Although
the Tariff Board held its enquiry a long time ago and althotigh considerable
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time had been taken by the Government before they proposed uuy uction,
the Government could ot find time to print the evidence even when
several months have elapsed. Ve regret to have to stute, therefore, thut
the evidence which would have buen mmaterially helpful to us in coming to
conclusions on this measure was not made avuiluble to us. Further, the
Tariff Board on the textile industry itself said that they were not able tu
study the conditions of the industry as a whole. They state as follows:

“While the millowners and most of the Chambers of Commerce which have beon
the chief spokesmen for that industry, particularly the Bombay millowners association
has spared no pains to carry out this obligation, the unattached wills and some of the
Chambers of Commerce have contributed little or nothiukv and without the power to
compel the production of evidence, the Board is entirely dependcnt upen the mercy of
the industry for the supply of detailed information."’

They further on say:

10 r.u.

‘“4hat experience uf this emjuiry suggests that the Board, if it s to discharge ita
duty must be armed with that power.”

Further the Tariff Board in Appendix Il state the plucey thev liave
visited, and Honourable Members, if thev turn to Appendix II. will find
that they have made their enquiries in Bomnhay, Ahmedabad and of a few
concerns in Calcutta only. They have not made any enquiry outside those
places. Considering the fact that a large industrv is in th: South, it is
particularly remarkable that the Tariff Board have not visited Qouth Indis
excepting to draw up their Report in the cool heighty of Ootacamnund
Under these circumstances, it is idle to contend that we have now heen
able to study the industry as a whcle. No doubt Bowmbay is importént,
it is equally true that Ahmedabad is important. und s the ‘Tariff Boan!
themselves say between these two places, it is true; sixtyv per cent. of the
mill industry can be accounted for. Notwithstanding the fact that
Bombay and Ahmedabad are, important centres for the purpuse, when
we in the counfry do want to know the state of the industry ax a whole.
mill ag well as handloom, it is common courtesy that we should be placed
with all the information that could be made available to us with reference
to the industry as a whole. There is another significant passage giving
the reasons why they could not make an extensive tour. nnd to this one
passage, T ghould like to invite the attention of the House

“Pressure of time and financial considerations also rendered it necessary that th
Board should, as far as possible, restrict its tour." ey e ‘

Thgrefore, I am justified in vemarking that we.  cither in the Select
Committee or in the House, were not placed in a position to study the
lng::tqvmasta wdhoh;l, tbo see at what stage the industry is today and to
what extent and what measure of protection is necossary to prote .
industry, taken as a whole, pe ) Y o profeet. the

Then comes the question of measure of protection. Tn conmider; is
question of measure of protection, T should ‘;ikc to confin. mvm"l]f :::fir:ht:)
making only a few brief remarks. This industry is admittodly faced with
competition from two coumtries, Japan and the United Kingdom. Aceord.
ing to the Indo-Japanese Agreement, the competition of Japan ﬁ'ith Indin
is mow controlled by the quota system, although Great Britain is not
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ocontrolled in that way. Therefore, when once {ou control the competi-
tion with Japen by fixing a' quote to Japan, 1 should like to ask the
House where is the justification for imposing high duties higher than s
required against the United Kingdom when that particular count? Japan
which wag competing unfairly with you is controlled. Here we have got
that quota given to Japan, and, 8o far as Japan is concerned, it is entirely
vontrolled. Therefore, the question of showing any differential treatiuent
between United Kingdom and Japan also vanishes. Where then is the
justification to make a difference in the duty between United Kingdom
und Japan? Certain colleagues of my Homourable friend, Mr. Mody, who
are very much intercstod in thet industry once waxed eloguent that there
should be no linperial Preference. Subsequently, when they realised that
they were unable to face the competition with Japan, they were agreeable
to acoept preference if Japan is checked. Today Japsn is controlled by
this very quota system. Where is then the justification for you to make
a differential treatment between the United Ringdom: and Japan now.
Therefore, we suggest that there shculd be no differential treatment
between United Kingdom and Japan in the rates of duty, and that it
should be at a level required to protect from the United Kingdom competi-
tion.
With reference to this higher percentuge to Japan, 1 would like to
point out that this Agreement between India and Japan has been acting
against our interests and proving detrimental in so far as our relations
with oertain other foreign countries are concerned, becsuse, here, under
the Indo-Japanese Agreement, the ‘‘most-favoured-nation™ clause treat-
ment was given by which we cannot discriminate Japan as against any
other country exeept, of course, the Uniled Kingdom. That is to say,
whether necessary or not, we arc compelled to put equally heavy duties
all round. The result is, duties found necessary against Japan had to be
imposed on Italy and other countries, against our as well as their interests.
No wonder our relationg with Itely and other countries are not happy.
The ‘‘most-favoured-nation’’ clause in this Agreement compels ug to
impose very heavy duties upon these countries in order to show that we
do not discriminate 1taly, Ching and other countries from Japan, although
actual conditions do not call for such treatment. '

The third 1poim. 1 should like to mention is with regard to the period of
protection. This afternoon, the Honourable Sir Joseph Bhore read to you
thegnhﬁcsuon for prescribing the period of five years as protection for
this Bill. He read the first portion of para. 143 this afternoon and 1 would
like to read the latter half of it. It says:

“‘We have frankly recognised in our discussion of the claim of the industry to protec-
tion th:t it ‘:- ilnpo-’-ihh to forecast with l.x pr:ciniu on Th: en'cti‘:g data 2ben the
industry will be in & position to dispense with protection.'

. They caunnot say when protection will ultimately be possible to he
dispensed with:

“We rather think, as we have already indicated, that the ultimate salvation of the
industry will come an the resuR of a strenuous internal competition stimulated by protec-
tion uader which the more eficient mills in the country will so develop their output
and improve their methods as to replace completely a large number of the existiog mills.”

Here, 8ir, I should like to lay particulsr emphssis on the last words
"‘as to replace completely a large number of the existing mills”. What
is the future that the Tariff Board would like us to take note of? They

i i a2
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want to give prosection to the richer mills to such a long period us wili
enable them ultimately to devour the smaller mills in Indin. They further
say:

*'Sufficient time must be given for this process to wark itself out.”

—that is the criterion for the period of protection which the; want us to
RQve—

“In view of the difficulties which face the industry at present snd equally of the
important national interests which are involved in it, we do not think that ten years
can be regarded as too long a period. Unless protection is assured for a period of at
least ten years, the capital required by the better class of mills for further development
.will not be forthcoming.”

The period is determined by the necessity to accumulate more capital,
for what pmw? Just to enable the more eflicient mills to have more
-capital in that they may replace the other mills in this country:

“The Indian cotton textile industry, especially in Bombay, has been recently the
subject of many public enquiries. Such enquiries repeated at frequent intervals must
militate against healthy development.”

I cannot understand how an euquiry would asct against their develop-
ment :

“We think that the industry should now be allowed a period of rest from thear
barassing enquiries.”’

That was the justification for the Tariff Board. a justification which,
1 am safraid, 1 cannot approve.

Now, turning to the Honourable the Commerce Member, the Com-
merce Member was pleased to state this afternoon that Le is not prepared
to mortgage the consumers’ interest for a further period of ten years which
the Tarif Board proposed. He would place the period of protection
necessary to be only five years. In other words, he would like to say that
the minimum necessary for the further development of the industrv jn
the interest of the consumer should be five years. But why the minimum
shoul.d be five and not three? He did not explain. 8ir, we remember
that in 1930, when Bir George Rainy proposed a substantial protection to
the mill industry with a view to enabling the mill industry to reorganise

itself and to be able to compete with forei tries ——
countries after the war having been able to o gn countries,—the other

: anise their i i ‘hile
our friends neglected to do so,—8ir George rl%ainy prew:l'?l:le‘:;t:“m
which he thought was ressonable for the industry to reorganise itmelf
The first substantial portion of protection which was thus given to the
industry was in 1980 and the pariod of protection which was given to the
industry at that time was three years. Sir, after that period of three
years, year after year we have been giving protection to this industry ? Now
another dose is wanted. I would l&e to ask, therefore, when this is onl

an extepman. why the period of extension should be more than the onm‘
nal period prescribed? Why the period proposed today is to be five vears
when the original period prescribed by Bir George Rainy was only three
yesrs? From 1980 to 1989, it would be nine vears, thrice the bﬁlin;l
period. Why so? After all, the Bombay mill industry or any other
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cotton testile industry in this country is not an infent industry. It bad
been receiving protection, Honouruble Members will be surprised to koow,
from the ycur 1896, from which date in some shape or other it had bLeen
roceiving protection.

Mr. H. P. Mody: Certainly not.

Mr. B. Sitaramarsfu: The Tarif Board themselves say that whether
for revenue purposes or for protection pure and simple, since the year
1896 they have been receiving protection. 1 am not quarrelling as o the
extent or the meussure of protection that was given at that period, but 1
sec from the records thut they have been receiving protection from 1896.
There is o further justification for us now to reduce the period from five
to three since the two Agreements with Lancashire and Japan, which
form the muin constituents of this protection of the Commerce Member,
ure for ouc und three years, respectively. No doubt, the Commerce
Member this afternoon expected with reference to the Japanese Agree-
ment that after three years he would come before the House and the
House shall have an opportunjty to review that Agreement. 1 am not
quarrelling with that. But, Bir, when we are reviewing this Agreement,
why should we also not be able to review this measure also simultaneous-
ly? That was my point, Sir. When we give protection, it is with the
idew of inviting the consumer to suffer only temporarily in order that s
particular industry should prosper with a view ultimately that the con-
sumer would be benefited or the country at large would be beanefited by
tbat temporary suffering which the consumer had to put up with. In order
to duo 80, we must amply justify ourselves that the burden which we are
casting upon the consumer is temporary, and that he is not asked to un-
duly besr the burden for long periods without any relief whatsoever for
himi in prospect or advantage to the country from the industry. There-
fore, 1 suggest that as we have not been able to take into consideration
the real needs for the industry as a whole, we should cut short the period
to cnable us to study their needr more accurately. In view of the fact
that there were certain mills which, even according to the Tariff Board
Report, are so efficient as to require no protection whatsoever, we would
nlso like to know, what was then the reason that the other mills have not
come to that standard? What were the special circumstances under
which, and the disabilities from which the other °® mills suffer, whether
their incfiicieney is such that the consumer srhould be invited to suffer for

them.

Before 1 conclude, 1 would like to offer a few remarks in regard to the
handloom industry. A great deal has been said about the mill industry
being & national industry. 1 always maintained that there is another
industry which is much more national than this, and that is the handloom
industry. With regard to the handloom industry, it was found by the
Tarif Board that they suffered severe competition with Indian mills. In
view of the fact that the handloom industry provides a large class of
peaple, about ten millions, with emplovment, and in view of the faot that
it is & poor man’'s industry, the Tariff Board recommended that that in-
dustry should be safeguarded from the Indian mill competition. To do
ihat, it was suggested by them that the Indian mills should agree not to
enter into competition with the particular class of coarse cloth that these
handlooms produce, vis., counts below 18 and 20. The Tariff Board
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stated. that the Bombay mill industry agreed not to' mauufseture:
counts below 18 in order not to enter into competition with the handlooms.
My friend, Mr. Mody, says that they did not agrec. But it is stated in
the Tariff Board Report that they did. In the Select Comnyttee, wy
Honourable friend representing the Bombay mill intereste said that he
was not prepared to give any undertaking not to manufacture cloths below
18 counts. Under those circumstances, it is but natural that we should
ask Government to take the necessary action. Failing an agrecment with
the mills to that effect, the Tariff Board suggested that the Government
‘should impose a cess. At the time when the Board suggested that a cess
should be imposed upon the mill industry, the proceeds of which should
be distributed among the various Provinces under the control of the Direc-
tors of Industries for the promotion of the handloom industry, the Tunff
Board felt that the presence of the Indian States would be an obstacle in
their way. But since then we bave come to realise that that was not un
obstacle to the Government, because, in the case of matches, the Goveru-
ment have been able to come to agreements with the Indian States. In
a similar way, it is quite possible for the Government also to come to
agreements with them in order to protect these interests. Under thesec
‘circumstances, since none of these things had been done, 1 venture to
submit that it is not possible for us to give the support which otherwise
we would have been able to. With these words, I oppose the motion.

\

Mr. H. P. Mody: Mr President, when my Honourable friend, the Com-
merce Mewmber, rose to move the consideration of the Report of th:
Select Committee, he was warmly received by all sections of the Hous:.
I joined in the general cheering, but my real feeling was that of the
gladiators of old who were condemned to gie. baving lost the combat, and
who in their last moments turned to the Emperor's box and shouted
‘*Hail Caesar”.

The Bill before the House protects every other interest but our own.
(Hear, hear and Laughter.) There is a quota of 400 milliou yards given to
Japan because of the interests of the cutton growers. The specific duties
on yarn in the higher counts are done away with in the intereste of the
handloom iudustry. The duty on art silk yarn is raised because of the
manufacturer of silk, and a 15 per cent. tariff is laid on farina because of
the wheat starch muanufacturers. Then, of course, there are two or three
fortunate little industries, like hosiery and braid, which receive a protection
of their own. So far as we are concerned. we have received somethi
in the nature of an Irish promotion. The duty on cloth which was r':::s
as recently as June last to 75 per cent is brought down to 50 per cent.
The specific duty on fine counts yarns is done awsy with altogether. A
_new duty 1s laid upon farina which goes into the manwfacture of our
textiles, and an additional duty is levied on art silk yarn. I was, therefore
right in «tating that this Bill protects every other interest but our own )

An Honourable Member: Then oppose the Bill and reject it.

« o o

Mr. H. P. Mody: . ., . and T was rather amused an ho ’
ago—oar rather three or four hours ago, to be aoccurate g ormho
able friend. the Commerce Memm, at the concl ion o b B .

the last amendment, pointing a warning and righteous g:,‘t:.' st me ‘:3
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suying “"Take heed: this time we are very generous to you; next &ime
you come, we shall examine your case very carefully’’. It reminds me
almost of u decoration which was conferred by the old Turkish Govern-
ment of Abdul Hamid on the wife of the French Ambassador: they gave
her the Order of Chastity-—Fourth Class. (Laughter.)

I shall now get on to the merite of the case, und 1 shall briefly pass in
review the various proposals which are supposed to be in the interests of
t:;e textile industry, but which, I hope to demonstrate, are anything but
that.

First of all, teking the reduction of the duty against Japan from 75
to 50 per cent, 1 want to know what justification there is for it. Only as
revently as June last, it was thought fit by the Government of India after
u long inquiry and after moonths of agitation by us,’ that it was necessary
to impose a full 75 per cent against Japan, because of the uneconomic
prices at wbich she was marketing her products in this country; the duty
has been broughy down to 50 per cent, and there is not the slightest reason
to think that we shall hereafter not meet the same competition that we
experienced before the duty was raised. My Honoursble friend, Mr. Raju,
was asking a few minutes ago: “"If you have got a quote, why do you
want a high duty of 50 per cent?”’ Precisely bocause the quota has been
raised to as high a figure as 400 willion ysrds: 1 esy that if you have
us high u figure as that, then the one thing which is necessary to ensure
that the industry is not killed by cut-throst competition is to see that
the prices ut which thesc 400 million yards are marketed are reasonabls
SCONOmi¢ prices.

Next, tuking yarns into consideration, 1 would like to say that we are
actually going to get under this Bill less protection than we had in 1927.
In that vear, after & representation which I made when I led a deputation
hefore the Viceroy. to which vy Honourable friend, Mr. Anklesaria, referred
in the course of the discussion on the motion for Select Committee, the
Government of India came to the conclusion that a specific duty of 1}
annas was nocessary in the interests of the yam section of the industry.
Since that time, the industry has been handicapped by a duty on foreign
volton of § anna per pound, by a depreciation of the ven to the extent of
something like 30 per cent, and also by what is going to happen within
the next few months when the industry will have to have a nine-hour day,
& restriction, which, while we have agreed to it as a generous gesture to
labour, is undoubtedly going to raise the costs of the industry. I say
that if you take those things into consideration, then you cennot but ocome
to the conclusion that so far as the yarn section of the industry is con-
cerned, it i« going to enjoy less protection than it did a few vears ago when
prices were far more remunerative, and competition far less keen; and n
this connection 1 would like to ask Government whether they really wish
the varn section to live. or they want it exterminated in the interests of
the handloom industry. 1 have repeatedly asked Government to take
todny's price of yarn of 40°s counts. It is 10} annas. and I challeng2
anybody to say that at 10§ annas the industry can manufacture this vam
and market it at anything but a very considerable loss.

Mr, B. Sitaramaraju: May I just ask my Honourable friend whether the
Tariff Board proposed a reduction?
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‘Mr. H. P. Mody: If you mean cloth, I have finished with it, and il
you want me to return to it, 1 shall do so later. 1 am speaking now f
yam.

What I was saying with regard to yarn wus that the view point of the
bandloom induntry)h:iss weighed with the Government of India a little more
than it should have. My Honourable friend, Mr. Mitra, in an earlier part
of the discussion, very rightly put the whole cnse when he said:

“If it is the case that the handloom industry is sapplied very largely by the yarne
manufactured by the mills in India, ther the mills have a right to a ressonable level

of protection.’’

Now, what is the proper balance to be struck between the yarn manu-
facturing intersts and the handloom interests? [ for one would be the
last person to suggest that the handloom interests should not weigh with
the Government, that their clums should not meet with the fullest possible
aoceptance, but there must be o reasonable balance struck between the
two. If you are going to throttle the spinning industry, then, in time to
come, the industry is bound to do oue of two things, eithor tho spinning
section of the industry dies out, or it turns ite attention to the production
of coarser kinds of cloth. In either case, the handloom industry is bound
to suffer materially. I{ the spinning section dies out,—I am not going to
exaggerate, I am not saying that that process is coming imwmedistely, 1
say when thst limit is reached, then what bappens? The handloom
interests have to depend almost entirely upon the foreign supplier for their
requirements of yarn, and the last plight is going to be a great deal worse
than the first. If there is o reasonable level of protection, then in those
counts where we experience competition from foreign countries, the full
benefit of protection ought to be realised by us. In the matter of the
coarser counts, where the handloom weaver depends almost entirely upon
the indigencus industry, the level of the internal competition will keep
down prices. It is a fact which has been recognised by this Tariff Board and
by the one which was presided over by 8ir Frank Noyce, and which my
friend, Bir ‘Jeorge Rainy, put very clearly before us a few vears ago. As
T was saying. if the spinning section of the industry were gradually doms
to death, so to speak; then it is the grower of cotton who is going to suffer
Out of a production of something like a thousand million pounds, nearly
one-third is supplied to the handloom industry, and if the consumption of
Indian cotton is taken at 24 to 25 lakhs of bales a year, then someshinz
like' seven or eight hundred thousand bales less of cotton will be consumed.
‘I‘hus,' if the spinning section is not able to exist at a moderate profit, then
i is in the last analysis the cotton grower who is going to suffer. Now.
my friends. when they dre driven to this position, take refuge in the
Tarifft Board Report. I was rather amared that this Report, which has
been put on the scrap heap in respect of most articles. be held up
a8 8 gort of Bible in respect of these very points on which the Tariff Board
in advm-sg to us. T ask my friend, the Commerce Member, why it is that
be has discarded the recommendation of the Tariff Board in Tespeet of art
silk yvarn, why it is that he has reduced the period of protection from ten
years to five vears? Whv is it that he has not allowed for n further
gepreqmtnon of the yen w.hich the Tariff Board has specifically rescommended
in their Report? Why is it that he has not done these and 3" varlety of

other things which 3
ind“ ?ngs which were calculated to be to the advantage of the textile
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Then, 8ir, take the case of art silk piecegoods. Here, again, I shall
be very brief. The whole position is this, that these piece-goods are
velling at an absurdly low rate, 8o absurd that 1t is quite impossible for
any manufacturer in the world to try and emulate these rates; these
onter inlo indirect competition with our finer classes of goods; they enter
into direct competition with the products manufactured by the handloom
intereats. I want to know in whose interests have prohibitive duties not
been levied on these classes of goods? The manufacturers in the factories
do not produce art silk stuff except in very small quantities, but it is known
that the handloom industry is producing enormous quantities of these
goods. Burely, it is obvious that if vou make it impossible for Japan to
send artificial silk goods here, you will be directly benefiting the handloom
industry, and 1 cannot understand why prohibitive duties have not been
iovied. Here is a case in which there is no conflict of interests between
the industry and the handloom intereste. Sir, it is perfectly true that since
the duties were revised a year or two ago, Japan's sendings to this country
have been reduced, but as I have repeatedly pointed out, the official figures
are not to be depended upon altogether. There has been a great deal of
smuggling in these classes of goods through Cutch and other Kathiawar
ports, and, therefore, you must not be misled into thinking that you have
suvoeeded in keeping down the imports of this class of goods. You must
romember in this connection the enormous progress made by Japan in
teount years in the production of art silk yarn and piecegoods. She stands
today very nearly in the front rank umong the mauufacturers of the world.
Even during the year, in which her sendings to India were reduced, she
increused her production of art silk yarns and piecegoods. Well, it stands
o rcason that if she is going to be subjected to o quote in this market, if
she is going to have quotas fixed in other parte of the world, then it
stands to reascn that her next line of attack will be in respect of art silk
piecegoods. From that point of view, what possible objection had the
tiovernment of India in raising the duties to the level which the non-official

- advisers submitted to them a few months ago?

Coming to art silk yarn, we ail know that like the ways of Providence
the ways of the Government of India are inscrutable—but by what
process of logic or reasoming the duty on art elk yagn bas been raised
from 18] to 25 per cent, 1 am entirely at a loss to understand. It is
supposed to be in the interests of the manufacturer of silk. But what
do the Tarif Board say? The price of a nd of artificial silk yamn
is  one rupee; the price of a pound of real silk manufactured
in India is four rupees. By raising the duty and the price by an anna, are
you really thinking you are going to benefit the silk industry? It may
be a small point; we may not be directly concerned with it, but I am
emared that this sort of thing should appesl to the Government of Indis.
In whos: interests is it heing done? You are directly penalising the
haudloom weaver who uses artificia] silk and you are benefitmg no one.
As I have pointed out, the difference between the price of the two articles
in ns much as three rupees per pound. The Tariff Board have given figures
which would show that the cost of a sari turned out of. artificial slk,
two pounds in weight, is seven rupees, and the cost of a pqund and a
quarter weight of real silk sari is Rs. 19. Whore is the parity between
the two? B8ir, T am not going to labour every single point, because I
have still to answer sll my friends who have been 8o kind to me sil these
days. 8o, T will conclude my catalogue of grievances by saying that,
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in the opinion of a large number of Members of the Select Committee,
there were as many as eight signatories to the principal note of dissent,
in the opinion of the commmercial and industrial people generally, the
proposals of the Government of India have failed to protect the industry.
From every quarter of the country protests have gone up to the Gavern.
ment of India,—Madras, Mysore, Bengal, Cawnpore, Bombay, Ahmedabad,
and every other centre has sent up some protest or other to the Govern.
ment of India.

I shall now answer the question why it is that the Government of
India have let us down. I have great respect for my friends. 1 have
constant dealings with them,—it is my business to protect the interests
which I represent in this House, though T do not go by the back door.
why is it that the Government of India have choscn to let us down?
Simply because there are people here, somebody on those Benches.
somebody on the other Benches, somebody posing as representative of
agriculturists, who ‘'has not met a real live agriculturist in his hfe  some-
body posing as a consumer whose sole consumption of agricultural products
is confined to bananas and mangnes,—who get up and talk of consumers’
and agricultural interests. and the Government of India say, °‘‘This
Assembly is really hostile to the textile industrv, and, therefore, we must
be very careful of what we do’’. That is ane reason why the Government
of India have been frightened into withholding the proper measure of pro-
tection which is due to the industrv. Tt is also possible that the Govemn.
ment of India might say to themselves, ““What are theso people shouting
about? Have they not got 50 per cent dutv? A few vearn ago thev
wonld have heen satisfied with onlv 15 per eent, now it is 50 per cunt.
and still they are clamouring’’. Government forget that econditions have
become abnormal, and what was good a faw vears ago is hopelessly in-
adequate today. The other dav in an Enghsh paper it was brought home
to us what Japanese competition in the world marketa meant. A woollen
ekirt, and the picture of a voung ladv clad in that wonllen skirt was also-
given to give a touch of verisimilitude, woollen skirt ready made, sold
st six pence. 'Where? In Great Britain, the bome of the woollen
industry. And the Chsirman of the Textile Section of the Brituh
Andustries Fair said :

. *“The most efficient, to date factory in this countrv handli
large quantities would ::vo to pay to tri’u machinisis slone a ﬁ::l': ::nnt:: .J::“t:

entire cost of the skirt to the public. i i .
| “.nyodh "e ) the public. This does not include materials, cutting, over

And he said :

hv;l:ni;ho‘bvimmm tariff other than a ridicalous one of & 1,000 per cent would

Here is an article sold at six pence in & place which
sccused of meﬂiciuney'. We have heard a grear; denl, duﬂne;nt’l‘:?h:
few years, of the way in which the Lancashire industry has deteriorated
Nobody has pointed the finger of scorn at the woollen mdustrv. The
woollen industry has not been charged with ineficiency. and the eost
$o the woollen industry for the same kind of article, of the lowest. possible
kmnd that is, would be 4s. 114. as against 6 pence. What, T. therefore
snbn_nt is that ths is not an ordinary competition that we have got to
onsider. It ix a cut-throat competition. an economic war. As to how
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that economic war bus been made possible, this is not the timse and
plave to examine, but there is no question thst in no other part of the
world would these prices be possiblc. Then, there is unother thing.
When 1 contrast the very meagre, miserly doses which are being gi
to us from time to tune with un sir of generosity with the 150 per
obteined by the sugur indusiry, with the 100, 200 and 800 per
obluined by the smuller industries—and if it was 500 per cent snd
needed it, I should be the first person to support it—when [
that with the grudging wauner in which every single measure of protection
to the industry has been conceded, I am astonished at the marked differ-
ence in treatment accorded to our industry. When we are boggling over
8 tow per cent here und o few per cent there, what is the position in
Japsn wbo is now invading the murkets of she world, and who, one
would think, was absoluiely safe behind impenetrable barriers in her
own markets. There she protects ber industry by prohibitive gariffs,
though the justification for thuse tariffs is nothing like what it is in
India. As 1 pointed out the other day—and I would like any Honourable
Member t0 come forward and challenge thst stetement—dutiss in Japan
range from 200 to 400 per cent in the case of certain classes of
In this connection, apart fromn the question of cheap labour costs,
forget that the State is behind the industry in Japan. “ We have °
roached that stage when the State is behind our industries. 1 wi
the lsst man to be ungrateful to the Commerce Member
work that he has done dunng the two or three short years _
been in charge of his important Department. ' He has Xono 8 very

deal, but I am stating a fact when I say that we are still far from

stoge when it cah be said that the State is behind industries in
vountry. 1f anybody wants to know in what manner the State is be
the industeies in Jspan, he can pick up any handbogk on Japan
find out for himself. As I was saying, the only possible explanation of
the Government of Indis's backsliding is that there are people in ths
House who pose as the champions of the consumers’ interests. What
are the consumers’ interesta? When you want to tax Australian wheat,
when you have ten million tons of wheat grown in this' country ‘and only
800,000 or 400,000 tons of wheat coming from Australia, you say that
the agriculturistsa must be rromcted. Of course, [ say #0 too; I am s
protectionist pure and simple, and I shall stand up for the agriculturist
intorests as strongly as I etand up for my own mterests. But what is
the position of my Honourable friends when they shout agamst protection
to the textile industry, and want very heavy protection against Australian
wheat? In whose interests are they shouting? Here is the Raja Bahadur,
the Rolls Royce agriculturist. (I{uughter.) I should like to wes what
snswer he has got to give to this charge of inconsistency which I level
at him and at every other Member who thinks like him? If it is good
for the consumer to have everything as cheaply as he possibly can, surely,
in the matter of articles which are of daily necessity, artisles of food, it
is very necessary that the mamses in Indin should get them as cheaply

as possible.
An Honourable Member: What about rice ?

Mr. H. P. Mody: T am ocoming to rice.

Agnin, when my Honourable friends shout against thevinya.’.io‘n‘ol
Siamese rice, well, what position are they taking up? Are they fighting
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for the interests of the producer of rice, or of the consumer of rice? 1
would advise all these people, who are talking from the point of view
of the consumer, to pause for 8 moment. Today it may be my nced to
come to you. Tomorrow it may be your need to come to us. I shall

never be found wanting in according protection.

Raja Bahadur G. Krishnamachariar: If the Honourable Member will
allow me to interrupt, we gave you a8 much as you wanted including the
Lancashire Agreement, and still you cry for more. The appetite surely

increases with the eatingl
Mr. H. P. Mody: Lancashire Agreement is only a side dish. (Laughter.)
Raja Bahadur G. Krishnamachariar: I thought so.

Mr. H. P. Mody: What I want is good, solid food in the matter of the
competition from Japan.

Now, there is another thing. Is it geally the standpoint of the agri-
culturists that they do not waut any industries in this country, because
you must remember that if you want the industrialisation of the country,
you must also subscribe to a policy of protection. After all, we are in
our infancy in the matter of the development of our industries, and our
industries cannot stand up against the highly organised industries of the
west. If you want to industrialise, the policy 6f protection is a necessary
concomitant of that industrialisation. And is it the stundpoint of my ugn-
culturist friends that they would rather that their cloth came from Japan
and Lancaghire, their salt from Liverpool, their sugar from Java, their
iron and steel from Belgium and Great Britain and their matches from
Sweden and Japan? Is that the position that they take up?

Raja Bahadur G. Krishnamachariar: It is not.

Mr. H. P. Mody: 1f they adopt that attitude, Indis would remain sgri-
cultural. If India said “‘Our doors arc open to any country that can
supply us with goods at the cheapest rate, we are prepared to consume
them’’, what would happen?

I now invite the special attention of my Honourable friends to some
figures which 1 am going to give them in order to tcll them what exactly
the textile industry, the much despised textile industry stands for in the
national economy of India. Take the Bombay mill industry which, ever
since I have heard about it, was never known to be efficient, slwavs mis-
managed, always corrupt, always inefficient. This poor, corrupt, ineffi-
cient and mismanaged industry—what is its contribution to the national
economy of this country? Take the year 1932 though 1 have got the
figures of the last few years if anybody wants to see them. Take the
figures for 1982. They relate to 71 mills in Bombay, which means practi-
cally the whole of the Bombay industry. In wages to the staff, superior
as well as subordinate, we paid 50 lakhs of rupees. In wages to labour,
six crores of rupees. Now, we did that in & year in which our own losses
were more than a crore of rupees—I cannot give you the exact figure.
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You can take my word for it. I have heard plenty of people talking of
fat dividends and {at agency commissions. What did we give by way of
dividends in 8 year in which we paid six crores and fifty lakhs of rupees
by way of wages and salariee—eighteen lakhs of rupees.

An Honourable Member: How many thousands ?

Mr. H. P. Mody: To tens of thousands; and what did the much abused
managing sgents get for themselves—eight lakhs and 88 thousand, and,
what is more, they gave up in that same year seven lakhs and 62 thousand
rupees, which was due to them for the work that they put in as manag-
ing agents. What do these figures tell? These figures say that for a
bare 18 lakhs paid to the tens of thousands of investors, small and lurge—
and mind you, the petty trader, and the petty investor is more to be
found on our registers than the big investor and the big capitalist—the
managing agents got only eight lakhs and 88 thousand, and labour as much
us six crores. 1f you total up these amounte—and these records are open
to inspection by any man, whether & layman or a Chartered Accountant,
you will find that we have paid croree of rupees to labour at a time when
vur own losses have amounted to something like ten crores of rupees.

Dr. Ziauddin Ahmad: For how many years?

Mr. H. P. Mody: Right up from 1926, for seven years. 1 will make a
present of them to my Honourable friend.

Ever since the accounts of the mills 8 a whole bave been audited
by & firm of Chartered Accountants, these figures have been available.
This is what this much-despised industry meaus to the nalionsl economy:
and if you take up the pusition that it 18 right for India, that it is neces-
sury for our toiling poor millions that there should be no industries, that
the inhabitants of this vast continent should get all thewr requirements
from foreign countries at as cheap a rate us possible, then all these
enorinous oontributions which one section of one industry has mnade in the
course of just a few years would not have come about. 1 am sure, my
Honoursble friends, when they appreciste these figures, will sympathise a
little more with the standpoint of the industry.

Wo generally hear in this connection the parrot cry of inefficiency. I
do not know what efficiency means. 1 heard a good definition of it the
other day which said, “‘efficiency’’ means ‘‘buying from a Jew and selling
to a Scotaman for a profit’’. (Laughter.) I do not know how far that
definition is correct, but what 1 want to submit is that efficiency is a very
relative term. Efficiency depends upon physique, upon climatic conditions,
upon environments, upon food and upon a variety of other considerations;
and if you are going to say that the Indian industry is inetlicient, then
1 would reply that that is inseparable from Indian industries during the
infant stage of their developmeut. In this connection, all sorts of charges
have been made. I am sure, my Honourable friend, Sir Frank Noyce,
must be feeling very sorry that he ever had anything to do with a Tariff
Board enquiry. He has been misquoted scores of times, and he must
be feeling very very sorry that he over had anything to do with an industry
like the textile industry. I daresay he never imagined that that report
which he produced would fall into the hands of our present day legislators.
(Voices: ‘‘Oh, Oh, Ohl’’) And how is the Noyce Report being used? I$

is being misquoted times without number.
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M. N. N. Avkiesaria: Without protest from the Honourable Member.
' l!. H. P. Mody: How many times do you want me o p;otat?
Mr. N. N. Anklesaria: 1 wanted Sir Frank Noyce to profut. ;

Mr. H. P. Mody: Well, Sir Frank Noyce is used to these things! if he
is to start correcting every iisconception, he would be daing nothing else.

Now, somebody—TI think it was my friend, Mr. Joshi,—ssid this morn-
ing thst none of the recommendations of the Tariff Board of 1927 had been
given effect to by the millowners.

Mr. ¥. M. Joshi: I did not say ‘‘none’’, I said ‘‘several’’.
e w

Mr. H. P. Mody: And when I said, *‘point out”’, he said *'T will do s
s little later on’2.

Mr. N. M. Joshi: I can do it now.

Mr. H. P. Mody: You can do it in your turn; 1 have got pleaty of
other things to do. (Laughter.)

What I was saying was that the Noyce Committee Report mads many
recommendations. Now, I do not think my Honourable friend himself
will say that everyone of his recommendations should of necessity have
been given effect to by the industry. There are certain recommendstions
which are in the nature of a counsel of perfection. There are others which
are not immediatcly practicuble because of so many other considerations,
but I challenge anybody to say that the Noyce Committee recommendstions
were not given effect to by the industry to as large an extent as it was
possible for it to do. It may be that particulsr recommendations could
not possibly be given effect to, but taking the Meport as a whole, it is
perfecily true to say—and 1 challenge contradiction from any part of the
House—that most &f those recommendations bave been given effect to.

My Honourable friend, Mr. Joshi, naturally fastened u something
which was said in the Noyee Report about our not having done enough in
the matter of housing our lubour. Does he realise that we in Bombay have
done far more for our labour in the matter of housing than sny other manu-
facturing centre has dove, not only in India, but in most other countries ?
Go anywhere, go to Lancashire, do they provide houses there? It is the
duty of the Btate, and yet many millowners individually have spent 1akhs
and lakhs of rupees in providing honses for their workpeople, charging ab-
solutely uneconomic rates which do not yield to them even two per oent
on thpir capital. Over and above that, the industry paid directly for the large
bousing schemes which were launched in Bombay by Lord Lioyd. We psid
st the rate of a rupee per bale of cotton. In other words, we directly
contributed in financing an ohligation which primarily rested upon the State.
Who did that? I ask my Honourable friends whether they can point %o
u;iv otl;:rh;pdu:t:y b:wre hou:ir:’g has been undertaken by the employer; and
where it has not been regarded as part of the obligation ' P
Bhere 4 P gation resting upon the
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Mr. B. Dss: What about Jamshedpur where the employers supply all
the houses to labour ?

Mr. H. P. Mody: Sir, if Jamshedpur haa done that, all credit {o it.
Jamshedpur was practically a desert, it had to be made into & manufactur-
ing town, and, of course, {nounel and hospitals and everything else had to
be provided.

Diwen Bahadur A. Ramaswam| Mudaliar: And protection.

i -

y Mr. H.P. Mody: Then, as regards the amalgamation scheme which has
been referred to, read the Tarif Board Repurt and tell me, after you have
studied it carefully and impartially, whether it finds fault with us or with
sircumstances largely beyond our control for the failure of the scheme. We
were perfectly in earnest about it, we did not flirt with the idea, we paid for
it out of our pockets, we sent for un expert and spent a large sum of imoney
in having the most perfect investigation. Government were not in a &:
tion to help us, and if, because of that and other reasons, the scheme

the fault ought not to be laid at our door.

The managing agency system, too, has been charged with all sorts of
things. What is the justification for it? The Tariff Board say: o

“No of the individual irregularitieq to which we have rafefred in this Cliipter
is incl in the burden which ocur propusals may rplece on the coantry. Nor do
such irregularities represent the normal conditions now prevailing in the industry. In
the majority of the mills whose costa we have examined and which may be regarded
as representing a normal standard of efficiency, it cannct be mid that the expenditure
incurred under those itema of cost such as insurance charges, office expenses and super-
vision which directly reflect the efficiency of the mauaging agent sre unreascaable as
compared with similar expenses in the cotton textile industry in other countries.”

Where do my Honourable friends find that the managing agency system
is corrupt and incfficient? We do not say we nre perfect: certainly  the
managing agency svstem requircs to he controlled snd regulated, and wa
welcome just as much as my Honourable frirnds the assurance given in the
8elect Committee hy the Chairman of that Committee, and on the floor of
the House by the Honournble the Commerce Membep, that the revision of
the Companies Act is under contemplation. When that happens, the
managing agency avstem will come under review and will naturally reeeive
the sttention which it deserves. By all means, whatever fault you find with
the tnanaging agency aystem, you may try to regulaie by law. We have no
quarrel with that, but to go on clamouring about the managing agency
system as an undiluted evil, T say. is to indulge in wild and unjustified talk.

There is one more Point. and that is that evidence was withheld. Who
withheld it? The Tariff Board specificallv xtates that ‘‘so far as the Mill-
owne";l’ Association of Bombay is concerned, it gave every possible sssist-
ance’’,

Mr. X. M. Joshl: You are not the whole industry.

Mr. H. P, Mody: We are; we arc represantatives of the whole industry
in the senne that we have got membership sall over India, and that we
control 45 por cent of the spindles and looms in this country. We represent
in avery sense of the word the whole industry, but the reason why individua!
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mills or individual Chambers of Commerce were not able to satisfy the re-
quirements of the Tariff Board was because those requirementa were of too
exacting a character, and not easy of fulfilment. From my own personal
knowledge of the way we were asked for information, T can say that enormous
masses of statisties had to be compiled. We have sweated at it for weeks
and months, and I at any rate should know how difficult it is to satisfy the
requirements of the Tariff Board; and, I repeat, it is not possible for an
isolated mill or Chamber to supply the figures which the Tariff Board re-
quired. It may be some people contumaciously withheld information, but
that is not to say that the industry as a whole was wanting in frankness.

Turning once again to the question of efficiency, might I ask the agricul-
turist interests,—'‘well, are you efficient, are you making the lot of your
cultivator any happier than it has been for ages’"? You can’t do it, of
course, by moving about in Rolls Royces. (Laughter.) Are you enablin
the cultivator to grow two blades of grass where one grew before? Whs
have you done to free your cultivator from the clutches of the money-lender ?
What have you done for the co-operative marketing of his products and for
the buying of his necessities? Would it be proper on my part to say that?

Mr. N. M. Joshi: Why not ?

Mr. H. P. Mody: This charge of inefficiency is only reserved for indus-
tries. I now come to my friend, the Labour Leader. He seems to be a
little touchy about my reference to his peregrinations to Geneva and to
Round Table Conferences, and, as a Boyal Commissioner, in all sorte of
capacities. I have too great a respect for my Honourable friend to mean
it as an offence, but T will say that the energy which my Honourable friend
expends in attacking millowners, in attacking the Honourable Member for
Industries and Labour and in attacking everything under the sun, if he were
to reserve a part of that energy and apply it to the amelioration of the lot
of the labourer and to establighing a closer and more harmonious contact
between him and his employer, 1 think he would deserve well of the country.
But my Honourable fricnd is unfortunately potent only for mischief; he does
seem to have any powerful influence in the matter of the amelioration of
labour conditions. I'do not mean to be offensive.

An Honourable Member: Is it a compliment ?

Mr. H. P. Mody: Certainly not, it is not intended as a compliment
either. Take this question of the standardization scheme on which my
Honourable friend had a little argument with the Member for Labour and
Industries this afterncon. What has he done for the standardization
scheme? At an enormous cost to ourselves, and after motiths of labour
we produced a scheme for the rationalisation of Inbour. That scheme was
sat upon for months by a Committee presided over by s High Court Judge.
That scheme was pronounced reasonable, and various amendments were
suggested in the scheme in order to make it more acceptable to labour. We
aecepted those suggestions and we tried to make the scheme as acceptable to
labour as we possibly could. What happened? When we produced it
before the lsbour leaders, they would not have it. I want to ask a direct
question to my Honourable friend. What was he doing on that occasion ?
‘Here was a scheme which was to be of considerable benefit to tha industry
as s whole. It would have helped the employer to reduce hiu costa. 1t



THE INDIAN TARIFY (TEXTILE PROTECTION) aMkwoMEi? miLr.  391)

would have helped labour, by putting in more work, to esrn more weges.
1t was a scheme for the benefit, both of capital and of lsbour. What steps
did he take to make it acceptable to labour ?

Mr. N. M. Joshi: May 1 uak my Hovourable friend when he sctually
reduced wages in Bombay, did he place the reduction before the labour

leaders ? *
Mr. H. P. Mody: \Where are the labour leaders ?
Mr. M. M. Joshi: Did you consult any one

Mr. H. P. Mody: Whuwn should | consult ? 1 am sorry if | am detsining
the House, but I am dealing with & -l;xut;{lect which is of aonsiderable import-
unoe, at any rete, to the interests which I represent, and 1 beg of my
Honourable friends to forgive me; 1 do not often inflict myself upog them.
He has put a direct question as to whom I should consult. Prior to the
yenaral etrike of 1929, several Labour Unions existed in Bombay.
The QGirnikamgar Union had the largest membership of all. It claimed
70,000 members. My Honourable friend, Mr. Joshi's Union had s member-
ship of a few thousand, and there were one or two other Unions which had
o membership of a few hundred esch. When we reslised that we were
dealing with s communist organisastion, and that ita threats oould not be
tolerated uny longer, we said: “*We call the blufi”. When we did that, and
when the strike of 1929 ended, whet happened? The Girnikamgar Union
was snuffed out of existence, und my Honourable friend, Mr. Joah
instead of rising up on ite ashes, was also hurt in the process and his member-
ship dwindled to u few hundred. Thereafter, 1 have personally made dovens
of attempts to find sotnebody who vould organise labour on Trade Union lines
und to whomn we would have given our fullest co-operation. Mr. Joshi was
non est, and the other Unions were not in existence, an:iedyet my friend.
Mr. Joshi, uow aaks me whom | consulted before the reduction of wages
was brought about.

Mr. . M. Joshi: My point is that if you did not wait for the approval
of labour in reducing wages, why did you wait for the approval of the lahour
for the standardization schene ?

Mr. H. P. Mody: Because, at the time the standardisation scheme was
in existence, there were labour unions whom we could consult; at the time,
when wages had to be reduced, there was nobody to consult.

Coming to the question of labour costs, I would ask my Honourable friend
to remember what the Tariff Board themselves have said. They say that

the labour cost per loom per day of grey cloth is over three times the cost in
8 Japunese mill. Now, my Honourab{e friend affected to fall in love with

Japan.
Mr. N, M. Joshi: 1?

Mr. H. P. Mody: Yes. The Honoursble Member lectured the Govern.
ment upon their not providing compulsory education.

Mrx, W. M. Joshi: That is what the Tariff Board say.
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Mr. H. P. Mody: I presume that everything else done by Japan has
my Honourable friend’s sympathetic approval. Now, what is the position
in Japan? Take the two years, 1026 and 1883. In thess years, the wages
of spinners were reduced by 38 per cent, and their eficiency went up by 57
per cent. These are the figures given by a responsible Japanese. In that
same period, the wages of weavers were reduced by 23 per cent and their
efficiency went up by 127 per cent. 1f my Honourable friend, Mr. Joshi,
were to go to Japan, ie would receive a very short shrift there. At any rate,
he would not be sent on Royal Commissions, and he would then find out
exactly what it is to be under the protective shelter of my friends on the
opposite Benches.

Now, Sir, there is just one point which I want to make and that is in
connection with the quota to Japan. If it is in the interests of tbe agri-
culturist, we have no more to say about it. But I say to Government, pray
see to ¢t that the quota is not totally nullified by exports to Indian State
ports. The Japanese houses are doing business today through Cutch and
other Kathiawar ports. What are the Government of India doing about it ?
The quota for four hundred million yards was to be applicable to the whole of
India, and if you are going to allow thousands of packages to go to Cutah
and other Indian State ports, you are completely nullifying it. You are
putting the Indian industry completely at the mercy of Japan. Business is
being openly booked; I have myself seen circulars from Japanese firms aaking
Indian firms to try and book for non-Indian British . I ask my
Honourable friend's serious attention to this problem, which is of & very
grave character. I have repeatedly adverted to the effects upon the finanoes
of the country and upon the trade of Bombay. Today I attack that problem
from the point of view of textile interests, and 1 hope immediate action will
be taken. .

Sir, somebody, with a sense of humour, which was, 1 am sure, un-
conscious, said that we were the favourite wife of the Government of
India. I do not think we were ever that, but if it were ever so, I can
tell my Honourable friends that now we have been actually driven out of
the Zenana. (4 Voice: ‘‘Not entirely.’’) Altogether. We bhave not only
been deposed from our position of a favourite wife, but we have been
turned out of the Zenana. But we are going to knock continually at the
doors of Government to be re-admitted to favour. In spite of the warning
of my Honourable friend, Sir Joseph Bhore, and in spite of the agitation
of my Honourable friends, on this side, I am not going to accept this Bill as
the last word on the subject. I shall go on knocking and knocking until the
door is opened. I am hoping that when a case is made out, the Government
of India will not be frightened about giving the protection which is due
to us, not only from the point of view of the enormous interests we re-
present, but also from the point of view of the needs of the industry. We
in Bombay have made enormous losses. Somebody said today that
Abhmedabad had been making 80 per cent and 50 per cent profit. Will
it be interesting to my Honourable friends to know that even in the
palmy days of Ahmedabad, acoording to the figures submitted to the
Government of India, their return on capital—when I say capital, I mean
the capital invested in the industry,—was no more than 8 to 4 per cent?
I mi“ that I ht?o that whenh.we Mpmeh h:::n Government of-Indis, they
are ing to say, ‘‘we have istened to your case and fully
ducu-udgo:t. and we are not going to listen to ygu any fmhcr'f'.uni
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venture to submit with great respect that it is the business of the Govern-
ment of Indis to listen to any representation that is placed before them,
and to judge it on ite merits, and come to a conclusion. I ask my
Honourable friend to tell us whether, when he finds that the industry still
stands in need of protection, he will give us a sympathetic hearing.
Remember that it is & national industry, national in every sense of the
word. I appeal to my Honourable friends not to criticise in a carping
spirit, but to try and appreciate our point of view s little more closely,
and if they still think there is room for condemnation, let them condemn
us. (Applause.)

Mr. 0. 8. Ranga Iyer (Robilkund and Kumaon Divisions: Non-Muham-
madan Rural): 8ir, my Honourable friend from Bombay spoke with the
eloquence that a post-prandisl occasion naturally develops. He went for
the Government, he walked into Mr. Joshi and I do not know whom he
spared, not even the Rolls Royce of the agriculturist Raja Bahadur. Rolls
Royce and an agriculturist may sound s paradox, but in this land of
agriculture where we have zramindars and landlords even the industrialists
are occasionally tempted to view with pardonable envy the profit that
oould be made through agriculture. My Honoursble friend, Mr. Mody,
made a fighting speech as he would have made if we had declared what he
oonsidered an ‘‘economic war’', that was the language which he used,
‘‘economic war”’. 8ir, we are not anxious to declare an economic war, on
the contrary we want economic peace and as I believe that we are not
todsy hearing wardrums throbbing, but the piping notes of peace, we
vannot have a better move than the Government of India have made. On
the one side, there is my Honourable friend, Mr. Ghuenavi, talking for the
consumer, talking for the maases and speaking with the right that a free-
trader certainly hss of questioning the wisdom of piling Ossa upon Olympus
and that upon Pelion as we are doing by way of protection. The free-
trader has every right to usk, have not our people the right to buy in the
cheapest markets? There is the Scylla of the free-trader, and I blame him
not and then we have the Charybdis of excessive protectionism saying, is
this adequate protection? My Honourable friend, Mr. Mody, used the
expression deliberately, T hope, ‘‘we have been let down’’. Thus the Gov-
ernment of India have to steer clear of the two extremes, the extrems free-
trader on the one side and the protectionist extremist on the other. S8ir,
on all such important occasions, the extremes meet!

There is hardly any differcnce on this oocasion between the absurd
claims put by the protectionist and the necessarily mass claim put &y Mr.
Ghuznavi. If our industries are going to depend upon crutches, if they
are going to ask for protection and more protection and still more protec-
tion, they may take it from me, there will be a revulsion of feeling against
the protectionist. I may tell Mr. Ghuenavi that it will be a very long day
before India can have free-trade. No, India resembles the United States
of America in her vast population, in her thrifty population and in her
enormous industrial wealth. The Government have not adequately tapped
that industrial wealth, much more remains to be done and when our
industrial wealth is developed, not in the way in which they have been
developed following the western way, India would be s marvel  in t!:o
industrial world and she should be able to work mirscles in the industrial
world. For our labour is cheap, our resources are great and we cannot

¥ 3
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only depend upon ourselves, seonomically spesking, for everything that we
wu’it, we can also provide as we did. in days gone by whea the chemcial or
the mechanical age had not been upon us, our cloth for the whole world or a
good part of the world. The tragedy about the Bombay industry—there is
no use in the chuockler praising his own leather—the y is this. They
have been every time trying t0o run 8 family and run an industry
siimaltaneously. A sort of stasis, 8s it were, has developed in that
industry., they are eaten up by their own internal inefficiency. The
Bombay industry can no longer be culled an infunt industry. It is sufterimp
from what my Honourable friend, Mr. Raju, called, some infantile disease.
lt is time that the Bombay industriaiste applied merciless surgery 1o
their own industrial disease and cured themselves internally, so that they
would be able to take their proper place in the industrial world. For how
many years have they not usked for protection? Today, when the Honour-
sble the Commerce Member gives protection in spite of the protest of the
free-traders, in spite of the questionings from those who think that way,
here is an Honourable Member from Bombay who stands up and says:
*‘you have let us down'’. If the Honourable the Commerce Member bas
let down the industrialists of Bomibay—he (Mr Mody) used very frivolous
and flippant language—a representative of Bombay should have used at
least more responsible aud wmore restruined language,—probably the
occasion being post-prandial he let himself go.—if the Honourable the
Commerce Member can be described as having let down the Bombay indus-
tries, how much more can the free-trader say about the Comunerce Mem-
ber? Bir, I am not here to praise the Commerce Member. He has kept
to the middle of the road. The golden mean is always good on these
occasions. Indis needs protection from foreign competition.

And now 1 come to the observation of Mr. Mody sbout yarn. He suid
he was not spinning varns. but he was trying to bridge a yawning gulf as
it were between the handloom industry on the one hand and his raw material
on the other. The Bombay industrialists are like frogs in a well and that
is the tragedy about them. I wish they would change their well for the
ocean. Whenever the question of handloom is taken up, the Bombay
industrialist will tell you: ‘‘Sir, we are not producing sufficient yarn for
the handloom weaver? It is we who produce all these varns and why
should the handloom weaver depend upon foreign yarn’’. The moment
there is no  competition of foreign varn, vou know what these
spinning mills will do. Thev will raise the price and the poor handloom
weaver will be at the mercy of these great awadeshi patriots. Where
the claims of handloom are concerned, I know that just as the sugar factory
people want the death of the khandsari people, even so these millowners
would slowly poison the handleom industry. They look upon the hand-
loom industry as a rival. and it they had not looked upon it as a rival.
T am certain the Honourable gentleman who speaks for the bulk of looms
and spindles in this eounfry, the Honoursble gentleman who represents
one of the most important industrial organisations in this country, would
not have so vehemently denounced the present dutv on yarn. He wants
prohibitive duties, so that he can put his pistol to the head. as it were, of
the handloom industrislist. No, 8ir; bealthy competition is necessary. and
T am giad that the Government of India in committee have verv carefully
examined this matter, and, after examining the matter carefully. decided
what a patriotic Government in a self-governing India would decide.
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8ir, | must not muke u long speech. The Honourable Member referred
to the lesson of Japan. 1 think some day the Government of India will
do more and more what the Japanese Government have done for Japan.
1 hope they will also take into consideration the development of lndian
industries according to the conditions in Indis. 1 do not want s mulipli-
cation of mills. The Honourable Member who spoke before said : **We have
done so much for the housing schemes in Bombay.”" If he reads the
Census Commissioner's report, he will find that there is something in
Bombay described by the Census Commissioner as ‘‘worse than hell’':
What ix it? The chawls of Boinbay. That is a bye-product of these mills.
We do not want this westernism. 1 would rather go back and replan the
industries of our country. | would rather bave small mills scattered over
‘the country, dotting every Province, serving a group of villages. We do
not wunt these monster mills. That is not the way for us to compete with
the west.  Nir, ench nation hus made its choice, industrially, economically
and agriculturally. India too has made her own choice. We are first and
last an agricultural people and that hus been the greatness and the glory
of India. But the fact that we were an agrioultural people did not prevent
us from having an industrial life. Time was when the preducts of Indian
handlooms found s« weleome mart in the oriental and occidental world.
If there had been tiny rivulets in the past, mightv deluges are coming
and none can resist them. But we must replan our industrisl life; we
must have rural factories in India, so that when our agrieultural people
have no employment, they will find that employment in these rural
factories. Therefore, let us say good-bve 1w the era when we have been
feeding und overfeeding the mills. You know what is the result of this
overfeuding. Indigestion: and when indigestion affects the head, there is
an improper judgment of the work that is rendered. the work that is done.
Bir, Mr. Mody said: ‘‘This Bill protects every industry execpt our own.'
It used to be said of the Liberals in England. specially in the daws of
their downfall, that the Liberals loved every country except their own.
AN that | can say is this that if this Bill protects every industry except
our own, it must be rejected. But as we think that this Bill gives sub-
stantial protection to our industries, 1 say this Bill should be passed. Here
I would give a warning and a definite warning to thoee industrialists who
want more and more protection. I will warn them that they will not get
much more protection than they have got. They have got to make up
their minds to compete with east and west, with Japan and England slike.
on equal terms. And if they are not prepared to contend on equal terms
with east and west alike, they will go to the wall. 1If Japan can produce
cheap things we ought to be able to produce fairly cheap. if not so cheap.
and durable things. Tf England can produce fine things and if we cannot
produce them, we must give them fair terms to bring them to our coumtry.
For instance, take counts above 60. Do we produce that varn? We do
not. But if you begin to discuss in committee whether a duty should be
put upon it, you will find that some people will say that a duty should bhe
put upon it. In this world, which has shrunk, there must be economic
arrangements and economic programmes more interdependent than inde-
pendent. We are now in 5 world where we have to depend upon each other,
and it is in thet interdependent spirit that the whole scheme of the future
will have to be developed. Mr. Mody wanted heavier duties against
Japan and when the Mody-Lees Agreement is developed in future, if
somebody else on anti-imperialist or political grounds comes forward amd
says that he wants heavier dutien against Fngland, will he agree ¢o it?
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There is no use taking s fierce and warlike view of things. We have to
look at it first from an Indian point of view; we have to look at it next
from an imperial point of view, because India is a part of the Empire.
¥ England can buy our cotton, we will buy their goods; let there be no
mistake about it. And the advantegeous poeition that Japan has today »
that, next to our mills, Japan is the largest consumer of our short-staple
cotton. That is the advantageous position that Japan has todsy. If
England is prepared,—and there should be propaganda in Emn and
negotiation with England for that purpose,—if England is ready more and
more to take our cotton, there is no getting away from the fact that we
will give England nearly as good terms as we are giving to our industries.
T say nearly as good terms, because the first consumer of our raw cotton
is tge Indian mills. Therefore, they get the first concession. I sm
going to look at the whole thing from an agricultural point of view. I
sm glad the Raja Bahadur gave that lead, and I can assure this House
that an agriculturul party has come to stay not only in this House, but
in this country, and the Bombay millowners will have to reckon with
this reality whether Mr. Mody likes it or not, for the agriculturists
bave every time been exploited, the agriculturists have every time beep
sent to the wall, whereag the industrialists have been spoon-fed, spoon-fed
against England, spoon-fed against every other competitor.

If these industries, after so many years of spoon-feeding, cannot stand
upon their own legs, then I can say, down with our mills. We do not
want these mills if they are going to be au white elephant in our land.
If they cannot be economicully self-de ent, if they cannot be efficient.
if they cannot meet on equal terms their foreign competitors, then we
bave no use for these mills and we will have to develop a new era ¢
industrialisation, building up rural factories more suited to the genius of
our race where 90 per cent of our agricultural population will ind work for
six months in the year when they have no work in the fields. The whale
of India’s future has to be reconstructed. 1 am not enamoured of theer
mills; 1 am tired of these mills coming and crowing and grosning in thws
House: *‘Oh, you have let us down!"’, when we have given in my opinion
the maximum amount of profection that can be given. Does Mr. Mody
want a prohibitive farif wall? Does he want to prohibit foreign goods
coming into this country? Then, how does he propose, 1 want to know.
to raise money? We want money; there will be no customs revenue. Re
wants a prohibitive tariff wall, and then he will be opposed to an excise
duty. Sir, it is all well and good to talk like an enthusisst, but some-
times even an enthusiast must have some sense, some recognition of the
realities. He said the view-point of the handloom industry had besn
weighing with us more than it should. I say the view-point of the
handloom industry will have to weigh more in future than it has been in
the past. There is such a lot in Mr. Mody's speech to answer. Mr.
Mody said that the spinning section will die out if sufficient protection i
not given. .VVe know ‘’death lays its icy hands on kings'". But I am
pretty certain that the Honourable the Commerce Member has not
the icy hand of death on the millowners, the cotton kings of Bombay.
On the contrary, T thought he had breathed into them 5 new life and 8o
T was a little disappointed when Mr, Mody did not recognine
this fact. Probsbly I must not take Mr. Mody seriously; he himself did
not want to be taken seriously; he ssid “‘SBurely, T did not mesn thst'
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I know he did not mean that; he wantedtomak;oﬂghﬁngspeoch; he
found his colleagues going to sleep and he roused them from that sleep by
his rousing eloquence and we should leave it there.

8ir, I have only to congratulate the Honourable the Commerce
Member and say that the Government are not frightened, as Mr. Mody
said, by the clamour of the agriculturiste. Yes, he is not frightened by
the clamour of the agriculturists. On the oontrary, he is beginning tu
realise that there is also an agricultural party in this country. ‘t'he speech
of Mr. Mody showed clearly that he also recognises that the agricuitural
party is growing in strength and the agricultural movement is growing in
volume; and, therefore, he spoke with passion; he spoke with feeling;
but, 1 am sure, when be wakes the morrow morn, he will find that the
sgriculturist is a great friend of the industrialist, for the agricultural und
industrial interests are intertwined: the agriculturist depends upon the
industrialist and the industrialist depends upon the agriculturist, sud,
therefore, there is no use trying to decry the agriculturist: it is as guud
as trying to put out one eye considering that it is a rival of the other
eye. What we want is a clear vision on the part of the industrialists, a
large vision; and if they see visions, 1 am sure, they will also dream
dreams as the hour is late. (Applause.)

Sir Abdur Rahim: Mr. President, at this hour it is not expected that
one should make a speech dealing in detail with the various points which
have been raised by my Honourable friend, Mr. Mody. Mr. Mody, 1
belicve, belongs to the same profession as 1 do, that of law.

[ At this stage, Mr. President (The Honourable Bir Shanmukham Chetty)
vacated the Chair which was then occupied by Mr. Deputy President (Mr.
Abdul Matin Chaudbury. ]

He should have realised that it is bad policy and aguinst the rule of
etiquette of our profession for an advocate to defend his own cause .

The Honourable Sir Brojendrs Mitter: When one advocates his vwa
cause, he has a fool for bhis client.

Sir Abdur Rahim: I do not want o make that point sgainst my friend.
Mr. Mody spoke naturally with considerable heat agd passion. 1f I may
say 8o, he ran amuck. He did not spare the Government, although he
sadmitted that he has frequently to go to them in order to seek protection
at their hands. He did not spare the Honourable the Commerce Member
and be did not spare even the Assembly. I was pained to hear from
him that he charged the Assembly with being hostile to the interests of
the textile industry. 1t was the Assembly that has always supported the
poli‘oj of protection. But for the support of the Assembly, the
textile industty would bave been no-where by this time. It
was wholly uncalled for on the part of my Honourable friend
to charge the Assembly with being hostile to his interests. He
bas told us that this Bill protects every interest, but his own,
that this Bill has let him down very badly and he does not know and he
cannot imagine the reason why he has been treated in this way by the
Government. We on the other hand have always tried to give such help
us we oould to this industry so that the industry may stand on its own
legs. He has told us the way that the textile industry of Bombay has
oontributed to the wealth of India, has in fact kept us all alive: he said
that they lost or spent hundreds of crores in various ways and in that way
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added to the national wealth of Indis. 1 wish he had given us the other
side of the account, how far the public of India have contributed by way
of protection for the upkeep of this industry. If he had told us that, 1
think he would have found that it is not the public that is a debtor to
the textile industry of Bombay, but tuat the textile industry of Bombay
owes a grest deal to the public of Indis. 1 do not think it would be
advisable for me to criticise Mr. Mody's speech, which I think it is very
uvafortunate that he should have delivered at all, because he i3 too mucn
intersated, too much persoually conocerned in the matter.

. We are for protection, and, from the very beginning, we have
supported the principle of this Bil But all that we have demsnded is
reasanable guarantees ou the part of the Guvernment that the industry
should not cost the public more than ie reasonable, that we should not
be asked to bear more and more sacrifices and go through grester hardships
than what is really demanded for the protection of the indusiry. The
Taxiff Board Report pointed out various ways in which the efliciency of
she industry could be improved and we asked for an sssurance from the
Honourable the Commerce Member thet he would tuke the nececssary
steps to carry out the recommendations of the Tanff Board. 1 painted out
that althoug: we repeatedly asked for such sssurance—and not omly I
aldme, but many Members ou this side of the House—he failed to give us
any assurance on that point. At Just he referred us to one sentence in
one of his speeches and thut wus this: that the industry has vet a long
way to go before it can be self-supporting. 1s that the sort of assurance
we wanted? What does it mean? It means that the textile industry will
be in need of protection for an indefinite period of time. That is all thus
this sentence m my Honourable friend’s speech 1mecans. It does not
mean that the Government are going to take steps in order to see that
the efficiency of this industry is increased, that the burden on the
consumers will be limited to a certain period of time, to a reasonable
period of time. By assurance we understand s promise, s promise W
take certain steps in certain directions. All that my friend has told ws
is this, that the industry has still to go a long way before it cap. he self-.
supporting. That is pot an assurance. \We have not yet got any assus-
snce from my friend. We are asked to support him in this measure
without being told that the Government have realised that there oov
matéers which require a remedy and that the (ioverminent are prepared
to supply that remedy, that the Government are prepared to bring a Bill
before this House by which some of the defecty at anv rate which bawe
been pointed out by the Tariff Board eould be pemedied.

Sir, the Finance Member in his speech on the Budgat.mmd that as
regards the effects of the Textile Bill on the revenves of the oountry, the
Commerce Member would deal with it when this Bill was placed before
the House. Has the Commerce Member yet told us what the effsct of
these protective duties will be on the revenues of the country? 8
the measure becomes effective, supposing the protective duties operate
in the way in which they are intended to be, has the Commerce Mewmnber
told us what it will mean in the loss to the revenues of the eountry? if
the the loss to the revenues of the country is great, who will bear shat
lose? S8ir, during the life of this Aseemnbly, yesr after yeaz, taxas have
bosn piled upon us, eitber direct or indirect, and thess protective dusiss
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are an example of indirect taxation. Surely, if wa ask for some prospect
of relief, if we ask for an estimate of what this conditional taxation will
mean when the protestive duties ure levied upon goods which are practi-
cally necessaries of life is that unreasonable. Sir, the Commerce Member
has not responded at all to our request. He has not as yet giv-n us any
estimate of what the financial effect of these duties will be. He has not
told us what the burden on the consumer will be; and by how much will
the prices of these articles go up. Surely, he has been told repeatedly
that the purchasing power of the people has declined and is still declining.
How does he expect that these additional burdens on the consumer could
be Lorne by him? When we ask all these questions of the Honourable
Member in charge of the Bill, he pavs very scanty attention to our request.

Now, let me say one word ag regards the Indo-Japanecse Pact. I
should like to know if the Honourable Member will be pleased to enlighten
us even on the Third Reading if the Indo-Japanese Agreement has yet
been signed. He assured us that the signature which was to be put to it
in London was a mere formality. May I ask, why is this formality taking
such a long time? Is it & mere formalitv? I saw in the papers only
vesterday that something has happened, that a legal difficulty has arisen.
Has the Honourable Member taken us into his confidence. in that matter ?
Is this or is this not a fact—we only go upon the reports in the press,—
but is it or is it not a fact that some sort of difficulty bas arisen? The
Honourable Member has not chosen to take us into his confidence in this
matter.

My friend, Mr. Mody, has repeatedly asked the Honoursble the Com-
merce Member, why is it that his industry has been let down in this way?
In whose interest, then. bas this protection been levied? Surely, Mr.
Mody himself ought to be in a position to answer that question. He
entered into agreement with the representatives of Lancashire which is »
formidable competitor to his own mills. 8ir, I wish to read a few
from the debate in Parliament which is reported in the Journal of the
Parliamenta of the Empire, Vol. V, No. I of January 1984. Comment
will be unnecessary. I simply wish to read those passages from the
summary of the debate in the House of Commons. The debate took place
in November, 1988, on the address to the Throne’ This is what Mr
Lansbury, the Leader of the Opposition, said:

“The great basic industries of the country were, if anything, in a worse plight
than two years ago. . . . Their whole policy and performance must lhd to economic
war, which ultimstely led to the other kind of war.”

Sir Herbert Samuel, the Liberal Leader, says this:

*“Whila their imports {from Caoada had incroased by 10 per cemt, their exporis
to Canadas hed shown no appreciable increase since Ou..y;u. "I,‘ehnt was la u:min‘

to the influence of crushing tariffs u British goods which had bee: posed i
Canada by the Bennett Ad‘minhﬂ‘uo::? e o -

Then Lieut. Commander Astbury, Unionist, says this:

“He referred to the perilous state of the Lancashire cotton trade and pointed

out that the J were cing TS t bel tui
T that n"‘“l.p?m producing per cent below the actaal cnst of pradnetiod
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Then. I come to the reference to the Japanese compegition in the Indian
market. Mr. Runciman, the President of the Board of Trade, ssys this:

“The Agresment with the Bombay millowners under which a Preference to United
Kingdom meu-wmmgn@h, undertook not to object
to a reduction of duties on Lancashire goods from per osnt 10 20 per ceut when
the finances of India would allow of it.”

Then, further on, he says:

*“The whole situstion has since been oundly modified by the development of
Japanese competition in the Indian et. That has led to denunciation by the
Government of Indis of the Indo-Japanese Commercial Agreement cnd negotiations for
» new agreement were procssding in India between the two Governments.™

Then, Mr. Proctor, who is also a Unionist. makes the whole position
quite clear. He says this:

*Sericus alarm was felt, not only in Lancashire and the Empire. hat throaghout
the Western world, lest the standards of life of the white people, or the amenities
they so much valued, should be lowered or destroyed because of Japanese competition.”

Then, he goes on to say:

“Such s committes could lsy before them a scheme for the utilisation of Indisn

raw cotton and thereby remove the moral claim which India had to a shar in
the Indian market.” .

That is to say, Lancashire should buy raw cotton in order to destroy
whatever claim India had, that is to say, Indinn textile industry had to
s share in the Indian market! That was the position that was taken up
in Britain with reference to Japanese competition in the Indian market.
Througbout the debate I do not find any speaker in the House of Commons
saying one word about the necessity of protecting the Indian textile industry
in India itself. Their concern was that their trade with India should not
suffer owing to Japanese competition, and not to sce that there was any
need for protecting Indian textile industry from Japancge or any other
ccmpetition. 1 do not blame Lancashire for that. They are perfectly
entitled to protect their own interests. Only it is our concern to protect
our interests from owtside competition, from whatever quarter it may pro-
ceed. 1 do not wish to say anything more about thia ngreement with
Lancaskire. It has been embodied in this Bill and T do hope that it will
produce beneficial effects on the Indian textile industrv. Only one question
parhaps mv Honourable friend, Sir Joseph Bhore, might answer, and that
is this. Would the Indian mill industry have received any protection if
preference had not been given to Lancashire? It ix well known that on a
previous occasion protection would have becn refused and the Honourable
Member in charge of the pravious Bill would huve refused
to give protection to the Indian textile industry unless at the same time
g:fe't\mcv was given to Lancashire. T for one have no prejudice against
tnglish goods coming into India. As a matter of fact, I know that Fnglish
goods, at any rate, of many classes are superior to similar goods from
other countries. and I for one should not like to see English goods shut out
from Indis. But that is not the point. The point is, how far this Bill
will protect our industry which is its professed object. We- know that
Lapca;shiré is erin%.very hard to use short staple cotton, and they are
adjusting their machinery for that purpose. I take it they wre doing that
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in order that they could produce goods which will be able to compete in
the Indian market. In so far as Lancashire is buying Indian cotton, it
certainly will benefit the agriculturists of the country. But to say that
the Ind).'l.nn textile industr{“is going to benefit by these measures or by
preference is something which we cannot understand. Let us face facts
squarely. If it is true tha$, without giving preference to Lancashire, our
industry would not get protection, say so, we may bow to the fact. But
don't say that preference to Lancashire is for the benefit of the Indian
industry which it cannot be. A Bill of this nature has so many factors to
deal with that it is almost impossible for any one to foretell the results.
I believe my Honourable friend, Mr. Mody, was quite in e¢minest when he
said that, according to his reading of the situation, the Bill did not give
bis industry protection enough and that with this protection he will not be
able to meet Japanese competition. He wants greater protection, much
highor tariff. 1 ask this question. If he really means what he says, then
the Bill will not serveits professed purpose. You will not be protecting the
textile industry of Bombay or anywhere, while, at the same time, you will
be hwaping a heavy burden on the consumers and the tax-payers. It is
too lato now to question the principle of this Bill. If Mr. Mody had made
his position clear in the beginning that this Bill is of no use to hum, very
likely we would all have joined him in negativing the Bill at the very
first stage. But, 8Sir, we have admitted that, having regard to the position
and all the circumstances, we are not prepared to withdraw a certain
muoasure of protection though we think that the period of protection should
be limited to three years which gives quite enough time for the industry to
put ita house in order and to take measures by which it can stand com-
petition with foreign countries. Three years we say is quite emough. On
the whole, we should have been prepared to give our support to the Bill,
but we feel that the Government have refused persistently to place us
in a position in which we can judge for ourselves whether we are taking
the right step or we are going to take & step which will needlessly increase
the burden on the tax-payer and the consumer without benefiting the
industry at all. Sir, I had suggested to the Commerce Member that he
should give us a delinite assuranca that he was going to bring forward
proposals by which the impediments in the way of the industry funetion-
ing efficiently in Bombay should be removed. Buf, as he has refused to
give us that assurance, we have no option Jeft but to oppose the third
reading.
Mr. K. 0. Neogy: I fecl that I would not be justified in claiming the
attention of this House for more than a very few moments at thia late
12 Mid  hour. Those of us that stand committed to the principle of
Night. protection also feel that we are being asked almost at the point
of the bayonet to assent to the present measure howsoever we may dislike
some of its features.

Sir, at the second reading, while explaining the attitude of myself and
my friends, I stated that 1 would not stand in the way of the Bill going
to 8 Select Committee on the express understanding that we do not stand
committed to the principle of preferential rates which were being proposed
for the benefit of Great Britain. The proceedings of the Select Committee,
in so far as they are available to us, indicate the utter helplessncss of
oar position. There is at least one minute of dissent which hes pointed
out that the question of Imperial Preference underlay even the Japanese
Agreemcnt, that is to say, although the question of preference for Great
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‘Byitain did not divectly arise in connection with the negotiations with the
Japanese Delegation, that was understood to be one of the basic conditions
of the negotiations with Japan. That is what I find in one of the minutes
of dissent. It seems to me that altho oﬂiciulliethe Lancashire Delega-
ticn hol no part in the conversations that were being carried on between
the. representatives of India and Japau, the Luncashire Delegation which was
hovering in the background exerted a comsiderable influence on thoee deli-
berations, and it is, therefore, too late in the day to amend the measure
in such a way as to take out the preference which has been provided for
the benefit of the United Kingdom. But those of us at least who remem-
ber the fight that was put up by the Non-Official Members in 1930 on a
similar issue cannot possibly be an assenting party to such ¢ proposal.

My Homourable friend, Sir Abdur Rshim, raised the question as to
wheiher if we were not to accard such preferential treatment to Great
Britain, we would be permitted to pass any measure of protection for the
benefit of the home industry. 1 have & vivid recollection that in 1880
when, in connection with the Cotton Textile Bill of that year, we wers:
discussing the detsils of the fiscal automony cvonvention, it was pointed
ous by our present President that the consideration for that measure
enabling us to protect our own home industry was preference to Great
Britain; and he implied that it was a legitimaw price that Great Britain
expected us to pay for that privilege. 1 am merely giving the substance
of what the present President said on that occasion and not quoting his
exact words. It is no use hiding the fact in this particular mastter, but
apart from apy question of political sentiment, such s messure of prefer-
ence in favour of Great Britain is undoubtedly likely to hit the intcreste
of the home industry which we are anxious to protect. One bas only to
read the observations in one part of the Tarif Board Report to realise
how effective the competition from the United Kingdom has of latc been
in the textile market of India. The Tariff Board pointed cut that it has
been possible for Greai Britain to sell certain stuff which we produce in
Indin in competition with Japan in the Indian markews and that particu-
larly in the region of the middle counts such competition is very eficctive.
Now, Sir, it is our fear that if we were to allow this preferential duty in
favour of Great Britain to operate, it will make the position of the bome
industry more and more difficult and it is for that resson at least that we
must oppose this particular proposal. It seems to me that according the
"‘most-favoured-nation’’ treatment to Japan and fixing a very high tariff
as against Japan has the eflect of partitioning the Indian market between
three parties, the Indian producer, the Japancse producer and the Lan-
cashire producer, shutting out the other countries of the world altogether
for all practical purposes; because, when we treat Japan as a ‘“‘most-
favoured-nation’’ and we fix a very high tariff as agsinst Japan, we cdn-
pot possibly quote any lower tariff as against any other nation of the
world, excepting, of course, Great Britain which stands in a special posi-
tion. And what is the result likely to be of such » policy? Just as in
the case of Ottawa preferences, a realignment of our trade relations is
likely to have serious disturbances in the economio life of the .
We hava not to speculate in this matter, for very rcoently 1 noticed in the
press that Italy has already declared her interticn to discontinue her
ooﬂonpﬁhaainlndiauamultdthe«prmnthﬁﬂ policy of the
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Sir Lealis Hudson: If I may interrupt my Honoursble friend, it was &
suggestion rather than an intention. 1 do not think tbe intention was
duclared.

Mr. K. O. Meogy: It was s messago published in the press, and. as
fur as 1 recollect, it was something more definite than what my Haonour-
able friend suggests; but I understand that a definite repr:sentation on
this subject has been mude to the Government on bebalf of certain Indian
commercial interests which are alarmed at thq prospect of Italy with-
drawing from the cotton market of India. Gennany, again, has
her intention that she would contine her purchases to those countries where
she cau also find a market for her goods. I dare say these instances are
being watched by the Government, and I should lke very much my
Honourable friend, when he replies to this debate, to tell us what action
he proposes to take to sece that, as a result of the polisy which he is
adopting by this measure, our position in the world market will not be
more and more a difficult one. I should further like to know from my
Hopourable friend as to what inquiries, if any, be had made from the
Trade Commissioners we have got in certain centres of Euyope as to the
probuble effect of such an economic policy being adopted by Indis. It
seems to mo that weuro taking s very great risk in embarking upon &
policy of this character which may land us in serious difficulty; and it is
for thesoc reusons that I must oppose this motion.

Bhai Parma Nand: | move that the question be now put.

Nawab Major Malik Talib Mehdi Khan (North Punjab: Mubwnmadan):
Sir, 1 thank you for giving me an opportunity to speak on this subject.
The Asscmbly has accepted the policy of protection, and I would have
welcomed it for the suke of encouraging home industries, but the question
is, whether protection is nceded for the capitalists or the people. In this
moasure und the other measures of this description, the Government seem
to me 1o be aiming at securing for these capitalists & substaatial protit plus
interest on their outlay plus something for their depreciation and reserve
funds. I would ask the Government whether they are going to do some-
thing for the cotton grower. Arc they prepared to bedtow all these bene-
fits on him, and those cogaged in the cottage industries? ®ir, the grower,
as we all know, counts for nothing in these days, he is a minus factor,
und somectimes one even doubte his cxistence; at any rate, his existence is
such of which no one takes serious notice. But, Sir, he handles the largest
industry in the country, and has sunk all he possesses in it,—with what
result 7 Shcer disaster. His balance being nil, he has 30ld off all his
ornoments and cattle in meeting the Government demand. I would ask—
is it not a fact that these capitalists have devoted all their energies to
earning fat dividlends. The Government are giving them protection op the
ground that they are working home industries. But the fact is that thev
do not purchase to the full the local raw material. They import larger
quentities from other countries. Thev pay the lowcst possible rates to the
grower for his produce and sell their manufactured articles at as high s
rata as they can command. Have they got any ground to say that they
help local industries, when they do not encourage the grower ? The Govern-
inent, on their part, have not done anything to remove this complaint
of the grower. Japan, a foreign country, has bound herself to purchase
4 certain quantity of cotton from India in Jien of the lattey purchasing
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her (Japan’s) manufactured articles. But the Indian millowners have
not entered Into any such agreement with the cotton grower. The mill-
owner is not satisfied with ruining the grower by offering low rates for his
produce and importing it from abroad; he has gone further and entered
into an unholy alliance with foreign countries which has proved disastrous
to India.

Mi. B. Das: Only for long staple cotton.

Nawab Major Malik Talib Mehdi Khan: We ure trying to grow that
too. Sir, if Jupan can consume our short-staple cotion, surely our own
millowners ought to be able to do so, and if they do not do so, they are not
true to their motherland.

[At this stage, Mr. President (The Honourable Sir Shanmukbam Chetty)
resumed the Chair.]

There is another factor which 1 find difficult to understand, namely,
the constant changes in the duty. It was Rs. 1-8-0 per dozen originally,
which changed to nine annas, and, subsequently, to 12 annas per pound.
The original duty of Rs. 1-8-0 par dozen was accepted by the House after
a hested discussion in February last. Sir, it is essential in money matters
that every calculation should be made before the Government come to any
decision. It is also quite inexplicable why the Select Committee raised
the duty from anpas nine to annas twelve and why the Government
accepted it. Far be it from me to accuse them of any unwortbhy motive,
but I must say that we cannot understand this attitude. These remurks
will show that the treatment that the grower js receiving on all hands has
been viry unkind. I am glad to notice now that after all it has been
realised in this House that the class which goes by the name of ‘‘zamin-
dar” also deserves some consideration. The Budget speech of the Honour-
able the Finance Member made some provision for him and in pursuance
of it the Bugar (Excise Duty) Bill and the Cotton Growers’ Bill have
been put before the House. But this j8 not enough. Cotton is a product
which badly needs to be protected, and, if possible, wheat also. I might
now inform my friends, the Honourable Members, that the zamindar or
the agriculturist has 1ealised his shortcomings and has raised his voice. 1
think the time has come when something tangible should be done for
ameliorating his condition. He is not going to take everything lying as he
bas been doing so far, the more so as he has got an awakening and com-
mands some support in the House. 8o it is better that his position is
realised and that the Govcrnment and the country should take steps in
esrnest to improve his pitiable lot.

Several Honourable Members: The question may now be put.

.
-

“ Mr. President (The Honourable 8ir 8hanmukham Chetty): The ques-
on is:

*“That the question be sow put.” ,
" The motion was adopted.

4

The Honourable Bir Joseph Bhore: Sir, at this early hour of the morn-
ing, 1 am sure, the House will not expect me to make a very lengthy r.r
very detailed reply. As a matter of fact, I think most of the points that
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!
have brnn raised in the course of the third reading, so far as they refer
to general mstters, have been covered, some more than.once, in the course
of previous speeches which have been delivered i:y me. This Bill has not
been received with enthusiasm either by those whom it is intended to
assist or by those who are opposed or scem to be opposed on prineiple
to the grant of protection to indigenous industries. My Honourable friend,
Mr. Mody, laments the inadequacy of this measure while others bemoan
the extra burden on the consumer and the reduction of the ‘‘expert sales-
man’s’’ profits fromn the sale of im goods. This, I think, shows
that on the whole the Bill is an excellent one, because it holds the balance
foirly between conflicting interests. Thern is & general, and, I think, I
may call it, a wholesome tendency today to regard demands for protection
with a critical eye. This is as it should be. But, Sir, we are often apt
to overlook certain important considerations. The ancient fable of the
bodv and the limbs seems to me to be particularly npplicable to the state
of aftairs today. No interest can liva to iteelf, nor can it hope to pros-
per if it does not place the good of the whole above individual clsims. No
industry can expect to prosper for any length of time if it does not treat
with fairncss the claims of labour and the claims of agriculture. On the
other hand, agriculture and labour must. both remember how inextricably
their interests are bound up with the interests of industry. 1 have had
oocasion before this to point out, for instance, that something like 88 per
cent of the cotton consumed in Indian mills is Indian cotton. If tomor-
row, the Indian cotton mill industry collapsed. would that eollapse not
recoil with intense effect upon Indian agriculture? Would it not equally
recoil upon Indian labour? Or, take the case of the handloom weaver.
Today he shares in the protection granted to the Indian mill industry. If,
on the ground that you wanted to henefit the consumner, you were to re-
move all cotton protective duties. what would happen to the ten millicn
ple who are said to depend on this industry for s living? I am sure,
ir, that Honournble Meinbers did not realise when we were granting pro-
tection to the hosiery industry that we were granting assistance not so
much to the capitalist as to the amail man.

Dr. Ziavddin Ahmad: Certainly not.

The Honourable Sir Jossph Bhore: 1 sayv, yes, Sir.. We have granted
assistance largely to the small man, who is nroducing on a small scale
with amall capital, the cottage worker and the home worker. I say that
without fear of ocontradiction.

Dr. Ziaunddin Ahmad: I contradict that statement.

The ﬁnonuﬂ. 8ir Joseph Bhore: By all means let us count the cost of
protection. It is right that we should do so. But, at tha same time, let
us bear in mind that to cast & balance-sheet in a matter like this with any
approach to accuracy is an undertaking of the utmost difficulty. Before
you can decide what you are to place on the profit side and what on the
loss side of the account, you must be careful to take into acoount not merely
the direct gains and losses, but also the intangible indirect gaing and
losses which it is a matter of the utmost difficulty to assess with any
approach to sccuracy. Therefore, let us accept with caution the estimates
with which we have been regaled as to the pamounts that we have paid for
the benefit of protection. ’
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8ir, 1 ought, I think, once aguin, because of its importance, to refer to
the matter to which my Honourable friend, Mr. Raju, drew attention.
From what I and other Memberg of the Government huve already said on
this matter, it will be clear to Honoursble Members that we arc actively ‘uud
seriously considering the question of revising our cqmmcrcinl legisla-
tion and particularly the Companies Act. The manuging ageucy systewm
will certainly have to come under review when that revision takes place.
It is impossible for me to say with the information I have at my dispossl
at the present moment on what lines exactly the revision will proceed, but
I can inform Honourable Members that machinery has already been sct in
motion and I hope that as a result we shall eventually get a piece of legis-
lation of widespread interest and importance to this country.

My Honourable friend, Mr. Mody, has brought up his old pomt sbout
the Indian States ports. Well, Sir, from what my Honourable colleague,
the Finance Member, has said on more than one occasion, 1 think the House
ought to rest satisfied that we are fully seized of the position and that we
are taking all the steps we can in the matter. He also asked me what
our attitude would be in the event of our finding that certain protection
thut we had granted was insufficient. 1 can only say this that we shall
have to watch more particularly the case of cotton yarn, of artificial silk
piecegoods and of raw silk. If the duties we are imposing in this Bill fail
to achieve their object, then Government will have to recomsider their
position. (Applause.) Sir, I am sure that a little consideration would
neve satisfied the Leader of the Opposition that it is quite impossible to
forecast the effect, with any approach to accuracy, ou the import duty
revenues, of a policy of protection. Fqually impossible is it to say what
the effect of protection will be on internal prices. So far as | amn aware.
for the first year at least our revenues will benefit, and so fur us prices
are concermed, the only thing that 1 can do is to draw his attention to
the remarks in the Tariff Board's Licport which poiut out that internal
competition in the case of the Indian cotton textile industry hag reached «
point of intensity without parsllel in the history of Indian iudustries.

My Honourable friend, Mr. Neogy, suggested that the Lancashire
conversations betwgen the Millowners Associstion, Bombav, and the re.
presentatives of Lancashire exerted some influence on the Indo-Japanese
conversations. I can say definitely that there is no foundation whatso-
ever for that suggestion. My Honourable friend drew attention to the
dangers of allowing the ‘‘most-favoured-nation'’ clause to be made appli-
eable to Japan. He was perfectly right in his diagnosis of the case, but
as I kave explnined on more than one occasion to this House Swe were
faced with an alternative which left us no option but to take the course
that we did. [ have brought it to the notice of the Housg that the only
alternative to the acceptance of the demand for *‘most-fevoured-nation**
treatment was the bresking off of negotiations with Japan—the breaking
off of the negotiations with the prospect of tarif war, the prospect of a
continued boycott of our cotton. and T would leave the House to decide

whether, in these circumstances. we were or we were not justi / !
" : A g 2 nnt justifi
the course that we did. (Hear, hear.) justified in taking

Now, if you will permit me, Sir,

) T will .
specific one and that is to raw sitk. The om0y meke one roference, a

re is no one in this House who would
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uot wish to see the raw silk industry in this country restored to the posi-
S04 wiush 1k vace beud, AL W suiue e, 1L 18 casstllUdl W U W avuld
the LLswaKe OI GIVMUE B Gegree Ol Prowecudi lurger Wul 18 8DBOLUGLY
cSssliul 10 IesWie IuMsODMUK COLupeWWOL colwns to tlus luausuy.
Nor suould We eXcluSively CONCeLUw® OUr gwse Ou & single wduswy sud
leuve vub of acovunt our general economuc poucy 80 far as wus couutry and
fotuiga nwuous are concurned. beunng tuose essenlial pownté in und,
wo suwopted the method | have slresay explaned tor working out & suitabie
rate oL duly lor raw suk, and 1l suouut we method which we asdopled has
Dot becl sunously chaunenged. but uus, 1L wil say, tbhat we shal Luve W
wulch very careiully the course of ruw silk prices and we shall not be
juswiled 1n aliowing the protection which we are giving to this indusury t
be dereated by & sull turtner serious lowening of prices. But, Biwr, 1 would
ask the House to ivok b another aspect ot this problem than the mere
puing on of protective duties. The amilk industry needs almost more thau
auyuung else assstance along lines which have been referred to by the
Tanut board, which, 1 bope, the House will excuse me if L refer to again.
lhey point out that ‘‘the success of it competitors is largely due to
other measures which they have adopted for the improvement und en-
couragement of the industry’’. ‘“We are convinoed ' they say ‘‘that unless
sitnilur measures are taken in this country, protection will not only do no
lasting good, but may perpetuste some of the undesirable :n¢thods pursued
in the industry’’. 8ir, there is no reason to suggest that Provincial Gov-
eruments are not seized of this position and that they will not do all in
their power to meet it. S0 far as the Government of indis are concerncd,
we feel that the master key to the permanwnt improvement of the industry
lies 1n research work and we are at the moment seriously considering bow
we should assist the industry and further research. If, as a resutt of
our examination, we come to the conclusion that financial assistance
sbhould be given to further research, I may say, Sir, that we shall have
behind us the sense of this Assembly (Applause.) We feel that assis-
tance given in this way will be far more effective, so far as the industry
is ooncerned, than the mere piling on of protective duties.

There is little more that I have to ssy. I would like to repeat what
I have emphasised, I think, on more occasions thdn one. We do not
guarantee that what we are doing in this Bill or the agreement entered
into or the arrangement we have approved will definitely result in effects
which will be beneficial to this country. Economic conditions al] over the
world are far too disturbed, inter-national relations are far too uncertain
to m* us to prophesy with any degree of confidence. But what we do
say is , that in the historic circumstances in which we were able to
carry on friendly negotiations with a foreign power, we placed the interests
of this country first and we pursued those interests to the very best of our
atility. (Hear, hear.) I would now ask the House to pass this motion
without & diseentient voice. (Cheers.)

Mr. President (The Honoursble Sir Shanmukham Chetty): The question

*“That the Bil, as amended, be passed.’
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The Assembly divided:

AYES—M,

Abdul Aziz, Rhan Bahadur Mian. Me:culfe, Mr. H A, F.
Abmad Nawaz hhan, sajor Nawsb. Millar, Mr. E. 8,
Aual bacsu Aoau  liwsna, hban Mitcaell, Mr, K. G.

" Banadur Malik. Mitter, The Hounourable Sir Brojendrs.
Bajpai, Mr. G.-b. Mody, Mr. H. P.
Bnore, The Honourable Sir Juseph. Mourgan, Mr. G,
Clunoy, M- Kahimtoula M. Mudalar, Diwan Bahadur A
Clow, Mr. A, G. Kamaswami_
Cox, Mr. A. R Mujumaar, Nardar 4. N.
Lalal, Dr. R. D. Muxharji, Mr. D, N,
Darwin, Mr. J. H. : Mukherjee, Rai Bahadur 8. C.
DeSouza, br. F, X. Noyce, The Honourabie Bir Frank
Graham, Sir Lancelot. O'Sullivan, Mr. D. N.
Graotham, Mr. 8. G. Paudit, Reo Banadur & L
Hardy, Mr. G. S. Ratinddiu  Alhmad, Khaun Babadu-
Healett, Mr. J. Mauivi.
Hudson, Sir Leslie. Ranukrishna, Mr. V.
Irwin, Mr. C. J. Ranga Iyer, Mr, C. >
James, Mr. F. E. fwu, Mr. P. R,
Jawahar Singh, Sardur Bahadur sarma, Mr. Q. F, 8.

Sardai _ Sir. ! Sentt, Mr. J. Ramsay.
Joshi, Mr. N. M. Sher Mobammad Khan  tGakbar,
Lindsay. Sir Darcy. Captain.
Macmillan, Mr. A M. NSloan, Mr. T.

Sohan Siugh, Sirdar
NOES—19.

Abdul Matin Chandhury, Mr. Patil, Rwo Bahadur B. L
Abdar Rahim, Sir. Reddi, Mr. P. G.
Anklesaria, Mr. N. N. Roy, Rai Bahadur Sukhra;.
Ashar Ali, Mr. Mubammad. Shafee Daocodi, Maulvi Mabammad.
Bhuput Sing, Mr. Singh, Mr. Gaya Prasad.
Uas, Mr. B. Sitaramaraju, Mr. B.
Ghusnavi, Mr. A. H. Thampan, Mr. K. P.
Jog, Mr. B. G. Uppi Saheb Bahadur, Mc.
Mitrs, Mr. 8. O Ziavddin Ahmad. Dr.
Neogy, Mr. K. C.

The motion was adopted.

The Assembly then adjourned till Eleven ot the Clock on | uesday, the
17th April, 1984. )
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